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LOK SABHA
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The Lok Sabha met at Eleven of the
Clock.

[Mr Sezager in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr. Speaker: The House will now
take up Questions. Shri Rajendra
Singh.

Shri 8. M Banerjee: Sir, I have been
given priority; my question No. 212§
(re-numbered as 2088-A) has been
given priority.

Mr. Speaker: Oh, yes. Shri Banerjee
Sarvey of Indis Party in Nepal

+
Shrl §. M. Banerjee:
"N%-A. { Shri Tangamani:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleaseg
to state:

(a) wuether it is a fact that No.25
Field Party of the Survey of India,
Dehra Dun ie now in Nepal;

(b) whether two workers of that
party are reported to be missing and
two others have lost their legs and
have become permanently disabled;

(¢) whether this was due to the fact
that no adeguate proteciion was given
to them against snow; and

(d) it so, whether any inquiry has
been instituted?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kadir): (a) Yes, Sir.

90 (Al) LSD.—1
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(b) and (¢). Two Nepali porters died
and one Survey of India Khalasi was
frostbitten on the night of 30-81st
January 1959 when coming down from
an observation post at 15000 feet after
their tent had collapsed as a result of
heavy snowfall. 1t appears that the
sudden gecident in the extreme cold so
numbed them that they left behind
thelr warm clothing in the tent and
the two porters would not even res-
pond to the appeal of the Khalasi to
take shelter in & nearby cave.

(d) Yes, Sir,

Shri 8. M. Banerjee: May 1 know
what types of equipment were provid-
ed to the employees of the No 25
Field Party and whether different
scales and types of squipment were
provided for different classes of em-
ployees, that is, for class 1, class 11,
class IIT and class IV employees?

Shri Humayun Kabir: To the first
part of the question the answer js
that they were each issued with two
blankets, one posteen coat, one ground
sheet, one water bottle, one chise),
one pair of gloves, one Balaclava cap,
one parr of putties, 2 pair of socks
and a pair of Bhotia shoes, besides
equipment and utensils.

About the other part of the question
I &s* for notice,

Shri 8. M. Banerjee: I want to know
whether the Ministry of External
Affairs, in their letter dated 17-4.55,
have prescribed rates of special daily
allowance to these employees who
are working in foreign territories, that
is, in Pakistan and Nepal, why these
were discontinued, whether the unions
and associations have represented in
this behalf, and with what results,

Shri Humayun Kabir: Sir, this does
not arise out of the question.



Mr Speaker: The hon Member will
table another guestion so far as that
matter 18 concerned

Shri Prabhat Kar: What compensa-
tion will be paid to the disabled
persons and the dependents of the
displaced persons?

Shri Hwmayson Kabir: It will
depend upon the degree of disability
86 far as the Khalam 15 concerned, he
has been discharged from the hospital
and he 15 now able to walk After
the extent of disability is known he
will be given disabihity benefits
according to certain schedules which
have been laid down

ot wer wiw A R o A
Tt ¥ Tt g s
RO wTH #Y sqweqT WY ot § )
4 ug W Srgar g e S wewe
8 R &7 73 § W v o Iy
fea¥d st ¥ erar o a7 wwAr § 7

st I T wET g AR
w1 PeEd &5 g1 and at is

also laid down how the Court of
Enquiry 18 to be conducted

Shri H N, Mukerjee: In regard to
the workers in this area who work 1n
hazardous conditions, may I know if
without discrimination adequate
security arrangements as well as
special precau Provisions are
made for the class I, II, ITI and IV
employees?

Shri Huomayum EKabir: In these
matters there 15 umformity of treat-
ment, and I can add that in this parti-
cular case the porters and the
Kbalasis had been given explicit
instructions that if there was heavy
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snowfall they should immediately
come down; and the Khalasi who sur-
vived reported that he had asked the
potters to come down, but the porters
refused, saying that the weather
would improve the next morning and
that they did not want to climb back
again

S8hri Prabhat Kar: In reply to Un-
starred Question No. 1433 the hon,
Minister replied that the Survey of
India staff working in the fleld are
not subjected to any special risks.
In view of the incident which has hap-
pened, how can that reply—that the
Survey of India staff are not subject
to any special risks—be justified?

Shri Humayun Kablr: I do not have
that unstarred question before me at
the moment, but I can reply all the
same, This particular party is not
part of the normal work of the Bur-
vey of India, and that reply must
have referred to the normal work of
the Survey of India This party is a
part of India's aid to Nepal under the
Colombe Plan.

Seme Hon. Members rose—

Mr Speaker: T am not going to
spend away one hour on this one
question; it iz enough that I have
siven 1t priority. Next question.

College for Dellil Villages

+
Rhri Ram Krishan Gupta:
2100 Shri Rajendra Singh:
*] Shrli Naval Prabhakar:
Sbri E. Madhusudan Rao:

Will the Minister of Edueation be
pleased to state:

(a) whether it is a fact that Gov-
ernment is considering a proposal to
start a college for the benefit of the
residents of the Delhi villages; and

(b) if so, the nature thereof?

The Minister of Educatiom (Dr.
K. L. Shrimall): (a) No, Sir.

(b) Does not arise
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I might, however inform the hon.
Member that the University is con-
sidering a proposal which has been

Bhrl Ram Krishan Gupisa: May 1
know whether its coet has been esti-
mated?

Dr. K. L. Shrimall: No, the details
have not been worked out. The Uni-
versity has sppointed a committee to
consider this request and to examine
the possibility. The details will be
worked out when the proposal sttains
certaln maturity,

st www vy . 7% A fagram A
ot T & war 9y % goRre ¥ wrda
wver o1 o &, a1 fawafagreg e

. &Y Ty 8, ar o€ gud Hear W W
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o eyt § fe srxde deed wrfe
At § ghafedt s Foerrite
&t & 1 97 ot g wifas @
o § Y Sk aw gAefEd wiy
st & I agEar faeelt & o
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Dr. K. L Shrimali: As far as 1
understand, the proposal 13 to start
colleges in the rural areas. They
ire not going to be very
from the colleges in the urban areas.
Wo do not want to have two separate
types of colleges in urban and Tural
areas. In fact, rural aress themselves

VAISAKHA 9, 1881 (SAKA)
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are getting urbanised especia in
Delhi. d

Shri C. K, Bhattacharyya: Will Gov-
emment consider the feasibility of
opening colleges in areas of the town
itself removed far away from the
University?

Dr. K. L, Shrimali: That proposal is

aiso being considered by the Universi-
ty

National Institute for Audle-Visusl
Education

+
. C. Samanta;

?

Wil the Minister of Education be
pleased to state:

(a) whether the proposal for setting
up of the National Institute for Audio-
Visual Education has been finglised;

(b) if so, the details thereof;

(¢) whether Indian staff has been
recruited; and

(d) its estimated cost and sleps
taken for setting it wup?

The Minister of Education (Dr.
K. L Shrimall): (a) Ves, Sir.
{b) to(d).Amtmthhidqn

the Table of the House [See Appendix
VIl. annexure No. 71}
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Shri 8. O. Samanta: What will be
the estimated recurring expenditure
in future?

Dr. K. L, Shrimali: I have already
answered thig question. 1 sxia Rs. 4
fakhs have been provided for the
running of the Institute.

Shrl Basappa: May I know whether
there are a sufficient number of train-
ed teachers to man this Indian Na-
tional Institute of Audio-Visual Edu-
cation in the country and whether
foreign trained people are there?
‘What ig the number of teachers re-
quired?

Dr. K. L. Shrimali: The Institute
hnjmtmrta&. A Director has been

Shri Basappa: What is the number
of teachers required?

Dr. K. L. Shrimali: I do not have
the details with me at present.

Shri Subodh Hansda: May I know
whether services from foreign ex-
perts in audio-visual education has
been offered and whether it has been
accepted?

Dr. K. L. Shrimali: From T.C.M. one
has been appointed and I expect a
few more will be appointed.

Shri Ram Krishan Gupta: May 1
know whether training will be start-
ed thig year and if s0, the number of
students to be admitted?

Dr. K. L. Shrimali: These details
I do not have with me at present.

Shri Assar: May I know whether
the Government propose to guarantee
employment to the persons who pass
out of thig Institute?

Dr, K, L. Shrimali: There is no ques-
tion of the Government providing
employment to these people. The
Institute of Audio-Visual Education
has been set up to provide post-gra-
duate training facilities to trained
teachers in theory and practical audio-
visual education, I have given the
objectives in the statement laid on the
Table of the House. If the hon. Mem-

Oral Answers APRIL 29, 1080
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ber locks into that, he will find that
it is mot a question of providing
emplaymeny but giving training to
people who are already in service.

Mr. Speaker: Next question.
Shri Asar: May I ask one question?

Mr. Speaker: I have allowed so
many questions.

Requirements of Forelgn Experis for
Bhilal Steel Plant

*2162. Shri Ram Krishan Gupta:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether the requirements of
foreign experts for the Bhilai Steel
Plant have been assessed and finalised;

(b) if so, the details thereof; and

(c) the nature of the arrangements
made to secure them?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinlm): (a)
and (b). According to the main
agreement, the Soviet experts are to
be appointed from time to time as
mutually agreed upon consistent with
the needs of the Project.

The following are the Soviet Experts
at present employed by the Hindustan
Steel Limited:—

Rs.

One Chief Engincer at 4,500 P M
35 Leading Special-

ists . at . 2,850 P.M.

123 Speclalists . 4 2,400 PM_
214 Technicianc and
Ladin; Fore-

at . 2,200 P.M.

53 lnterpmm at 1,950 P.M.
107 Foremen & Ad-

justers . at . 1,85¢ P.M.
468 Other Technici-

ans . at , 1,500 P.M.

In addition there are 68 Soviet
Experts who are doing the work of
consulting Engineeras and are paid by
the USS.R. Government,
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(¢) Appointments of the Soviet
Experts are made on the recommen-
dation of the Soviet Chief Engineer
according to their qualifications and
experience. The duration of stay of
these Experts ranges between 6
months and 36 months.

Shri RBam Krishan Gupta: May I
know to what extent the Russian
Government have agreed to meet our
requirementg in this respect?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
agreement has already been settled.
All the requirements so far as Soviet
experts are concerned have been
agreed to be met by the Soviet Gov-
ernment.

a5 Mivw v . &7 ¥ ¢ fagam
& §1q WaT A ATy favew ot @
or 7¢ §, W afe @& o w §, v S wnr
& & fagww v &, T o wA
s AT T v A g ?

woare wep fag ;T aga v
wamw grm 1 Fifge & fa oY g feg-
&Y arf agl w™ w7 §, I @-
g T ¥ agA &N § W T W §,
wfFages T 3w ¥ wg g ek
& ft qOv 7 I TeEg S §
o AT W § QA arerg) v e
AT wAT At A W L

Shri Dasappa: May I know why,
when Rourkela and Durgapur have
not more than 200 foreign experts to
work in each of the factories, in
Bhilai we have got nearly 10007

Sardar Swaran Singh: I think, the
information of the hon, Member with
regard to the fi for Rourkela and
Durgapur is not correct.

Shri Dasappa: May I say, I have
only the information through the
reports he has given to me. I have
g0t no other report to rely upon.

Mr, Speaker: What is the totsl
Number of experta?

VAISAKHA 0§, 1881 (SAKA)
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’

Shri Dasappa: In Durgapur and

Rourkela, it is not more than 200 each.

Sardar Swaran Singh: In Rourkela

alone, the number would be anywhere
between 800 and 1000.

Shri Dasappa: Foreign experts?

Sardar Swaran Singh: Yes; foreign
experts,

Shri Dasappa: It 15 not stated in the
report. It is, in Durgapur, I remem-
ber, 180,

Mr. Speaker: Why does he mix up
Durgapur with Rourkela? The hon.
Member puts one question. It is
intended to refer to the other. The
other 1g also mixed up. It may be 800
in Rourkela and 200 in Durgapur.
The hon. Minister has said, 800 in
Rourkela.

Shri Dasappa: I do not remember.
I remember definitely, 1n Durgapur it
15 180.

Mr, Speaker: Why did he not put
that question?

Sardar Swaran Singh: In Durgapur
the number would be anywhere about
200 now. But, the tempo of work
there 15 developing and the number is
hkely to increase,

Shri Ranga: Is it not a fact that in
Bhilai, foreign experts have been
traimning our people more energetically
than the other two areas?
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Sardar Swaran Singh: The hon.
Member is quite correct. Ws have
a programme for training our own
technicians. A large part of these
technicians are on construction work.
Obviously, as soon as construction is
over, they will go. In the meaftime,
our construction experts at wvarious
levels have been associated. It is
hoped that in our future expansion
programmes, our reliance upon for-
eign resources of technical personnel
woull be very much reduced. It is
very difficult for me to indicate as to
what would be the exact duration of
time during which our staff will come

Shri Tridid Kumar Chaudhurl: May
I know if there are any foreign con-
sultants other than Russian in con-
nection with Bhilai?

Sardar Swaran Singh: The main
work iy done by Boviet experts. But
overall consuitation in certain specified
matters is provided by a British firm
also, the LC.C.

APRIL 29, 1958

Oral Answers 13920

Plants and thereby save a large num-
ber of experis?

Sardar Swaran Singh: The cadre
of experis would be evolved as a natu-
ral process when these experis are
being recruited and put an the job.
According to the terms of employ-
ment of the various entrants into ser-
vice, they are employees of Hindustan
Steel and not the employees of any
particular project. When all these
people are there serving in various
capacities, the Hindustan Steel will
nave on their cadres a fairly large
number of people who are expert, at
various levels,

Coatract System in MES.

*2103. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(8) the steps that are being taken
to eliminate or minimise contract
system in M.ES,; and

(b) the valuer of work done through
contract system and departmental
labour separately in 1957-58 in
ME.S.?

The Deputy Minister of Defence
(Sardar Mafjithia): (a) Under the ex-
isting procedure, the execution of
works is undertaken depar.mentally
as well as through contractors depend-
ing on the nature of work. Govern-
ment is, however, giving overall con-
gideration to the problems relating
to construction.

(b) Through contracts .. Rs. 1362
Crores.

Through departmentally employed
labour. Rs. 501 ‘Cmel.

Shrl 8. M. Banerjee: May I know
whether the value the work done
by contractors has sifite been reduced
in 1958-58, and if so, to what extent?

Sardar Majithia: I have not got the
o=

for
that year have been given, If the hon.
Membar gives separate notics, I shall
give the figures,



13921

Shri 8. M, Baznerjeo: May I know
whether it iz within the knowledge
of the Minister that the corruption in
the MES is mamnly due to the contract
system, and if so, whether Govem-
ment would consider elimination or
munimisation of the contract system
in the larger interests of the defence
establishments as such?

The Minister of Defence (Bhrl
Krishna Menon): If the hon. Member
wil] put down a question next ses-
sion, it might be possible for Gov-
ernment to tell him what process of
reorganisation is goang on. I am not
prepared to admit all that he has sald
about corruption.

shri M, R. Erishna: May I know the
total amount spent annually on man-
tenance and munor works by the MES,
and what portion of the work 1s done
by the MES itself?

Sardar Ma)ithia: 1 have not got the
figures with me, but if the hon. Mem-
ber puts down a separate question, I
shall give those figures.

Mr. Speaker: Hon. Ministers must
stop at the earlier portion of the ans-

say that if a guestion is put down
they will answer; they might merely
say that they have not got the figures
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Shri Humayun Xabir: I would
draw the hon, Member's attention to
the reply I gave to a similar question

on 22nd April, 1959,
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|

*3tex. st faryfiy forwr : wr -
wrt #fY g aT ¥ gaT w6 e

(%) =% tene~to & e Wk
e 10 wg & fafaw ol &

wriE feere W o felt sTafa
w ¥ w fa @ ; Wk

(%) Irdwr i wpg v o OO
weg ¥ farwfae g it ?

qyvd vt (wfroneft srvear) (%)
¥ faaer gar-gew q¢ <@ fegr m@r
& [ afcfire v vy de u3)

() rw a & v fafewsr oo
war gufer ofr § )
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ot firgfir fiam : o Reife W 3
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ot ?

Bhrimati Alva: On the agricultural
programme, it has been pointed out

‘that Rs, 61:88 lakhs are being spent.

But then a new scale of experimental
farms has been started for growing of
pine-spple and other fruits, coconuts,
pepper and all that; and, therefore,
this expenditure is necessary, to begin
with,

st feqfa frwr @ wsaw oy,
¥ e w7 IR TG Fear v | /A Iy
qer § fs o oY at faear oman g,
o frady dera< R w1 wiwE wod
feam & § ?

Mr. Speaker: What 13 the estimated
income that is expected?

Shrimati Alva: I have not got the
figure with me.

it frgfr forwr < wvel T s
W R o7 ¥z & fave
o< fear o @ & 1 dfew W@t
wafear aga v § Wi N W wrEsw
feit gr § 97d wafa # e v @ &
ot far ot § & are g f e
oy w2 AR #Y 3T v @ & fag =
R @ gy ?

Shrimatli Alva: Malaria is under
control 1n the Andaman and Nicobar
Islands.

Bkri Dasappa: May I know whether
plywood is included in the list that the
hon. Minister has laid on the Table of
the House, and also whether coffee
and rubber are included in the agri-
cultural programme?
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Shrimati Alva: Coffee-growing is
being tried out; plywood is also under
consideration. Rubber also 15 in a
very infant stage of experimentation.

Mecnanised Flough

Shrl Barman:
Shri B. C. Samanta:
Shri Bubodh Hansda:

Will the Minister of Defence be
pleased to state:

(a) whether the mechanised plough
manufactured in Cossipore has been
tested for its utility in small flelds;
and

(b) what
power?

The Deputy Minister of Defence
{Shri Raghuramaiah): (a) Yes, Sir.
These are being tested at a regimental
farm and modifications are being car-
ried out.

(b) Prototypes of two types of
two wheeled ploughs have been
manufactured—one with 3-5 HP,
engine and another with a 2'6 HP.
engine; on the basis 3 bullocks being
one Horse power, these engines would
be equivalent of 10 and 7 bullocks,
respectively.

Shri Barman: In these experi-
ments, what . the smallest plot of

land in terms of acreage, in which
this has been tried?

Shri Raghurzmalab: We are trying
to test it on both small and large
farms, and on various soils. We are
still finding out whether any improve-
ments can be made,

Shri Barman: May I know the fuel
cost that is involved in the experi-
ments that have been tried out se
far?

*2106.

would be its bullock

The Minister of Defence (8hri
Krishna Menon): The fuel cost in
these engines iy very small It is
about the size of & small motor-
bicycle engine; but they are coo-
structed to put in heavier engines, if
DACASSArY.

Shrl Barman: Though it is in an
experimental stage, what is at present
the average cust of the plough, and
what would be the probable cost when
it will be produced on a commercial
scale?

Shrl Krishna Menon: With respect,
I may submut that in reply to a simi-
lar question, Government stated the
other day that 1t would not bes correct
to guve costs from prototypes, because
it would be a commitment in Parlis-
ment to reduce it to cost, and we are
not permitted to do that But the
dea is to try and approxumate it to a
cost which 1s much less than the cost
of the bullock power provided.

Bhri P, C. Bose: May I know the
price at which the farmers will be
able to purcnase 1t?

Shri Raghuramalah: As has already
been ment oned by the Defence Minis-
ter, at the prototype stage it would
be musleading to give any price.

Seth Govind Das: Has it also been
experimented and known as to how
much land this plough would be able
to cultivate 1a eight hours’ time,

Shri Raghuramalah: We have not
got figures of the type required by
the hon. Menber, We are experi~
mesting on various soils. And the ex:
pelyments are cot completed yet.

Scienit@c Civil Bervioe

*2107. Shri D. C. Sharma: Will the
Mimster of Selentific Research and
Cultural Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No 14H0 ou the 15th December
1958 and state the further progress
made with 1egard to the creation of
a Scientific Civil Bervice in the
country?

The Minister of Scientific Research
and Cultural Affalrs (SBhri Humayun
Kabir): There has heen no further
progress, as the approval of the Chair-
man, Scieni tic Fersonnel Comniittec
has not yet Leon received, and he »
being cemiuded 'n the matter.
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Skri D, C. Sharma: Who iz the
Chawrman of this Scentific Personnel
Commuttee that he is able to resist the
pressure of the hon. Minister so much
and so long?

Shri Humayun Kabir: I will take
the second half first. There 13 no
gquestion of any resistance, but some-
how we have not had the report, and
we have now reminded him. He 13 a
disinguished scientist—Prof. Maha-
lonobis,

Shri D. C. Sharma: May I know if
the State Governments and Universi-
ties have been sounded about the pro-
priety of the scheme, and what are
their reactions?

Shri Humayun Kabir: The State
Governments have been addressed and
replies from some of them are stll
awaited.

Shri Ram Krishan Gupta: May I
know whether any meeting of this
Commuttee has beep held so far to
consider this matter?

Shri Humayun Kabir: A number of
meetings were held when they pre-
pared a draft report. The draft report
was &ctually prepared and subputted
in October, 1958. As I said, I regret

the delay and I am not trying to have’

the report finalised as soon as poss-
ble.

Misappropriation of Rice in Tripura

*2108. Shri Bangshi Thaker: Wil
the Mimster of Home Affairs be pleas-
ea to state:

(a) whether it 1z a fact that one of
the food carrymmg contractors of
Tripura Adminustration has misappro-
priated about 4 thousand maunds of
rice;

(b) whether it 15 also a fact that
the contractor concerned is not alone
who has committed such misappro-
priation but there are some more
persons who are connected with him
in this affairs; and
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Oral Answers 13028
(c) it so, whether Government have

made an enquiry or propose to do so
to find out who are involved in it?

The Minister of Btate in the Mials-
try of Home Affairs (Shrl Datar): (a)
to (c). The information s being
collected and will be laid on the Table
of the House in due course,

Shri Bangshl Thakur: If a judicial
enquiry had been made some other
cases of this nature might have been
detected. S0, may I know whether a
judicial enquiry was made 1in this
regard?

Shri Datar; Enquries have been
started to my knowledge, but the
details are not yet before me.

Shri Bangshi Thakur: May I know
the total cost of rnce that has been
misappropriated?

Shri Datar: The hon, Member will
kindly wait until I get the information.
I have called for the information
1mmediately.

8hri Panigrahi: The amount of rice
mussing 15 4,000 maunds Are we to
understand that the Government has
no information In its possession tll
now?

Shri Datar: Government have some
information. Government are check-
ing 1t up, and we have requested the
Chief Commussioner to let us know

what the present pomtion 18 in all fts
details.

Mysore Gold Mines

*2111. Shri Wodeyar: Will the
Mimster of Finance be pleased to
state:

(a) whether the Government of
India have decided to acquire at the
official rate the entire production of
the Mysore Gold Minez which has
hitherto been allowed to be sold in
the free market; and

(b) if so, the reasons therefor?

The Minister of Fhanes (Shrt
Muorarji Desat): (a) Yes Sir,
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(b) The Government of India have
decided to acquire the gold to
strengthen the country’s reserves
The gold 13 pmd for at the inter-
national price as under the Articles
of Agreement of the Iniernational
Monetary Fund of which India is a
member, the Government of India
cannot buy gold at a higher price

Shri Wodeyar: What 13 the amount
of Mysore gold hitherto sold m the
free market and at the official rate?

Shri Morarji Desal: 1 do not know
if any gold has been sold by Mysore
m the free market, but what we have
received so far up to 6th March, 1959
was 3,54,811 tolas and 171 grains of
refined gold valued at Rs 2,21,75,746-
78nP at the international price, and a
further consignment of 16,708 tolas
and 82 grams was received by the
Bombay Mint on 20-3-1860 This was
valued at Rs 10,44,271-52 nP

Shrl Wodeyar: Do the Mysore
Government get any profit by the
Union Government's acquisition of the
entire production of the Mysore Gold
Mines at the official rate, if so, what
15 the profit, if not, the reasons for
the Union Government's decasion?

Shri Morarji Desal. It i1s also prob-
lematical 1f the Mysore Government
can sell at a rate higher than the
international rate, but the production
cost of the Mysore Government 1s
higher and that 15 taken into cons-
deration when the Government thinks
of giving a subsidy m some ways

Shri Ramanathan Chettlar: May 1
know what was the practice before
the nationalisation of the gold munes®
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Shri Merarji Desal. That 1s what the
companies can do, but Governments
cannot do 1t, because they are bound
by the International Monetary Fund
Rules We are a member of that
organisation

Shri Dasappa: May I know whether
the rules suen as quoted by the hon
Minister preclude the Mysore Govern-
ment from selling this gold in the
open market, and if that 15 the view
of the hon Mimster, has any legal
opinion been taken to buttress that
position”

Shri Morarji Desai: 1 am not talk-
ing without legal opinion And then,
whether selling in the market or
seling anywhere, the same rules
apply

Shri Dasappa: I can understand the
rute relating to the purchase of gold.

Shri Morarfi Desal: Also sales of
gold

Shri Dasappa: May 1 know whether
there 1s any rule prohibiting any
Government 1n India from selling it 1n
‘he open market” Will he pownt out
that rule?

Shri Morarji Desal: Notice may be
given

Shri Dasappa: If that position 18 not
as yet sure, and the hon Minster

Mr Speaker: What 15 the good of
arguing this matter?®

Shri Dasappa: [ am not argung

Mr Speaker: Hon Members are
not entitled to ask for legal opinion.

Shri Morar)i Desai: 1 have there-
fore said that it 18 doubtful if they
can sell it That is what [ saud

Mr Speaker: The hon. Member
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Shri Morarji Desai: We have no
quarrel with the Mysore Government,
The Mysore Government has no
quarrel with us. I do not know how
the hon. Member is quarrelling.

Shri Dasappa: This is a matter on
which, Sir, I seek your protection and
your ruling. Does it mean that if
any Government in India does some-
thing, it is not open to an hon. Mem-
ber of this House to question that
action?

Shri Morarji Desai: I have not
questioned his right. I only said: why
should he have any quarrel?

Shri Dasappa: I am not quarrelling.
I am asking a quesuon,

Mr, Speaker: Order, order, This is
a business between a Government and
a Government. The hon. Member, no
doubt, is a very important represen-
tative of that State, but it is the
Government for the time being there,
that has been put in there by the
majority of the people in that State,
that has to deal with it. Therefore,
it is only that Government that can
sell it. If that Government has not
made any representation, and is in
agreement with the suggestions made
by the Centre, all that the hon.
Finance Minigter asks is: how does this
gentleman come in?

Shri Dasappa: It is well known
that the local Governments are not
able very often, not always, to with-
stand the pressure of the Centre.

Mr. Speaker: I am not going to
allow such a kind of insinuation. That
Government is as much representative
of the public. I am sure the hon.
Member is not the only representative
of Mysore State here with courage in
his heart and conviction. There are
equally good men there; they are
representatives there. It i3 no good
casting aspersion.

Shri Dasappa: I am not casting as-
persion.

Mr. Speaker: I am terribly afraid
that if we create a precedent of this
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kind, if one Member in one legis-
lature casts aspersions on another
legislature or another Government,
we must be prepared to hear from
14 States in thig country abuses every
day, day in and day out, about what
we are doing here. Therefore, with
all respect to the hon, Member who
has got parliamentary experience, I
am not going to allow this kind of
question.

In tuture, hon. Members may note
that if the local Government does not
take the initiative where it is its duty
to do so, hon. Members here cannot
take advantage of these guestions and
force the local Government or this
Government to change their views. It
is open to the local Members there to
ask the local Government to change
its view. This forum would not be
open to hon, Members,

Shri Dasappa: The other day you

Mr. Speaker: If I did anything
wrong, it is wrong.

Shri Dasappa: The other day
you were pleased to0 rule that
with regard to the Mysore Iron
and Steel Works, though the Mysore
Government were in favour of a
corporation, for some reason or other
the House was unanimous here in not
having a corporation. That was your
ruling.

Mr. Speaker: That is all right. I
only said what I found to be the
opinion of various Members here. I
did not put it to vote and then force
the other Government to take steps
in accordance with our resolution. I
only observed that a number of hon.
Members seemed to be of a different
opinion. Hereafter, I will not express
even that!

Shri Jaipal Singh: Arising out of
your ruling, I hope you do not
Mr, Bpeaker: Why does he think
I do not mean what I say? It is
wrong. 1 stick to the ruling that I
have given that if a matter in
State List ig gettled by the Govern-
ments concerned, whatever might

g3
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the comsiderations, whether after con-
sultation with the Central Govern-
ment or not, I am not going to allow
hon. Members here to persuade the
Centra]l Government and say that the
Central Government have got the
approval of the State Government by
duress or coercion or some other
thing, that the State Governments are
weak and so on. This is absolutely
irrelevant and it does not contribute to
the growth of a federsl Government
in this country.

Shrl Jaipal Singh: I am not in
any way obstructing the growth of
the federal structure m this country
What I am trying to point out to you
is that I can accept your ruling
subject to your meeting the require-
ments of the Constitution. The main
point we are trying to make out is
that we here may not, should not,
ever say anything about a State Gov-
ernment. Now, may I point out that
under the Constitution I have a right
to criticise a State Government if it
has not done certain things which
have been issued to it as a directive
by the Centre? I am now talking of
the Scheduled Castes, Scheduled
Tribes and other things. I can quote
the article if you like. So the ruling
you have given does not cover that. 1
hope it does not. That is all that I
wanted to point out.

Dr. Sushila Nayar: May I submit
that the hon. Member may discuss it
with the Speaker outside? The
speaker’s ruling cannot be challenged
on the floor of the House.

Mr, Speaker: There is no question
of directive here by the Centre. This
is simply a question of price, at what
price they should sell and so on,
whether this matter cannot be left to
them and they may not be allowed to
do s0. The hon. Minister has replied
that there has been no such sugges-
tion or demand from the State Gov-
ernment. Therefore, 1 did not want
to allow any hon. Member further
pursue the matter whether in spite
what the State Government

pared to do, the Centre is

R

is
not

£
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to allow them and ask them to do
that. My ruling is confined to that.
If other matters srise, if really there
is a directive, whether the directive
can be given or not or has been pro-
perly given or not, whether it ought
to be enforced or not—all these are
matters to be decided there and then.

Allotmsent of Grants for next Olympies

+
Shri H. N. Mukerjee:
*2112. ghri Prabbat Kar:

Will the Minister of Education be
pleased to state:

(a) whether any decision has been
taken in regard to the allotment of
grants for the purpose of our partici-
pation in next year’'s Olympics in
Rome;

{b) whether grants are to be made
to the Indian Olympic Association as
well as to the various national sports
federations; and

(c) whether the All India Council
of Sports has made any recommen-
dations in this matter?

The Minister of Education (Dr.
K L. Shrimali): (a) No, Sir.

(b) Does not arise.
{c) No, Sir.

1 might inform the hon. Member
that the Sports Council will consider
the proposal when it comes before
them.

Shrl H. N. Mukerjee: In view of the
desirability of ensuring correct selec-
tion of our representatives as well as
nf avoiding wrangles which sometimes
happen between the Olympic Asso-
ciation and other national sports
federations, may I know if Govern-
ment is taking special care and is
giving special instructions to the All
India Council of Sports to see that
such things do not happen this time?

Dr. K. L. Shrimali: We have already

reconstituted the Sports Council, and
am doing my best to get the best
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people in the sports organisations. If
1 have the support of the Members of
the House, 1 think we can make our
sports more effective and can also
produce better results in international
Olympics.

Rhri Prabhat Kar: In view of what
has happened in the last Olympics.
*=¢] would say, it created an unhappy
situation. May I know whether before
final steps are taken for the next
Olympics, the proposals will be placed
before the House?

Dr. K. L. Shrimali: The hon. Mem-
ber is probably aware that the Gov-
ernment does not interfere in
Olympics. They are free to make
their own selection. All that the Gov-
ernment can do is not to give them
grants, but I do not think that will
be desirable to do in respect of our
boys who participate in the Inter-
national Olympics. The hon. Member
13 also aware that sometime back I
had appointed a Committee to go into
this guestion and submit a report.
Government has more or less accepted
the recommendations of that Com-
mittee. Now we are going ahead
with the implementation of that
Report. I am sure it is a long process;
I cannot promise that in the next
Olympice our standards would be
better, but in course of time, they are
bound to produce better results. I
would also like to make this submis-
sion: let us not judge always by the
number of medals and the number
of athletes who won those competi-
tions. After all, some people win and
some lose. The whole purpose is to
build up sports in this country.
towards which we are striving.

Shri V. P. Nayar: In view of the
fact of India having held the Hockey
Gold Medal ever since 1028, and of
having lost it in Japan in the Asian
games, have Government any scheme
whereby to select the national hockey
team sufficiently early and give them
practice go that we can win that event
in the next Olympic games?
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Dr. K L. Shrimali: All these
matters are being considered by the
Sports Council and I am.quite sure
that they will take necessary action
in this matter.

Dr. P. Subbarayan: May I bring
to the notice of the Education Minin-
ter that even the Council
cannot interfere with the autonomy of
local associations, though they could
make suggestions, and it will be wrong
if a day comes when Government
comes to interfere with sports organi-
sations?

Shri Jaipal Singh: The hon. Minis-
ter has been good enough to say that
there are some good men in the All
India Sports Council

Shri V. P. Nayar: Like him,

Bhri Jaipal Singh: I think he is
quite correct. May I find out from
him what he is dong to ensure that
cqually good men are also in the
Indian Olympic Association and the
National Federation of sports asso-
ciations? Is Government, either at its
own level or through its good offices,
doing anything to ensure that we do
not have the same picture continuing
hereafter?

Dr, K, L. Shrimail: The hon. Mem-
ber is a member of the Sports

Shri V. P. Nayar: That was why
he said that

Dr. K. L. Shrimali:....As far as 1

am concerned, I place the whole
matter in the hands of the

|

“+4*Expunged as ordered by the Chair.

s
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Pr. K. 1. Bhrimall: I could answer
that, but the gquestion dees not arise

out of this,
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# wwaer § fs 8 aw T famr o)
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THr WX we § A WEF § wd anfw
FATt WA SR 998 ¥ §R WY
sowT qfgers ot w=ay A &% )

Reservation for Backward Classes In
Engineering Colleges
+

JShri Ayyakanna:
*2114- 3 Shri Harish Chandra Mathur:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleased
o state:

(a) whether Government have re-
considered the question of reservation
of Seats for Backward Classes in
Engineering Colleges and Technical
Institutions;

(b) the present position and what
changes are proposed to be brought
about; and

(e¢) whether this question was con-
sidered by All Indim Council for
Technical Education and if so, what
advice has been tendered by that
body?

Oral Answers 13938
The Minister of Belentific Research
and OCalturzl Affairs (Shri Humayun
Eabir): (a) to (c). A statement is
laid on the Table of the House,

STATEMENT

The State Governments were advised
m November 1054 that 20 per cent of
seats ' educational mstitution be
reserved for Scheduled Castes and
Scheduled Tribes. The Universities
were similarly advised in December
1855. This advice applied to technical
matitutions also. Subsequently the
Backward Classes Commission recom-
mended a large increase in the per-
centage of seats to be reserved for
Scheduled Castes, Scheduled Tribes
and other Backward Classes. The
recommendation, in so far as it applies
to reservation in Tecnical Institutions
13 under consideration.

The All India Council for Technical
Education discussed the matter at its
last meeting held on the 13th April,
1959 but desmired full information
regarding the reservation made by
the State Governments and institu-
tions for various categories of students
at present and its effect on the stan-
dards before tendering final advice in
the matter.

Shri Ayyakannu: There is no refer-
ence 1n the statement to one of the
major recommendations of the Coun-
c1l, namely, that special training
should be given to Scheduled Caste
students before admission as well as
during thexr course in the college,
Have Government accepted that
recommendation?

Shri Humayun EKabir: The hon
Member is giving information, not
asking for it.

Shri Ayyakanom: 1 want to know
whether this recommendation has been
accepted by Government?

Shri Humayua Kabir: That recom-
mendation is under consideration along
with other recommendations.

Shri Ayyakanmm: The Ministry of
Home Affalrs has recommended to all
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the Universities to give special train-
ing for Scheduled Caste students, but
none of the Universities has accepted
it. In view of that fact, are the Minis-
try of Education considering making
the acceptance of thst recommenda-
tion as one of the conditions for giving
grants to Universities?

Shri Humayun Kabir: I can inform
the hon. Member that once the Sche-
duled Caste and Scheduled Tribe stu-
dents are admitted they do quite well.
And, 1 was very happy to learn from
the Director of the Institute at Kharag-
pur, which is one of our best institutes,
that after admission hardly any dis-
tinction is observable as between these
and other students.

Shrl Kodiyan: May I know how far
the directive issued by the Central
Government to the various institutions
to reserve 20 per cent of the seats for
Scheduled Castes and Scheduled
Tribes and Other Backward Classes
students has been implemented?

Shri Humayun Kabir: It is imple-
mented as far as possible. Along with
the directjve there is a qualifying
clause that certain minimum standards
bave to be maintained and any stu-
dent of the Scheduled Castes or Sche-
duled Tribes who conforms to that
condition is given every facility.

Shri C. K. Bhattacharyya: The word
used here is ‘Backward’' classes. May
I know whether the Government
maintains a list of the ‘Backward
Classes’ for this purpose?

Shrl Humayun Kabir: Yes; there is
a list of ‘Backward Classes’,

Shri Ranga: May 1 know whether
Government have enquired whether
there were any complaints at all that
some of the candidates belonging to
these classes and castes have not been
given seats even though they have
satisfied the minimum qualifications?

Shri Humayun Kabir: I have not
received any complaint that any stu-
dent who satisfled the minimum
qualifications was refused any seat.

Oral Answers AFPRIL 20, 1989
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Shri Jaipal Singh: May we know if
the spirit of Government in this parti-
cular regard is anyway applicable to
the private institutisns (Interruptions)
as the Institution of logy near
Ranchi which makes admi more
or less on an all-India basis? Are
directives of any sort given to such
private institutions or is the spirit
confined to Government institutions
only?

Shri Humayun Kabir: The recom-
mendations were made to the Univer-
sities also which, for this purpose, are
private institutions.

Shri Panigrahi: May I know whe-
ther the Backward Classes Commis-
sion recommended a further increase
of reservation ol seets—more than 20
per cent and whether that has also
been taken into consideration? Have
any of the States implemented it?

Shri Humayun Kabir: It is true that
the Backward Classes Commission
made a recommendation that 70 per
cent of the seats should be reserved.
1 do not think that this is practicable.
We find that even the 20 per cent
which 1s now reserved is not always
filled up. Our objective is to try to
fill up this quota and work in a way
so that after about 15 or 20 years the
question of reservation ne longer
continues.

Shri Sonavane: Bir, may I......

Mr, Speaker: The hon. Member is
too late to rise. Can't he make up his
mind to put a question early?

Shri Bonavane: Sir, the other Mem-
bers of Parliament were given a2
chance,

Mr, Speaker: The hon. Member is
also a Member of Parliament. Yes.

Shri Sonavane: May I know whether
it is a fact that in Bombay State some
of the Scheduled Caste students seek-
ing admission to technical institutions
were not admitted because the reser-
vation was full?

Shri Humayun EKabir: I{f the reser-
vation was full, then, they have to
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, (PAs.  Speakey: This amswer might
have been given eatlier. Very well

ta) whether any action has besn
daken by the Enforeement Directorate
ageingt Shri 8. P. Juin for viclation
of Foreign Exchange Regulations; and

" (b) the nature of the action taken
and the reasons for imposition of fine?

The Minister of Finanoe (Bhri
Morarjl Desal): (a) Yes, Sir.

Qb)mmwtwoth!ormmh
capacity &s adjudicator, has im-
posed a penalty of Rs. 55 lakhs on
Shri 8. P. Jain for maintaing a Deut-
sche Mark account with a Bank in

i G K
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statement of the Home Minister the
Governmetit of Indla was approached
for necessary sanction for prosecution?

Shri Tyagi: Why was not the per-
mission given?

Shri Morarjl Desal: Sir, I could not
follow the question.

Mr. Speaker: The hon. Member says
that when the same question was put
to the hon. Home Minister as to whe-
ther sanction would be given if the
arbitrator who finds the person guilty
usks for sanction for prosecution,
hon. Home Minister replied that
would be readily given. He now
wants to know whether the sanction
was applied for and if so

stage it ia.

whether there should be
or there should be a fine by itself.
Misihehvulth.mdif.aov-

- Shel Prabhat Kar: In view of the
fact that Shri 8. P. Jain is a general
hestl of the Punjab National Bank,

Mr, Speaker: A suggestion for ac-
tion. Let us go to the next business.

Shri 8. M. Bansrjes: Bir, I want ts
put one question.

Mr. Speaker: I am sorry. I have
given sufficient time. Let us take up
the next business.

WRITTEN ANSWERS TO
QUESTIONS

Polytechnics in the South

*2109. Bhri Vasudevan Nalr: Will
the Minister of Scientific Resoarch and
Cultural Affairs be pleased to state:

(o) whether it is a fact that the
Southern Regional Committee of the
All India Council for Technical Edu-
cation has recommended that seven

Centrally sponsored polytechnics
should be started in the South; and

(b) if so, the number of such poly-
technics started so far?

The Minister for Scientific Rescarch
and Cultural Affairs (Shri Homayun
Kabir): (a) On the recommendation
of the All India Council for Techni-
cal Education, seven polytechnics have
been allotted to the States in the
Southern Region under the Centrally
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_(b) i so, ‘Whether there is Do pro-
vision to give somie Tepresentation to
the candidates of backward States snd
“Territories?

The Minisier of Scientific Rescarch
and Culinral Affairs (Shri Eumayun
Kabir): (a) Yes, Sir.

{b) 30 per cent. of the seats are re-
served for backward States and Union
“Territories.

Neyveli Lignite

*2113. Shri T. B. Vittal Rao: Will
the Minister of Steel, Mines and Fuel
be pleased to siate:

(a) whether tests have been recent-
ly carned out to determine the ther-
mal value of lignite mined at Neyveli;

(b) if so, what 18 the thermal value;
and

(c) how does it compare with coal?

The Minister of Steel, Mines and
Fuel (Sardar Bwaran Bingh): (a) Yes

(b) 4,800 British Thermal Units per

(c) About 2} tons of raw lignite
would be equivalent to & ton of good
coal with a calorific value of 12,000
BTU/

National Academy for Training of
Civil Bervants

Shri Harish Chandra Mathar:
m"‘{smvuyaonwm:

Will the Minister of Heme Affairs
‘be pleased to state:

(8) what progress has been made
1 establishing the National Academy
for traanung of civil servants;

(b) what gre the broad outlines of
the scheme sanctioned and how it is
«different from the schemes of existing
inﬂh;ﬂmbrtnhlnlddvllmh

The Minister of State In the Minis-
iry of Mewe Affalrs (Shrl Datar): (a)
Arrengements are being made to oomn-
wlete the requisite preliminiries, ¢.g.,

(a) whether it is a fact that the
village authorities set up in accord-
ance with the Manipur (Village Autho-
rities in Hill Areas) Act, 1956 have not
functioned satisfactorily; and

(b) if so, the steps proposed to be
taken in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The village suthorities have not re-
ceived due response and co-operation
from the people.

2121

Will the Minister of Scienfific Re~
search and Cultural Affairs be ploased
w'h“.

(a) whether it iz & fact that in the
course of recent stoavations st Nagar-
juca Konda a stracture or structures
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in the msture of a siadiumn or amphi-~
thehite have beetn unearthed;

{6) it a0, what ate the detafls of
e Andi; 4nd

(c) what steps are béing taked or
are undér contemplation with a view
to their preservition since the venue
hmbhhmw?

The Minister of Scientific Resecarch
and Cultural Affairy (Shri Humayun
: (a) and (b). Yes, Sir. It
consists of a square enclosure sur-
rounded by brick walls on all the four
sides and a large number of low tiers
also built ef bricks.

{c) A large scele model of the
monument (amphi-theatre) will be
prepared, as it cannot be transferred
to the hill-top owing to the fragile
nature of 1ts material.

Puarchase of some Sculptures and
Coins by Arts Purchase Committee

rsma.n.mm

(b) whether the Chairman of the
Committee offered only a sum of
Rs. 00,000 for the same;

(c) £ so, whether the Arts Purchase
Committee later on changed their
decigion and increased the wvalue to
Rs. 2/00,000;

(d) if not, whether any ad hoc Com-
mittee was formed to take this deci-
ad hoe Com-

/1) it s0, what were the instructions?

mmumm

Kabir): {a) 'ru, Sir,
(b) and (c) No, Sir.
(d) and (). Yes, Bir.

(f) The ad hoc Committee was asked
to examine and evuluite the ¢ollee-
tion.

Cenitral Advisery Beard of Museums

°3123, Shri Ram Krishan Gapta:

Will the Minister of Scieniific Ro~
search and Cultural Affairs be pleas-
ed to state:

(a) whether 1t 15 a fact that the
Central Advisory Board of Museums
has recommended that no entrance
fee should be charged for admission
to museums; and

(b) if so, whether the Government
have accepted the recommendation®

The Minister of Scientific Research
and Oultaral Affairs (8hri Humayun
Kabir): (a) and (b) The Board had
onginally made a recommendation to
this effect, but its Standing Commit-
tee has on reconsideration of the
qguestion suggested that the matter
may be left to the discretion of indivi-
dual museums. Government have ac-
cepted this suggestion of the Standing
Committee.
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Social Welfare Centres in Punjab

[ Ram Krihan Gupts:
3657. { Bardar Igbal Singh:
| SRt Buijt Smgh

Will the Minister of Edtestion be
pieased to siate:

(a) the names and localities of
social welfare centres functioning at
present under the programme of the
Central Bocial Welfare Board in
Punjab (District-wise)

(b) the main items of work taken
up in these centres duting 1968;

(¢) the amount of monsy spent in
each centre during 1968;

(4) the number of employves grade-
wise in sach centre; and

(e) the number belonging to Sche-
duled Castes among them?

The Minister of Edusation (Dr.
K. L Shrimaif): () A statemant
giving the requisite mformation Is
laid on the Table. [See Appendix VII;
anrexure No. T4).

in a cehtre Balwadis, SBocial Bdo-
caflon for woman, Arts sad Craft,
Mateimity sefvicds and other generel

Foreign lovestmests iu lron
: and Steel

2858, i Ram Krishan Gupts: Wiil
the Minister of Steel, Mines ang Fuek
be pleased to state:

(1] M‘mdﬁpm
ment in $he sxisting stesi plamts in
India;

(b) the wxtaat of Indian capital in-
vested in the industry at present: and

(c) the steps taken to increase the
Indian capital investment in the in-
dustey?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Foreign investment which is about
Rs. 12:83 miillion is only in the two
steel companies of Tatas and Indian
irom. A considersble part of this
foreign investment is by Napalese and
nationals.

privade sector.

(b) the nawass of the countries
whare thay lave buin sent; and

(c) the duration of their training?

The Minister of Mines ang Ofl (Blhet
K. D. Malaviaya) (a) None.

{b) ang (c). Do not arise.
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Urban Weifare Extonsion Frejects

38¢0. Shri Ram Krishan Qupts: Will
the Minister of Education be pleased
to stats:

(a) the number of welfare extension

projects (urban) opened so far (State-
wwise) and names of places; and

(b) the number and names of wel-
fare extension projects (urban) to be
opened during the remaining period
of the Second Five Year Plan (State-
wise)?
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countries for m‘#.-
grammes since 1958 (year and coum-
try-wise) iz laid on the Table. [Sea
Appendix VII; annexure No. 76].

Land Customws
3883. Shri Ram Krishan Gupla:
Will the Minister of Finanoe be pleas-

ed to state the total amount of land
customs collected during 19587

The Minister of Finanees (Bhri
Morarji Desai): Rs. 288 lakhs,

Quarters for Army Persoanel

3684. Bhri D. C. Bharma: Will the
Minister of Defence be pleased to
refer to the reply given to Unstarred
Question No. 2107 on the 6th Sep-
tember, 1958 and state:

(a) the further progress made so
far in building quarters for the other
ranks of the Army; and

(b) the total amount spent upto the
31st March, 19568?

The Deputy Minister of Defence
(Sardar Burjit Singh Majithia): (a)
Projects for provision of accommoda-
tion for 235 married Other Ranks
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Miinistry during 1987-88 and 1003-50
se far separately; and

(b) the granty given.to each insti-
tution?

The Minisier of Education (Dr.
K L. Shrimall): (a) and (b). A grant
of Ra. 1437 only was sanctioned to
Vallabh Mahavidyalaya, Mandi during
1857-58. No grant has been given
during 1088-59 so far.

Social Service Camps In Punjad

3668. Shri D. C. Sharma: Will the
Mimister of Edueation be pleased to
state:

(a) the number pof Social Service
Camps which were organised with the
help of the Central Government in
Punjab Btate during 1958-59; and

(h)\hc total amount spent and the
number of participants, both boys and
girls?

The Minister of Education (Dr.

K L. Shrimall): (a) 137 Camps,
*Amount  No. of _partici
® Speat | Boys  Gils " Total

Rs. 240,024 96 8:936 1,964

Minister Finanoe (Bhri
Merar)l Demui):
1957-358 1958-%9
In  Pusiab
“ Court 47 [

(&h Income-

Tribunal . . 1011 m
@® () By High Court 19

@) By Tribupal 668
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3671, Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the quantity of mangsnese ore
n.:'i.nha produced in India during
1968;

(b) how much of these were export.
ed during 1888; and

Maugsnese (tons) 5,211,000 960,187
Mick (Cwts.) 630,000 388,494
(¢) Rs. 2493 crores.

1
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): (a) and (b). No, Bir.
, however, be mentioned that
ouses of an idemtical nature,
.58, the Bombay Custom House
granted refunds under 3 bona
impression that they were due.

g gEFEF®
T
;

5
-1

1
Eg
ik

:

|

8

1
i83¢

B

)
g
EE'

5

pElEet
it
JriitH]
it snse |
EFoipunfcafBl]

drawn. It cannot, therefore, be
that mistakes of the assessing
have been established in
all these demands

(d) There were 38 cases
Rs. 89,789 in 1967-88 and
involving Rs, 1,860,000 in 1968-50.

il

i
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concerned is also considered. In
such cases, the punishment may take
the form of recovery from pay of
the whole or part of the pecuniary
loss caused to Government by negli-
gence or breach or orders.

(g) Rs 38965 in 1057-58 and
Re. 3883 in 1968-59. An amoumt of
Ra, #5000 bas also been recevered by

|
E
]
z

- i . . 33755 tons
. . . 63,3 s tons

The average snnual production is
114,471 tons.

N.B—~Andhra Pradesk was created
in 1858 and the figures for the years
priar fto that period are based .on the
production of mines which are now in
Andhra Pradesh,

(b) Geological survey of the
manganase deposits is in progress In
Smkakulam distriet which is the most

umportant manganese bearing ares in
Andhrs Pradesh.

Shdlam o Calowtita

m‘{mlﬂ. e .

Wil the Ministar of Defames be
pleased to state:

(») whether he has had consults-

during 1957-58 and 1988-53;

(b) the number of such applications
disposed of in 1967-38 and 1088-8;
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the House, [See Appendix VII, an-
nexure No. 78].

Secial Education

3680, Shri D, C, Sharma: Will the
Minister of Eduoatien be pleased to
wiate:

(s) the names of foreign countries
fiom which Government have recelv-
ed assistance in cash and equipment
for the advancement of Bocial Educa-
tion in India during 1988-50; and

(b) the nature of help received’

The Minister of Education (Dr. K. L.
Shrimali): (a) US.A.

(b) Equipment worth $ 430,436'22.
($ 1,54,436°22 as grant; and $ 2,76,000
as loan).

Education of the Orthopacdically
Handicapped

Shri D. C. Bharma:
Shri Ram Krishan Gaptia:

Will the Minister of Education be
pleased to state:

(a) the financial mid given to the
Government of Punjab for providing
educstional facilities to dumb, deaf
and blind students during 1957-58 and
1958-59, separately;

(b) whether there is any scheme
for higher education of these students
in the country; and

(¢) if 30, the details thereof®

The Minister of Education (Dr. K. L.
Shrimal): (a) 1957-58 . . . . Rs. 42,000,

Figures of actual expenditure have
not yet been recelved from the State
Governmant.

(b) Yes, Sir.

(c) A statement giving the requisite
information is attached {See Ap-

of the Sabha ({See Appendix VI
snnexure No. B0}.

Libraries for Women and Childrea t»
Punjab

the 24th September, 1958 and state:
(a) what further grants have been

(c) the names of the organisationsY

The Minister of Edncation (Dr.K. L.
Shrimali): (a) No further grants have
been sanctioned during 1958-59.

(b) and (c). Do not arise.

Survey of Juveanile Delingquency in
Madras

Shri Panigrahi:
M. guri D. C. Sharma:

Will the Minister of Kducstion be
pleased to state whether the repogt



Kahir): (n) No, Bir.
(b) and (c). Do not arise.
Special Steels

b
!
il
1T

The Wisksior of Fieok Sines wd
Fusi (Sardpr Swasan Singh): (o) gud

(c) action taken by the Central
Goevernment in the matber?

The Minister of Education (Dr. K.
L. Shrimail): (a) It is not possible to
give the exact information ahout the
utilization of grants by the State Gov-
sramants at this stage.

(b) and (c). Do not ariee:

tm 7 ) R vt oy & ey

qant. o Nevells ooy : war ey,
ww wiv for @ 3y okt & ow
wtt fs -

(¢) Wy g ww ¢ fs dunc §
fawry wivgr ¥ 3ow Al & Pag @}
o wolt wry & Firity ot SR L Wi
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(w) afe g, &Y F frrdkr oo st
# fad § v forw firer & § oar oy
wort wx ¥ oo ey ?

wim wite ¥w sl (st ¥e 2o
wwlig) : (%) doma & foer whrer
# w2 ady ¥ fwe g oY wlY uTg
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(w) et g Y 3zam
Foreign Capital Investments

.n Jammu and Kashmir State durirg
1958-507

The Minister of Finance (Shri
Morarji Desal): The required infor-
mation is given below:—

Rs.
Income-tax . 22,056,000
Central Excise 7:57,00¢*
Wealth-tax . 1,56,000
Estate Duty . . . 11,758
Railway Passenger Fares Tax 3,000
*Provisional figures,

Grants to Panjab University

3692, Sardar Igbal Singh: Will the
Minister of Education be pleased to
state:

(2) what are the different projects
for whick the Punjab University has
asked for further financial grants from
the University Grants Commission;

(b) the amount of grant asked for
against each project; and

(c) whether this has been con-
sidered by the University Grants
Commission?

The Minister of Educalion (Dr, K.
L. Shrimali): (a) to (c). A statement
is laid on the Table. [See Appendix
V11, annexure No. 81].

Bharat Bewak Samaj

- { e v

Will the Minister of Finance be
pleased to state the amount of grants-
in-aid given to the Bharat Sewak
Samaj during 1958-580 in each Suate?

The Minister of Finamce (Bbxl
Morarji Desal): The information is
being collected and will be laid on
the Table of the House shortly.

Grants for Primary Education o
Orissa.

3884, Bhrl Panigraki: Will the Min-
ister of Edusatisn be pleased to state:
(2} whether thé¢ Orissa Government
have submitted any programme fof
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expanding primary education mn the
State and for additional Central assis-

tance; and
(b) if so, what decision has been
taken thereon?

The Minister of Educat'on (Dr K.
L. Shrimall): (a) A memorandum for
giving Central grants at & more liberal
rate was received

(b) The matter is under coisider-
ation.

Cantonment Bosrd, Ferozepur

3695. Shri Siddananjappa: Will the
Minuster of Defence be plessed to
state:

(a) whether Central Government
have given a special grant to the
Cantonment Board of Ferozepur for
development works under the Second
Five Year Plan for 1859-60;

(b) if so, the amount granted; and

(c) which are the works the Board
intends to undertake with this
amount?

The Deputy Minister of Defence
(Bardar Majithis): (a) The special
grants-in-aid to be gaven to Canton-
ment Boards for the year 1050-80 are
still under consideration.

¢(b) and (c). Do not arise.

Grants to Social Weltare Organisations
in Madras

3896. Shrl Sabbiah Ambalam: Wil
the Minister of Eduncation be pleased
to state:

(a) the pames of the wvoluntary
social welfare organisations in Madras
State, which have been given grants
by the Central Social Welfare Board
during 1958-59; and
(b) the amount of grant to each such
organisation?

The Minister of Edueation (Dr K
L. Shrimall): (a) and (b). A state-
ment giving the requisite information
is 1aid on the Table, [See Appendix
VH, annexure No. 82].
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Purchase of Equipment for Pollos
Force in Andamans

Shri Raghunath Singh:
i {smm-A 8. Baigal:

~ Will the Minister of Homs Aflairs
be pleased to state:

(a) whether it Is a fact that tender
for the supply of uniforms and other
equipment and stores for the Police
Force in Andamans weas called in
1957-88;

(b) whether the tender submitted
by M/s Dawoojee Dadabhoy & Com-
pany, Calcutta, was less n total cal-
culation by Re 13,000 than the ten-
der accepted by the Administration;

and

(¢y the reason for not accepting the
lowest tender?

The Deputy Minister of Home
Aftgirs (Shrimati Alva): (a) Yes, Bir.

(b) The tender submitted by Mis
Dawoojee Dadabhoy and Co, Calcutta,
was less in total ecalculation by
Rs 0,104 44 than the tender accepted
by the Admmustration.

‘c} M|s Dawoojee Dadabhoy &
Co had sent their tender without see-
ing the samples. The tender 'was,
therefore, not considered to be wvalid
according to the terms of the tender.
They had not quoted at all for certain
articles and their quotation for cer-
tain other items was so low that it
was unconceiveable that those items
could be got at those prices unless the
articles were too inferior to be used.
Moreover, the Administration wanted
to engure immediate supply and
therefore they preferred the tender
furnished by a local firm.

Primary Oo-overative Bocietics in
Nicobar Iiands

3498, Shri Raghunath Singh: Wil
the Minister of Home Affalrs be
pleased to state the number of pri-
mary (village) Co-operative Societies
in Nicobar Islands®

The Deputy Winister of Home
Afialrs (Shrimati Alvs): There are 27



13977 Written Answers VAISAKHA 0, 1881 (SAKA) Written Answers 13978

Primary Co-operative Societies in the
Nicobar Islands.

Andaman snd Nicobar Islands

Shri Raghunath Singh:
""'{m..-n.a.mm:
Will the Minister of Home Affairs
be pleased to state:

(a) whether Andaman and Nicobar
Administration had called for tenders
in 1962 for the collection and export
of scrap iron from Car Nicobar and
other Nicobar Islands;

(b) if so0, the names of the success-
ful tenders and the amount of royalty
tendered and accepted and whether as
per conditions of the contract, last date
for export of scrap was 31st March,
1954;

(C)_Whethu'itisaﬁc;that the

Administration permitted the same
tenders in the Nicobars to export the

same scrap in 1958-59;
(d) it so, the quantity exported by
them; and

(e) the reasons for not calling fresh
tenders for the export of serap in
1958-587

The Deputy Minister of  Home
Affairy (Shrimati Alva): (a) Yes, Sir.

(b) The successful tender was in

(d) About 1,000 tons.

() The scraps could not be export-
ed earlier due to the non-availability

of shipping space. As the parties con.
cerned could not be held responsible
for the delay in the export of the scrap
it was not considered necessary to
call for fresh tenders.

Wealth Tax and Expenditure Tax

3700. Sardar A. 8. Baigsl: Will the
Minister of Finance be pleased to
state the number of assessees under
the Wealth-tax and Expenditure Tax
Act in the Andaman and  Nicobar
Islands?

The Minister of Finance (Shri

Morarfi Desal): The number as on
31st March, 1059 was as follows:—

Wealth-tax, L]
Expenditure-tax. NiL
fraten orfqwrg

ot ot wwaww ww: W
fuf w6t a5 aord Y w1 w5 o :
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% g fordi 3 Pt ww @
AT § f S e
W HIw ; 6k

() foadt ardnd e oY
wE?

ficfur sioft (st go o W) : ()

¥
(w) ¥

(7) frrfes av & g1e wrger
Wwd§ g s ydag s
T § €A OF AT ST o,
T Ay o Wi @ et §
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Briquette Brick Manufacture al
Neyvell

8702, Shri Balakvishnan: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether briquette brick making
will be one of the by-product processes
at Neyveli Lignite Project; and

(b) if so, the nature and commer-
cial aspects of such process?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). No; briquette making is not one
of the by-product processes at  the
Neyveli Lignite Project. The briguet-
ting and carbonising scheme is one
of the constituent units of the in-
tegrated project. The aim is to utilise
1} million tons of lignite per annum,
to produce about 7,14,000 tons of raw
briquettes which on carbonisation
would yield about 3,80,000 tons of car-
bonised briquettes suitable for use as
domestic fuel. As the carbonised bri-
quettes will burn easily without smoke
or odour and as the cost of their pro-
duction Is expected to be less than
that of charcoal, the commercial as-
pects of the proposal are promising.

Kolar Gold Fields, Mysore

3703. Bhri Bhivananjappa: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that based on
the detailed survevs and underground
mapping of the Kolar Gold fields in
Mysore State, detailed recommenda-
tions for the prospecting of gold in
Mysore, champion and Nandidroog
mines have been submitted by the
Mysore State Government; and

(b) if so. the nature of the recom-
mendations?

The Minister of Mines and Ol
(Shri X. D. Malaviya): (a) No, Bir.

(b) Does not arise.

Written Answers APRIL 29, 1959
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Training and Research in Geology and
Applied Geslegy

$704. Shrl Shivananjappa: Will the
Minister of Education be pleased to
state:

(a) whether the University Grants
Commission has approved the recom-
mendations made by the Joint Com-~
mittee of the University Grants Com-
mission and the All India Council of
Technical Education for the develop-
ment of Geology and Applied Geology
in various Universities;

(b) it so, whether the granis have
been sanctioned to the Karnatak Uni-
versity for this purpose during 1958-
59; and

(c) if so, what is the total grant?

The Minister of Education (Dr. K
L. Shrimali): (a) Yes, Sir.

(b) and (c). During 1858-59, the
University Grants Commission has
paid a grant of Rs. 5,204 for staff in
the Geology Department of the Xar-
natak University. A grant of
Rs. 1,70,000 was also paid to the Uni-
versity as part-payment towards the
construction of a composite building
for the Departments of Geology,
Physics and Chemistry, in addition to
Rs. 6,01,000 paid in previous years.

Sale of Ferro-Manganese by
M/s. Khandelwal Ferro Alloys

$705. Shri Panigrahi: Wil the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government ure aware
of the fact that the Khandelwal Ferro
Alloys Limited of Bombay have
entered into any sales sgreement: with
the Continental Ore Corporstion for
the sale of ferro-manganese; and

(b) if 30, what is the nature of this
agreement?

The Minister of Stesl, Minss and
Fuel (Sardar Swaran Singh): (a)
Yes, Sir.
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(b) The Agreement i for the sale
of the entire production of the factory
(Capacity: 80,000 tons pey annum) for
a period of ten years with provisiéns
for fixation of price subject to certain
minimum price, for payment, quality,
inspection, etc.

Sale of Ferro-Mangancse by
M/s. Cambatta Ferro-Manganese Ltid.

3706. Shri  Panigrahl: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(&) whether the Cambatta Ferro-
Manganese Ltd. Bombay has entered
into any sales agreement with Conti-
nental Ore Corporation for its sales
of ferro-manganese;

(b) whether Government are aware
of the nature of this sales agreement;
and

(c) if so, what is the nature of this
sales agreement?

The Minister of Sieel, Mines and
Fuel (Sardar Swaran BSingh): (a)
Yes, Sir.

(b) Yes, Sir.

(c) The Agreement is for the sale
of 30,000 tons of ferro-manganese per
annum (entire production of the
factory) for a period from the date of
production to the 31st December, 1584
with provisions for fixation of price,
for payment, quality, inspection, etc.
and also for investment in shares in
the Indian Company upto 25 per cent.

Exiension of Services

3707, Shri Sublman Ghose: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 2085 on the 18th
December, 1858 and state how many
such gazetted officers of the Govern-
ment of India stationed in Delhi have

Rocrultment of Scheduled Castes
Capdidates in Defence Services (Civil)

Shri D. A. Kati:
e {smn.x. Galkwad:

Will the Minister of Defence be
Pleased to state:

(a) whether Government have taken
any steps to recruit Scheduled Castes
vandidates in the Defence Services
(Civil) to maintain the percentage
reserved for them;

(b) what is the percentage of the
Scheduled Castes employees in the
Ministry of Defence (all cadres); and

(c) if the percentage is low, why
no steps were taken so far fo make
up the same?

The Deputy Minister of Defence
(Shri Raghuramsaiah): (a) Yes, Sir.

(b) It 15 not in the best interests of
the Defence Services to collect infor-
mation of this kind.

(c) The provisions of the

of Home Affairs Resolution No. 42/21/
49-NGS, dated the 13th September,
1950 and orders issued thereunder are
being observed in recruitment to all
classes of civilians [including Indus-
trial employees and N.Cs.(U)]. These
directives have been issued as Army
Instruction No. 2/S/58.

Btate Bank of India

3709. Shrl V. Eacharan: Wil the
Minister of Finance be pleased to
state:

(a) the number of branches of State

Bank of Ind:a opened in Kerzla State
so far; and

(b) the number of branches yet to
be opened according to the Expansion
Scheme of the Bank?

The Minister of Finance (Shri
Morar}l Desal): (a) The State Bank
of India has opened one branch at
Palghat in the Kerala State
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(b) No other centre has been
selected so far in Kernla under Section
16(5) of the State Bank of India Act,
1888.

Falling of Fans in Cinema Houses of
Agurtaia

3710. Shri Bangshi Thakur: Will
the Minister of Home Affairs be
pleased to state:

{a) whether it is a fact that recently
in one of the cinemm-houses of Agar-

tala town, a moving fan fell down
when the audience was in that house;

(b) whether it iz also a fact that a
similar accident had recently taken
place in another cinema house of
Agurtala town; and

(c) it so, who are the local authori-
ties to whom it has been entrusted to
inspect daily, weekly, monthly or
yearly the furnitures and fittings of
the cinema houses of Agartala town
and other places in Tripura?

The Minister of State in the Minis-
try of Home Affairs (8hri Datar): (a)
Yes. The people sitting under the fan
became aware of the possibility of the
fan falling down and moved away.
None was injured.

(b) No.

{c) At Agartala, a Circle Officer
inspects Cinema Houses everyday. In
outlying places, Sub-Divisional
Officers inspect them at frequent
intervals,

Craft Schools in Manipur
8711, Shrl L. Achaw Singh: Wil

{(b) if so, the number of trainees
in the respective gchools for each

APRIL 29, 1059
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The Deputy Ministor of Home Affaire
(Shrimati Alva): (a) Yea, Sir.

(b) The information is as follows:—
“Number of train-
o

() Bamboo-cane *Pro-
ndm',"k'm rentre, Chu-
rachsndpur

M -

Wi Trainin,
m&mmm?

pur . . . 10
i) W Traln
(mCem. ml o
(iv) Weaving

Cratre,
long

6 (skilled work-
ert)

10
Training
Tameng-
(v Weaving Tramning

C'are. Nunmane 19

Carpentary Tralaing-
(d)Cenrrc at Ukhrul

attach-~d to the High
School . . . 119

o) Carpentry  Trein-

¢ ine Centre, Tameng-
long . . . 10

ol t Train-

¢ -,im nu? st Tadu-
bi attached to the
Fovernment High
School . . 150

(ix) Adimjati Technical
Tnetitute, «  Tnohal

(Weaving Course) . 30
Suspension Bridges in Manipur

3712. Shri L. Achaw Bingh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the suspension bridges
constructed in the hills of Manipur
under the Tribal Welfare Scheme are
all made of cane ropes and bamboo;
and

{b) whether any of them are made
of iron or wire ropes?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No.

(b) 11 Suspension bridges were con-
structed under the Tribal Welfare

Schemes during 1957-58 and 18 in
1958-59 and all of them are of wire

10

bridges
as no wire rope was available in that
yoar.
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Sclence Teachers of Camp OCollege,
Delhi

2718, Shrl E. Madhusudan Rao: Will
the Minister of Educstion be pleased
to state:

(a) how many science teachers are
likely to be affected as a result of the
closure of science classes in the pro-
posed Dayal Bingh College, Delhi
which is to take over the present Camp
College in Delhi; and

(b) whether any steps are being
taken by the Delhi University to
absorb those science teachers?

The Minister of Education (Dr.
K. L. S8hrimall): (a) Four.

(b) The University of Delhi has at
present no provision for the teaching
of Science m the Evening Colleges.
The Panjab University has, however,
intimated that particulars of the four
science lecturers (two in Chemistry,
one i1n Physics and one in Biology)
have been circulated to the affilinted
colleges in the Punjab for their
absorption by them.

Taxes from Non-Resident Indians

“Shri P. G, Sen: '
Ty l Shri 8. C, Samanta:

Shri Subodh Hansda:

Dr. Pashnpati Mandal:

Will the Mimister of Finance be
pleased to state:

(a) what are the effective sieps
taken to ensure that correct amount
of taxes are levied and recovered from
non-resident Indians;

(b) what are the various classes of
assessees who pay such taxes; and

(c) what is the amount of taxes
collected from each category during
t:;epntthneﬁnmdnyuntmr-

)4

The Minister of Finance (S8hri
Morarji Demal): (a) The Income-tax
Act contains provisions the
recovery of taxes on payments made
to non-residents, from India. It also

contains provisions for making useess~
ments on non-residents directly or
through an agent. Thus Bections
18(2B), 18(3), 18(3A), 18(3B) and
18(3C) provide for the deduction of
tax at source on payments made to
non-residents on account of salaries,
interest on securities, dividends and
other sums chargeable to tax. Bection
18(8) of the Act also requires that
all sums deducted in accordance with
the above mentioned provisions shall
be paid to the credit of the Central
Government.

Provisions relating to direct assess-
ments of residents also apply to direct
assessments to be made on non-
residents Further, a non-resident who
has inconre which is liable to tax under
the Indian Income-tax Act can be
assessed indirectly through an agent.
Section 43 of the Income-tax Act
enables the Income-tax Officer to
appoint as an agent any person who
is employed by or on behalf of the
non-resident or who has a business
connection with him or through whom
the non-resident is in receipt of income.

(b) The various classes of assessees,
who pay such taxes are (1) indivie
duals, (2) Hindu Undivided Families,
(3) firms and other associations of
persons and (4) companies.

(c) The information is being collect-
ed and will be laid on the Table of
the House as soon as possible,

Stone Image at Kutab

3715. Shri B. C. Mallick: Will the
Minister of Scientific Research and
Culfural Affairs be plensed to state:

(a) whether it is a fact that recently
one stone image has been found at the
Kutab;

(b) if so, the nature of the image;
and

(c) where this image will be kept
for public display?

The Minister of Bcleatific Rescarch
apd Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.
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(b) It is a four-armed Samkarsana
image of Vishnu dated in the Vikrama
Samvat 1204, corresponding to A.D.
1147.

(c) The matter is under considera-

Development of Market in Kamalpur
{Tripura)

$716. Shri Bangshi Thakur: Will
the Minister of Home Affairs be
pleased to state:

(a) whether there is a scheme for
the development of the market situated
at Kamalpur town; and

(b) if so, whether the scheme will
be sanctioned before the advent of the

rainy season?

The Minister of State in the Minis-
try of Heme Affairs (Shri Datar): (a)
Yes. A scheme is under the
consideration of the Tripura Territorial
Council.

(b) The issue of sanction is the
responsibility of the Council which is
a corporate body. The estimates of
the scheme are understood to be still
under consideration.

Multipurpose Schools in Punjad

3717. Shri Daljit Singh: Will the
Minister of Education be pleased to
state the amount of grant sanctioned
for muiltipurpose Schools in the
Punjab State during 1958-597

The Minister of Education (Dr.
K. L. Shrimali): An ad hoe grant of
Rs. 17.97 lakhs as central assistance
for all the schemes, including the
scheme for the multipurpose schools,
for the recanstruction of Secondary
Education has been given to Punjab
Government during 1958-59.

Crude Ol

3718, Shri Raghunath Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

{a) the quantity of Crude Oil im-
ported in India for oll refineries yearly
i.e. 1857-58 and 1958-59; and
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(b) the quantity of oil imported by
Indian tankers and the total freight
paid to foreign tankers for bringing
oil into India during the same period?

The Minister of Mines and Ol (Shri
K. D. Malaviya): (a) end (b). The
information required is given in the
Statement placed on the Table of the
Sabha. [See Appendix VII. annexure
No. 83.] All the imports of Crude Oil
have been made in foreign flag tankers;
no Indian tankers are being employed
for this purpose.

Iron Pillar at Dhar

3719. Shri Raghunath Singh: Wilt
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether it is a fact that an iron
pillar at Dhar, (near Indore) the
capital of Raja Bhoj, 50 feet long and
12 to 18 inches m diametre now
broken into three pieces is lying in »
pit since last 400 years; and

(b) if so, what steps are being
taken to restore the pillar and keep it
in a Museum or safe place?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Three pieces of an iron
pillar are lying near Lat-ki-Masjid at
Dhar. The total length of the pieces
is 43 ft. and 4 inches and the total
length of the original pillar was
probably 50 ft. Its average width is
10&". It is not definitely known how
long the pieces have been lying in
their present broken condition.

(b) It is not considered desirable
from the archaeological point of view
to restore the pillar, The three
pieces are lying in a safe condition
within the premises of a protected
monument.

Small Bavings Scheme

2720, Shri Raghunath Singh: Wil
the Minister of Fimance be pleased to
state what is the percentage of amount
invested under the Small Savings
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SBcheme during 1967-58 that remained
in deposit for more than one year?

The Minister of Fimance (8hri
Morarji Desal): Except the deposits 1n
Post Office SBavings Bank, which are
withdrawable at will, investments in
Nauonal Plan Savings Certificates and
Treasury Savings Deposit Certificates
cannot be encashed before the expiry
of one year Information about the
percentage of amount remaming m
deposit 1n the Post Office Savings
Bank for more than & year 15 not
available

Social Welfare Target

3721 Bhri Ram Krishan Gupta: Will
the Minister of Education be pleased
to state

(a) whether there has been shortfall
so far in the fulfilment of the target
of the scheme for social welfare pro-
jects 1n the Second Five Year Plan,

(b) if so, to what extent, and
(¢) the reasons therefor?

The Minister of Education (Dr K.
L. Shrimali): (a) Yes, Sir

(b) and (¢) A statement giving the
requusite information 1s attached
[See Appendix VII, annexure No 84]

Transport Department, Delhi

3722, Shri Ram Krishan Gupta: Will
the Minister of Home Affalrs be
pleased to state

(a) whether 1t 13 @ fact that the
Transport Department in Dellu 1s run-
ning out of stock of 1ts forms and
registration booklets and due to thus
the public 18 put to inconvenience,

(b) if so, the reasons therefor, and

(c) the nature of steps taken or
propased to be teken to make arrange-
ments for the supply of forms to the
public?

The Minister of State In the Minis-
try of Home Affalrs (Shrl B N.
Datar): (a) The stocks of a few forms,
meluding registration certificates, were

exhausted, but they were got cyclo-
styled locally and supplied to the
public,

(b) The shortage was mainly due to
inadequate supplies of forms from the
Forms Stores, Calcutta.

(c) As stated under (a) above, the
nece forms have been got cycio-
styled 'and steps are also being taken
to get them printed locally Simul-
taneously, efforts are continuing to be
made to get supplies from the Forms
Stores, Calcutts.

Wellare of Schednled Castes I
Punjad

3723 Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state

(a) the total amount spent on the
Centrally sponsored schemes of
Health and Housing n project areas
for the welfare of scheduled castes 1n
Punjab during 1958-59,

(b) whether the targets fixed has
been achieved, and

(c) i not, the reasons therefor”
The Deputy Minister of Home Aflairs

(Bhrimati Alva): (a) There are no
specific ‘project areas’ in Punjab

(b) and (¢) Do not arse

L]

Shortage of Trained Teachers in
Himachal Pradesh

3724. Shri Daljit Singh: Will the
Minster of Education be pleased to
state

(a) the present pomtion 1n regard
to the shortage of trained teachers mn
Himachal Pradesh, and

(b) the steps so far taken to im-
prove the situation?

The Minister of Education (Dr. K.
L. Shrimall): (a) There 13 a total
shortage of gbout 92 trmined teachers
of vanous categories 1n different types
of Government schools in Himachal
Pradesh
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(b) Three Institutions for treining
of teachers have been opened (one
B.Ed. college and two Basic Training
Schools) which will train about 200
teachers annually.

Eduncated Unemployment in Punjab

3725. Shri Daljit Singh: Wil the
Minister of Bducation be pleased to
state the grant given to the Punjab
~Government for relieving educated un-
employment in Punjab State during
1058-507

‘The Minister of Education (Dr. K.
L. Shrimali): Rs. 2 lakhs,

Removal of Untouchability in Punjab

8725, Shri Daljit Singh: Will the
Minister of Home Affalrs be pleased to
state:

(a) the amount allotted to the
Punjab State by the Central Govern-
ment for the removal of untouchability
and welfare of Scheduled Castes and
Scheduled Tribes during 1958-58; and

(b) the items on whuich it has been
spent?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) and (b). A
statement giving the required infor-
mation for the first three quarters of
the year 1958-59 iz placed on the
Table of the House. [See Appendix
VII, annexure No. 85]. Information
for the last quarter is not available
and is not likely to be received be-
fore the end of June 1959.
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All India Services

3729. Shri Harish Chandra Mathur:
Will the Minister of Home Affalrs be
pleased to state:

(a) the revised strength * of the
various categories of All India Ser-
vices up-to-date;

(b) whether there is any demand
for further increase in the strength;
and

(c) what procedure is followed in
constituting and revising the cadre?

The Minister of Home Affalrs (Shri
G. B. Pant): (a) A statement showing

Papers loid on 13994
the Table
{(c) The procedure for constituting
and revising the .Cadre is prescribed
in Rules 3 and 4 of the IAS./IPS.
(Cadre Rules) 1954,

Propagation of Sanskrit

3730. Bhri Jmlan Sinha: Will the
Minister of Education be pleased te
state the amount spent directly by the
Central Government and that ganc-
tioned to the State Governments for
propagation and popularisation of
Sanskrit during the last three years?

The Minister of Education (Dr. K
L. Shrimall): A sum of Rs, 10,15257
has been tby the Central Govern-
ment during 1956-57 to 1958-59. No
grant has, however, been sanctioned
to the State Governments for the
purpose.

Basic Education in Public Schools

3731. Shri Jholan Sinha: Will the
Minister of Education be pleased to
state the steps taken by the Central
Government for introduction of Basic
Education in public schools in the
country?

The Minister of Education (Dr. K.
L. Sbrimall): The Government of
India appointed a Committee in Sep-
temper, 1958 to suggest—among other
things—measures to facilitate the in-
troduction of Basic Education in the
Public Schools. The report of the
Committee is awaited. The question
of taking any stieps for the introduc-
tion of Basic Education in the Publie
Schools can arise only after the Com-
mittee has submitted its report.

12.16 hrs.
PAPERS LAID ON THE TARLE
ANNUAL ReroRT Or StATE ThADING
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[Shri Kanungo]
India Laumited for the period ending
the 30th June, 1858, along with the
Audited  Accounts {Placed wm
Lidrary, See No. LT-1300/58.]

Bomeay KrBAR Lawps DevLoPMENT
Boarp (RECONSTITUTION) OURDER

The Minisier of State in the Minle-
try of Home Affalrs (8hri Datar):
Sir, 1 beg to lay on ihe Table, under
sub-section (5) of Section 4 of the
Inter-State Corporationi Act, 1937, a
copy of the Bombay Khar Lands
Development Board (Reconstitution)
Order, 1959, publisned in Notifica-
tton No GSR 367 dated the 26th
March, 1959 {Placed n Library,
See No LT-1391/59]

Norirications unper Sza Customs
Acr

The Deputy Minister of Finance
(Shrl B. B. Bhagat): Sir, I beg to
lay on the Table, under sub-section
(4) of Section 43B of the Sea Cus-
toms Act, 1878, a copy of each of the
following Notifications —

(1) GSR No 441 dated the 18th
April, 1959

(u) GSR No 442 dated the 18th
April, 1959, malung certamn
further amendment to the
Customs Duties Drawback
(Brand Rates) Rules, 1856

(lu) G S. R. No 443 dated the
18th April, 1959, making cer-
tain further amendment to
the Customs Duties Draw-
back (Fixed Rates) Rules,
1958

Gtvj G § R. No. 444 dated the
18th April, 1859, making cer-
tain further amendment to
the Customs Duties Draw-
back (Brand Rates) Rules,
1958. ([Placed 1n Library,
See No LT-1392/591

13996

1217 hre
MESSAGE FROM RAJYA SABHA

Secrefary: 8Sir, I have to re-
port the following message received
from the Secretaiy of Rajys
Sabha:—

‘In accordance with the provi-
sions of sub-rule (6) of rule 162 of
the Rules of Procedure and Con-
duct of Business .n the Rajya
Sabha, I am directed to return
herewith the Fmanee Bull, 19888,
which was passed by the Lok
Sabha at its sitting held on the
22nd April, 1959, and transmtted
to the Rajya Sabha for its recom-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha m regard
to the said Bill’

DEMANDS FOR EXCESS GRANTS,
1855-56

The Minister of Finance (Shri
Morarfli Desal): Sir, 1 beg to present
a statement showing Demands for
Excess Grants 1 n respect of the
Budget ' (General) fo. 1055-56

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FORTY-roURTH RXIPORT

Sardar Hukam Singh (Bhatinda):
Sir, 1| beg to present the [korty-
fourth Report of the Commuttee on
Private Members’ Bills and Resolu-
fons

ESTIMATES COMMITTEE

FIrry-rourtH, FIrry-rirtea AND
Soxrxre Rxronts
Shrl B. G. Mehta (Gohliwad): Bir,
1 beg to present the {following Re-
ports of the Estimates Commuttee:—
(1) Fifty-fourth Report on the
Ministry of Finance (Depart-
ment of Revenue)—Narcotics
Department.
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Y2) Fifty-Afth Report on the
Ministry of Finance—Dep-
artment of Expenditure.

{3) Sixtiesh Repoit on the action

taken by Government on the

recommendations contained
in the Twent eth Report of
the Estimates Committee on
Budgetary Reforms.

PUBLIC ACCOUNTS COMMITTEE
SzventeenTE Rreont

Shri Ranga (Tenali): Sir, I beg to
present the Seventeenth Report of
the Public Accounts Committee on
the Appropriation Accounts (De-
fence Services), 1955-58 and Audit
Report, 18357.

PETITION RE. REPORT OF COM-
MITTEE OF PARLIAMENT ON
OFFICIAL LANGUAGE

Dr. P, Subbarayan (Tiruchengode)
Sir, I beg to present a retition signed
by 19 petitioners regarding the Re-
port of the Commitle: of Parliament
on Official Language, 1958. They
were really 21, but two of them were
disallowed because their nimes are:
Dr. M. R. Jayakar and Sir Mirza
Ismail,

1219 brs

RESERVE BANK OF INDIA
(AMENDMENT) BILL—comnd.

Mr. Speaker: The House will now
proceed with further consideration of
the following motion moved by
Shri Morarji Desai on the 28th Aprll,
1959, namely:—

“That the Bill further to amend
the Reserve Bank of India Act,
1934, be taken into consideration.”

Time taken is 35 minutes

Shri Nanshir Bharacha (East Khan-
desh): Bir, I have to point out that

ment) Bill

only today at about 1100 the infor-
mation which you asked to be cir-
culated to Members was rirculated.
It is now 1220. I really do not know
when we are to druft the amend-
ments and send them. I have draft-
ed some amendmen's I do not know
how they will be circulated to the
Members, how the Members will
have an opportunity to appreciate
them and what will be the fate of
these amendments.

Mr. Speaker: I will allow him to
move his amendmen's provided they
are otherwise in order.

Shri Naushir Bharucha: That is true.
But I have drafted them just now
sitting here. I wonder how the House
will appreciate them without a text
of the amendment before it

Mr, Bpeaker: They will hear him
There is no meaning in raising that
issue now. VYesterday we disposed of
this matter. So far as the statement
is concerned, yesterday in answer to
a query from the hon Member the
hon. Minister gave whatever infor-
mation he was in possession of. The
further statement he has circulated
is only to enable hon, Members to
know the circumstances in which this
hag been brought. Even if the state-
ment had not been circulated I would
have gone on with the Bill We
had sufficient time, It is after all a
simple Bill. Hon. Members uught
have different views, but I am not
competent to give any view upon it
I will allow reasonable discussion
I would not insist

wﬂlcutﬂnlybeinthei:ulh and
they will try to catch my eye.

Shri V. P. Nayar: (Quilon): Should
we take it that we should be wvery
brief?

very
EMNuvwnqm
But brief always.
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Shri N, . Monismmy (Vellore):
How many hours have been qllomd

Sbri Prabhat Kar (Hooghly): Mr.
Speaker, Sir, I would welcome this
Bill and I would rather say that it is
one of the most important things that
the present Finance Minister has
done, in that he has brought forward
this Bill before the House with a
view to stop smuggling of gold and
the drain on our much-needed foreign
ge. We from this side have
been all the time bringing to the
notice of the House that because our

¢y has acquired the status of
gal tender in a particular area in
the Perslian Gulf, the currency which
goes without any check by the
Reserve Bank of India has created a
situation where, without knowing
exactly how much amount has gone,
faced with the payment of
in large quantities e&very
The hon. Finance Minister has
some idea about it, So far as
cular statement s concerned
tement by the hon. Minister
have been favoured with
to mv house at 9 o'clock.
why this rpecial
to me! I got it at
house,

Mr Speaker: In the matter of dis-
tribution, one will get earlier and
another later. Possibly the distribu-
tion started with Shr; Prabhat Kar!

-

E

:

TPATCY
R
agg""

ween 1948 and 1956 the currency
value of it was to the extent of
R this amount
the Persian
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which we had ¢0 pay in sterling .
without getting any benefit out of,
it, because all this money was taken
out by unauthorised and illegal
means. Even now, according to the
Minister, it comes to about Rs. 30
crores to Ra. 40 crores. We were all
the time bringing to the notice of the
House the need for taking steps, and
we wanted the Government to take
certain steps. This 15 no doubt an
extraordinary step which has been
taken by the Finance Minister by
bringing up before the House a
measure, saying that there will be
some notes issued by the Govern-
ment and by the Reserve Bank which
will not be legal tender here in
Indis. A currency which will be in«
troduced by us will not be legal ten-
der here in our own country. That is
an extraordinary measure, But we
welcome that measure because it is
meant to meet an extraordinary cir-
cumstance. However nowhere we
could see that a currency of one
country can be legal tender in an-
other country. But we in India have
got that privilegee. It may be a
proud privilege to that extent,
namely, that our Indian currency is
considered legal tender in the Per-
sian Gulf area. So, naturally, to
meet the extraordinary circumstan-
ces, this provision has
been brought up, namely, of issuing
special notes.

So far as the provisions of the Bill

will be the procedure and how he is

LIS
iRt
sl
HI L
Hiliet]
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give out the source They may con-
sider it to be a =ecret, or a private
matter, But it may be stipulated that
each and every ~ustomer should sub-
mit to the respective banks a state-
ment showing how he has got the
Indian currency which he wants to
be exchanged for the new notes This,
I tunk, will give an 1dea exactly as
to how the money came mn and who
are the persons who have taken this
money. I think such a procedure
will not be against international law
or agamst any financial laws that
exist today. In case the Indan cur-
rency 18 sent back to India for ex-
change of the new type of notes now
to be printed, 1t can be asked by the
Reserve Bank of India, Bow.bzy, that
in each and every case, a statement
should be given and that statement
should include a statement given by
the particular customer of the bank
a3 to how the money was got by him,
under what circumstances, and how
the Indian currency which he wants
to exchange for the new notes came
by his way Such a provision will
to a great extent ensble the Govern-
ment to know which are the avenues
and who are the persons who take
this money out I think 1t 1= possible
to make such a provision

So far as the present lLabiusty 1s
concerned, the hon Minister stated
that it 13 approximately Rs 30
crores to Rs 40 crores So far as the
future 18 concerned, how are we go-
ing to see that in future these things
do not recur” The Finance Minister
bas said that the future wsues will
not involve any additional lability
betsuse they will be covered by cor-
responding payment of sterung But
those who exchange the rotes will
not lose thewr holdings They can
t to India aad spend them
country Here agamn 1
this, If we know the m-
ty various persons turning
money into what they call

one, we have to cons'der this
circumstance. These monies are
those which have been smugsled So,
1 would suggest thar after this parti-
culsr period—the time given now Is

!
1

ik
T

11
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six weeks—the time should not be ex-
tended and no more cxchange should
be possible; because, by then, the
Government of Incia would have
given sufficient time to those persons
who are in possession of the notes
outside Indian territory to exchange
them for the new notes that are to
be 1ssued Six weeks time has been
provided for dnd after thnt time no
notes will be exchanged If there
are certain extraordinary conditions
which requure consideration, the
Government or the banks or the
Central Bank of the particular area
could certify that because of certam
extraordinary circumstances, such
and such a thing 1s to be done But
ordinarily, 1t should not be, because,
we have no knowledge exactly as to
what amount 1 our currency has
gone out We are giving .x weeks'
tume Beyond that, there should be
no more repatriation and no more
exchange It 13 possible, T think, for
the Government to do so, because,
by six weeks' tume everycme wall
get an opportunity to get an ex-
change

Now, the hon Mimister has refer-
red to the question of Ha}; pilgrims
and the position with regard to the
notes taken by them to Saudi Arabwa.
Our currency 13 not legal ten-
der in Saud:i Arabia There 15 an-
other currency there But I would
suggest that anyone who goes out,
should, instead of taking Indian
money from here, take the new notes
m payment of the money as sterling,
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[Shr1 Prabhat Kar]

to make an effecuve start to see that
gold-smuggling which 1s causing so
much alarm wn owy country and
drainage on foreign c¢xchanga may
be mumimised. I know it cannot be
stopped It 1s very difficult for any
particular law to stop all this mus-
chief, but I hope 1t will mnimse
and T would reques* the Finance
Minister to consider the procedure
that I have suggested

I would also ke to know, after
these notes which are bemng with-
drawn, whether they will be agamn
put mto circulation in India Because
if Rs 40 crores worth of notes which
will be replaced are again pJt Into
circulation, that wnl nawurally cause
inflation These notes are almost not
i circulation and they are being re-
placed by new notes, for which we
are undertaking a liability of Rs 30
crores to Rs 40 crores When these
notes come back to India, I would
like to know whether they will be
again put into circulation or they
will be withdrawn, because that will
affect the mnflation in the country
'because there will be Rs 30 crores
to Rs 40 crores worth of more notes
in circulation that what 15 in exist-
ence today.

With these words, I congratulate
the hon Minster once again and
support thus Bill

rather late in the day, circulated to
us certmin material which requires
to be carefully considered He says
that so far as our currency circulat-
ing in the Persian gulf is
they have got a special facility,
facility of convertibility into
The hon Finance Minister says,
ckuse this facility is available,

who smuggle Indian currency
ifor the irregular purchase of

l

it
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have been transferring the currency
through various channelg to the banks
to exchange them in sterling; because
there 13 no means of distinguishing
currency notes taken out for legit-
mate trade purposes from the cur-
rency irregularly taken out, it s
now poasible for people to smuggle
gold mnto the country, to take pay-
ment in Indian currency and subse-
Quently exchange them for sterling.
To my mind, there is absolutely no
connection between the two things,
smuggling of gold and the convertl-
bility of Persman Gulf currency into
sterling.

Mr. Speaker: Is there any provi-
sion in the Reserve Bank of India
Act to the effect that any foreigner
who 1s 1n possession of our currency
can gay that we must honour it by
gving sterling?

The Minister of Finance (Shri
Morarji Desai): No, not for the other
areas But as it is, for the Persian
Gulf ares, we have got that There-
fore, if any foreigner posseases 1t
he can do so through the Persian
Gulf That will disappear when this
amendment is made

Mr. SBpeaker: That 13 an obliga-
tion”



14005 Reserve Bank VAISAKHA 0, 1881 (SAKA) of Ind'a (Amend- 14006

gling it back X receives Rs. 70,000
in Persian Gulf area in our currcncy,
pays it for purchasing gold from the
free market in Persian Gulf. Say, he
purchases 1.000 tolas of gold and pays
this Rs. 70,000 to that vendor of gold.
The problem still remains. Having
procured 1.000 tolas of gold in the
Persian Gulf area, what is X to do
about it? He has yet got to smuggle
it. Therefore, how dones that orevent
smuggling at all, because the major
issue that the gold has to be smuggled
still remains? If X can overcome
that difficulty, then all other arrange-
ments has got no meaning whatever.

Mr. Speaker: That would not be
paid in sterling. Whoever sells. does
not want our mere paper. He wants
to reconvert it into sterling. We

are not prepared to give sterling.

Shrl Naushir Bharucha: The hon
Minister wants to cut out the source
of supply from which the price of
gold could be paid. But assuming
that he does that, it is not going to
help, because according to his own
note which has been circulated, there
13 provision for future expansion of
the special notes according to the
trade requirements. What is the
criteria for determining trade require-
ments? There are a hundred and one
ways in which merchants manipulate
the invoices. Surely the hon. Minis-
ter cannot say that it is not known
to him. In that way, surely a re-
serve can be accumulated in the
special notes, which can be utilised
for purposes of gold smuggling. I
really do not see how this iz going
to stop it, except perhaps that it
might make it a little bit more dif-
cult for the smuggler. Barring that,
l:!onotthinklhhilgoipltostop
smuggling.

Secondly, assuming for a momesnt
2l this was necessary, there is going
of such an important and como irated
and the enforcement when our cur-

ment) Bill

rency cease to be legal tender in the
Persian Gulf. In these six weeks,
any amount of currency can be
smuggled out. What the hon. Minis-
ter should have done is, he should
have proceeded in the form in which
we proceeded when we demonetised
our thousand rupee currency notes.
There is no provision in the Bill
whatsoever for making an immediate
declaration by the holders in due
course of these notes. The declara-
tion should have come immediately,
so that we could have known exactly
who are the people who are holding
notes in due course. Instead of that,
this period of six weeks is givem to
everybody who ean manipulate which-
ever way he likes and carry out any
amount of currency from India and
have it exchanged for sterling with-
in these six weeks. I submit that
the method of approach of the
Finance Minister is totally faulty.

What should have been done s,
firstly there should have been a legal
provision for declaration of the notes
held by the persons in the Persian
Gulf and on the declaration, for
which a stipulated short time of 8
to 10 days, the authorities, ie. the
banks and treasuries in the Persian
Gulf area should have been authoris-
ed to exchange them for equivalent
amount of sterling or whatever other
currency they may have. Instead of
doing that, the entire way is loept
open for people not only to smuggle
out our currency, but even if they
have got illegal currency, to get them
exchanged. What is the precuation?
For instance, there may be a large
amount of Indian currency which has
been accumulated in the Persian Gulf
area, which is called black money.
Virtually with the passage of this
Bill, this black money will be auto-
matically and legitimately legalised,
because everybody will say: “Under
this Bill I am entitled to get it con-
verted ' into sterling”. Hence® there
should be a declaration and that pins
him down to so much amount.

With regard to the other appre-
hension, as to how it is going to
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[Shri Naushir Bharucha]

react on our own cuwirency, yesterday
I said that very probably the special
notes might serve as a subsidiary
currency. After reading the note
which has been circulated this morn-
ing, it would appear that our cur-
rency might be as well a secondary
currency and the special notes will
have a premium for the simple reason
that they perform two useful pur-
poses for the man who possesses
them. One will be that he is in a
position to convert them into sterling,
which cannot be done with our
ordinary currency notes. Secondly,
the special notes can be used for
smuggling gold. So, that currency will
naturally have better wvalue in
the eyes of the holder of such
currency. So, it might tend to have
a premium. I do not know how it
will react on our own currency. This
is a point which requires to be looked
into.

At the proper time during the
clause-by-clause consideration, I shall
move my amendments, so that it
may at least remain on record that
in attempting to pass this Bill, every-
body here did not fail to see exactly
the implications and understand
them. That 1 shall do, irrespective
of the fact that moving such amend-
ment may not have any value, for I
know it will be certainly voted down.
But then it must be placed on record
to show that we understand the im-
plications of the Bill so that in future
it may not be said that this House
did not apply its mind properly for
the consideration of this Bill

I must once mgain protest that we
have not been given proper time to
digest even the statement that has
been made and 1 hope this will be the
last time that the Government hustles
this House into acceptance of any Bill
of such an important and complicated
nature at such a short notice.

Shri N, B. Munisamy: Sir, at the
outset I have to congratulate the hon.

APRIL 26, 1959 dM{Am;:m)
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Minister for having taken this earnest
step to arrest the smuggling of gold.
I understand that on a previous ocea-
sion also this House has been very
much exercised over the smuggling of
gold and thereby losing a great deal
of foreign exchange. Our sterling
balance is day by day getting dwindled
to nothing in case we allow this smug-
gling to go on at this rampant speed.
But still the step taken by the hon.
Finance Minister is bristling with cer-
tain problems and far-reaching conse-
quences which might probably involve
other difficulties also whereby he will
come again with some amendment. I
may bring to his notice one or two
aspects of this problem.

Parliament has got power to pass
laws and nobody can curtail that
power of Parliament. But, still, the
power which we have got has got its
own limitations, that is, the limitations
that have been prescribed in the Cons-
titution. We can make laws with res-
pect to any matter in respect of the
whole or part of India or for the entire
territory of India. But I am doubtful
whether we can pass an Act which
could subsequently be deemed to be
invalid on the ground that it will have
to operate on an extra-territorial basis.
Here it looks as though we are passing
an Act which will later on be regard-
ed as invalid because it would have
extra-territorial operation, as I find in
this Bill that neither the special bank
notes nor the special one-rupee notes
shall be legal tender in India. That
means that we will now issue special
bank notes and special one-rupee notes
which are not to be legal tender in
India nor does it envisage that it is to
be legal tender somewhere else. But
these special bank notes and one-rupee
notes might be regarded as travellers'
cheques or something of that kind or
any other kind of bank notes, They

tender outside also. But presuma
ﬁmuemyrudhuitmm

lohl to be
Indh. In such a
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own doubts whether we can pass an
Act which will be......

Shri Naushir Bharucha: The Consti-
tution "provides that.

Shri N. R, Munisamy: I quite under
stand my hon. friend. He is very
much aheud of me because before )
could develop the point he has inter-
rupted me. I am very glad of the in-
terruption. But he has done so not
knowing the future aspect which I
am going to press for. I can under-
stand that we can pass an Act or a
law which could have extra-territorial
onperation also. [ do not quarrel over
that. My point is that in an Act there
should be no two aspects of the law.
One aspect only, that is, legal tender
in India is concerned and not legal
tender in India or legal tender outside
India. We can pass an Act which
could have extra-territorial operation
out and out. I can understand that.
But we cannot have in one and the
same law two aspects. It will be con-
tradiction in terms,

I do not know whether the hon.
i.aw Minister has been consulted. Even
if he has heen consulted I do not think
if any opinion has been given that we
can pass an Act whereby In one and
same law there could be an obvera-
tinn an far as India is concerned and
rn operation so far as outside India is
concerned. Here it seems to be so, It
i apparently of that nature. We have
tn exercise our mind to some extent
to see whether we are well within
our rights. If it is so, I will be quite
heppy because I understand that the
hon, Finance Minister must take some
steps,

We have been agitating over this
smuggling of gold for a long time and
he must take some steps. Steps are
being brought forth and it is for Par-
liament to suggest ways and meens as
to how we can get over it. At the
maoment he comes out with a certain
Proposition we should not put a clog”
in the wheel and he should not be
allowed to have the effedt of it. I only"
want that he must know

mend- 14010
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plications. Hundred per cent results
must be achieved by this and not 60
or 70 per cent. An important Act
must have cent per cent results and
not some percentage and thereafter
come with another amendment. My

only anxiety 1s that we must achieve
the object.

The reason why I am agitated over
this matter is that these notes which
will be issued either by the Reserve
Bank or by the Government of India
ay special bank notes or as special
notes will be in operation only for a
Period of six months. As the hon.
Member, who has spoken just before
me, has stated during the course of
six months anything can happen.

An Hon, Member: Six weeks.

' $hri N. R. Munisamy: Six weeks. I
am sorry. Anything can happen. It is
not as if you have given a long tether
for them-to exploit and exhaust the
entire resources with them for smug-
gling gold. We cannot avoid that. But
I can also understand the difficulty
while implementing this aspect. Six
weeks js not enough. I you give one
or two weeks, it might create some
difficulty. As in the case of First
World War, when demonetisation of
the thousand-rupee note was given
effect to, there was a scramble of
taking the notes to the bank and
getting them exchanged. Similarly,
here also we may give a day or two
or three days as the case may be and
take stock of the entire situation and
demonetise the entire thing. Then we
ecan understand the real position. Al-
ternatively, you can cancel the agree-
ment, that is the agreement that we
have got with the Gulf area which is
that when they present our turrency,
sterling will be paid for it.

What happens is that we get gold.

ing is given, our sterling balance is
dwindled and as 4 matter of fact cor-
respondingly we do not get anything.
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There is invisible import of some gold,
but in whose possession iy it? It is
only in the smuggler’s possession and
not in the Government's possession.
Therefore, they must take some steps.
They are doing it correctly. I can
appreciate it. But while doing that
we must see that we are not giving
some other scope also to exploit the
situation. We might block one door
but we do not know the smugglers’
mind. They might come by another
door and we might again have to take
another step to block that door also.
The mind of the people is ahead of
the administrators and the statesmen.
We are learning a lot only from them
and not from others. We are passing
legislation and Acts like mountains and
forests day after day in this House.
Still after passing an Act there are
lacunae and loopholes. But still I want
that something must be done in this
case. I am not questioning the bona
fides of the hon. Finance Minister in
seeing as to how to avoid this smug-
gling.

We have got this coinage and the
legal tender as regards the currency
as referred to in the Seventh Schedule
is concerned. I do not know whether
it is item 38 or item 34. S8till can we
pass two currencies or two different
coins of the same value? It is not
possible. It will be creating some
confusion in the mind of the people
Therefore, from that angle of vision I
only request the hon. Finance Minister
that he should consult the hon. Law
Minister or if he has already been
consulted, what his reaction is be made
known to the House.

The other point on which I wish
to inaist is this. Here in the note I
find—though practically I am con-
vinced the reasons and the anxiety
with which he wants to arrest the
smuggling of gold because the ‘main
object is to prevent the smuggling of
gold and nothing else; other things
we are not bothered about because
the smuggling is such that our
foreign exchange and sterling

-

balance is getting dwindled day by
day—there is one sentence which is
not very correct according to me. It
says;

“The idea now is to issue a
special type of note for circula-
tion in the Gulf area, limit the
issue of these notes to the
quantity now in actual circula-
tion, make further issues, once
the exchange is complete, only
against payment in sterling and
simultaneously stop the present
facilities for the exchange of
Indian currency tendered by
banks in the Gulf area into
sterling.”

This is a very nice arrangement
which he has thought of. Instead of
issuing special notes or special bank
notes, he can as well stop this agree-
ment. The facility can be stopped
forthwith even now instead of giving
six weeks' time. So, this wil] certainly
stop the drain on our foreign ex-
change. Therefore by putting an end
to this agreement, we can certainly
achieve this object which he wants to
have.

Then another thing he says is:

“As notes are iscued only agrinst

the tender of existing rupees
or value in sterling, there is no
question of these notes being
issued for expanding currency or
deficit financing.”

It is quite hopeful because it is not
intended for inflation or for defleit
financing, But how are we to know
that fresh issue of bank notes, Gov-
ernment of India notes or the Reserve
Bank special notes will be against
the tender of the existing rupees in
the Gulf area? We are not aware of
the value of the existing currency
that is in circulation in the Gulf area.
It may be Rs. 40 crores or it may
be Rs. 80 crores. Unless we persuade

‘them or create a condition asking

them to make a declaration that they
are in possession of so much money
in their hands we cannot know. If
we know then we can understand
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that we can issue notes againsi the
money. Now we have no idea. We
may be issuing notes worth Rs 40
crores, Ra. 60 crores or Rs. 70 crores
Bu. as & matter of fact in the course
of six weeks we might possibly be
Jetting Rs 100 crores because we do
not know. by what method they will
begin to picsent the Indian currency
for the exchange of sterhng There-
fore, I request that we should not bc
put 1n a position 1n which we do not
know how much has to be 1ssued
against the existing currency. If they
nave taken stock of the existing cur-
rency in circulation or have some data
as such, or had already made a study,
1 can understand, they can be sure
of the issue Not being sure of what
the real ciwrculation 18, the 1ssue
would be indefinite It may be Rs 100
crores or Rs 200 crores

With these observations, I commend
thuis Bull

Shri A. C Guha (Barasat). Mr
Speaker, yesterday, when I objected
to this Bill being taken up for dis-
cussion, my objection was sumply on
the propriety of proper opportunity
being given to this House and to the
Members for consideration of this Bill,

About the contents of this Bill, I
have not much objection In fact, the
purpose and intention of this Bill 1s
quite commendable and there would
not be any objection to that But, 1
think 1 should place before the hon
Finance Mimster some of my appre-
hensions, as to how far this Bill
would oe able to achieve the purpose
for which 1t 15 intended

At the very beginming, I should say
that 1 share the apprehensions expres-
std by my hon frmend Shn N R
Munisamy about the legal position of
inesc npotes circulated outside They
will not pe legal tender within India
But, what will be their position? I
have my own apprehension that there
may be legal complications comung oul
of this I am sure he must have con-
sulted the Law Minstry about the
legal pomtion and also the Reserve

Bank must have consulted their law-
Yers But, gtill I think there may be

tion may be !nrt..har explored
Properly examined.

It has been stated that these special
notes may be considered as rupee
coin  Under sections 33 and 34 of the
KReserve Bank of India Act, the rupee
comm wil be one of the assets
0! the isue departmept against
which notes can be 1ssued by the
Heserve Bank I do not know how
these notes will stand there These
will be samply paper currency notes,
I'ne rupee coin, as stated in section 33
sub-section (4) of the Reserve Bank
of India Act, shall be valued at 1ts
face value Anyhow, I am sure, the
Reserve Bank authorities must have
considered all these matters If I
have any doubts about these things
1 tnink 1t proper that I should place
them before the House for proper con
Sideration

Nothing has been said about ordi-
Nary notes, even after the passing of
tnis Bill, being current in the Persian
Gulf areas It 1s stated in the note
and 1t was also stated by the Finance
Minister yesterday that the Reserve
Bank would 1ssue certamn Regulations
and thereby they may control the
Circulation of these rotes in the
Persian Gulf areas or any territory
outside India The Reserve Bank has
Eot power under section 58 to 1ssue
Regulations But, I do not know if 1t
i% the intention of the Government or
of the Reserve Bank toissue Regula-
tions banning the circulation of these
ordinary notes in any terntory out-
Side India, particularly in the Persian
Gult areas Nothing has been said
8bout that either i1n the Finance
Miruster's speech Yyesterday or in this
note 1 think it js the intention that
specific Regulations would be made so
that the ordinary notes will mot be
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current as legal tender in the Persian
Gulf areas and will lose sterling
convertibility, You, 8ir, put the
question whether there is a liability
on the Government of India or
the Reserve Bank to redeem these
notes prevalent in the Persian Guitf
areas in sterling, I think the hon.
Finance Minister has replied that
there is a liability on the Govern-
ment of India, because gnybody in ex-
change can take sterling. Is it not pos-
sible either for the Government or the
Reserve Bank to stop that liability?
I think we can make it that our
currency prevalent in the Persian
Gulf areag will be redeemable only in
Indian currency and not in sterling. I
think that is within the authority of
the Government of India and the
Reserve Bank. If that is a matter of
concern for the Government, that can
be taken care of by the ordinary
powers of the Government and the
Reserve Bank.

Mr. Speaker: Is it by convention or
what? How can that be in legislation,
whatever the currency? Somebody
takes or currency to America. He
has no right to take it. He has to
give a statement whatever he takes to
other countries. Likewise, if some-
body 1s pard in our country and he
takes it, how are we obliged?

Shri Morarji Desai: We are not ob-
liged ordinarily. But, when he goes
to the Persian Gulf, there we are
obliged.

Mr. Speaker: How?

Shri Morarjl Desal: In the Persian
Gulf, that is legal tender. We have
also accepted it. It is good for our
currency. That is why we go on
keeping it.

Mr, SBpeaker: Is that legal tender
there?

Shri Morarjf Desal: It is legal tender
there.

Mr. Speaker: If it is legal tender
here, it is legal tender. Is the Reserve
Bank bound to honour it in sterling in
exchange merely because it is legal
tender?
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Shri Morarjil Desal: It iy legal
tender here. Here it will be aceept-
ed only for our currency: mo Question
of foreign currency. When it goes to
the Persian Gulf Tbecause of this,
we have got to give it in sterling.

Mr. Speaker: They have no Indian
currency?

Shri Morarji Desal: They have no
Indian currency.

Mr. Bpeaker: They have got only
sterling?

Shri Morarjl Desal: Yes.

Shri A. C. Guha: Particularly due
to the legal position of these special,
notes which will be circulated after
the passing of this Bill, I appre-
hend that the Indian currency in the
Persian Gulf area may depreciate. It
may also lead to the gradual replace-
ment of Indian currency by sterling.

Shri Morarji Desai: If it happens,
it cannot be helped.

Shri A. C. Guha: Bnitish currency
is also legal tender in that area as
Indian currency. If that happens, the
Finance Minister says, it cannot be
helped. But, I think that would be a
sort of not only loss of prestige, but
loss of financial interests if Indian
currency is gradually ousted by
British currency in that area because
of this Bull. That is also a pomnt
which the Reserve Bank and the Gov-
ernment of India should consider.

Shri Morarfl Desai: It
considered.

has been

Shri A. C. Guha: My apprehension
is that, our currency will depre-
ciate, as the people will feel that this
currency has not the wvalue of legal
tender in India. They will consider
it a sort of spurious thing. I think
the Government and the Reserve
Bank should take sufficient precau
tion so that the Indian currency in
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the Persian Gulf areas may not de-
precate

Mr. BSpeaker: If they refuse to
honour that currency, will it not de-
preciate then? As a counter-measure,
mstead of taking this step, if we
say, on account of smuggling, we will
not honour except in our own cur-
rency and we won't pay sterling,
even then, they may have recourse to
saying this We must avoid.it in one
way or the other Either way bristles
with difficulties

Shri A C Guha: The pomnt 18 whe-
ther the remedy will be appropriate
for the disease or this will create new
complications

Shri Morarji Desai: No new com-
plications will arise

Shri A. C Guha: I am only stating
my own apprehension I have stated
that the Government and the Reserve
Bank must have consulted then legal
advisers But still, the Members of
this House have every right and obhl-
gation to make certaimn suggestions,
and I think that should not be resent-
ed

I3 hrs.

Shri Morarji Desal: It 13 not re-
sented Why should the hon Member
say that it 1s resented?

Mr Speaker: Nobody resents it.

Shri Morarji Desai: Why should
the hon Member be so sensitive?

Shri A, C Guha: As regards the
object of this Bill, I think this mea-
sure will, to a certain extent, stop
smuggling of gold But I do not
know whether 1t would come up to
the expectation of Shr1 N R Muni-
samy that it should give hundred
Per cent results; he said that he would
not be satisfled with 60 or 70 per cent
results But, for my part, I can say
that I shall be satisfled even if i
Eives 50 per cent results. Here also,
1t is for Government to say

i

ment) Bill
this measure will give some effective
results in stopping smuggling

But, 1 think, more important than
all this is the question of tightening
up the regulations and the adminis-
tration, due to which many things
occur, 1n spite of laws and regula-
tions 1o the contrary

come from an area where thus evil
exists a good deal The House may re-
member that 1 had put certain ques-
tions also on gold smuggling last year.
And we found that in Mangalore,
gold had been smuggled—I do not
know exactly how much had been
smuggled- and smugglers of gold
worth about Rs 22 lakhs had actually
been caught red-handed

In spite of the apprehensions that
have been expressed, 1 am certamn
that this measure will at least muti-
gate the ewvil, if not erachcate it Of
course, there are two aspects to this
question One 13 with regard to the
smugghng, that is, getting gold mto
this country, in fact, it is not only
gold which 18 smuggled, but there
are several other articles round about
Goa, such as watches and other things,
which are smuggled m So, ths
aspect of getting them into the
country 18 one Where there 1s
corruption etc, the regulations are
being tightened, and 1 hope Govern-
ment will succeed in that direction
also Apart from that, the other as-
pect 15 the question of payment, that
15, how 1t 1s actually pmid. That 1s
the aspect which has been agitating
the minds of Government as well
Members of thus House I am sure
this Bill would at least—even Shn
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the question Certamnly, it must have
struck them also whether we should
have thug right at all in the Persian
Gulf, of having our currency as legal
tender I even now feel that this
question of conversions of sterling

Mr., Speaker. Has the hon Minster
got any 1dea of what our balance of
trade is with the Persian Gulf region?

The Minister of Revenue and Civil
Expenditore (Dr. B Gopala Reddi):
A large number of Ha) Pilgnms go
there and then come back, they take
the Indian rupee with them

Shr: V P, Nayar: What 13 the
balance of trade? That was what the
Speaker wanted to know

Mr Speaker. If there 1z an enor-
mous balance of trade in our favour,
of course, 1t 1s their duty to obtaiwn
our currency But if there 15 an
adverse balance, we shall have to
obtain their currency

Shri Morarji Desal. The balance of
trade 1s entirely m our favour

Shri Achar: My point 15 this 1
feel that the whole problem has arisen
on account of the fact that in this
area of the Persian Gulf, the Sheik-
doms, Kuwait etc our currency 1is
legal tender After all, these are all
foreign countries Why should we
have this special privilege? What 13
the advantage? If there 1s some
advantage, I can understand But I
doubt whether there 15 at all any ad-
vantage in having this extra-terr-
torral right, so far as our currency 1is
concerned Why should not these
areas also be treated just like other
foreign countries? 8o far as the other
countries are concerned, when the
question of import or export arises,
we have this control, and certainly
restrict it and see that our currency
1s not smuggled into these places

I am not opposing the Bill in any
way, but what I am feeling 13 whether
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we can go to the root of this ques-
tion and avoid having our currency
as legal tender in these Sheikdoms
ete. Even with regard to this matter,
I heard the Fipance Minister say
that he had to negotiate with the
Sheikdoms and the French and other
Governments to come to an under-
standing about this matter Can we
not negotiate with the Sheikdoms
and the other countries which are
concerned in this matter, and come to
an understanding that so far as those
places are concerned, they may have
their own currency just as 1s the cuse
in other foreign countries Why
should we insist on having this special
advantage there” Of course, several
of our people are gomng there, and
there 1s trade connection and s0 on
I quite understand all this So, may-
be, immediately, we may not be able
to do it

After all, even after this Bill 1s
passed, I am afraid smugghng of gold
or of watches or of other commodi-
ties will not stop all of a sudden The
smugglers have their own methods,
we know E pecially, being in Man-
galore, 1 know how they manage these
things very cleverly, though some
poor Arabs who bring these things
into this country are prosecuted and
punished, and the goods are confisca-
ted But there are some big mer-
chants, very mfluential trade people
who manage to pay for these things
and get them They have never been
prosecuted I am not blammg the
Government, because they are downg
their best to prevent smuggling, but
1 am only stating a fact There are
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1 have read the literature given to
us, and I find that Government have
bestowed as much thought over this
as possible, but I have a feeling whe-
ther it is not the prevalence of our
currency as legal tender in this area
which is responsible for helping
smuggling.

Shri Morarji Desai: That is why thus
remedy has been thought of.

Shri Achar: It 1s for the hon.
Minisier to consider this question.

8hri V, P. Nayar: I am very happy
that a Bill of this nature has been
brought forward at thus stage. You
will remember, Sir, that on the 11th
of this month, when I raised a
debate on the manipulations of foreign
exchange, I had focussed the attention
of Government specifically on this
pointt. And I had indicated that
according to my information about
Rs 40 to 50 crores had to be repatri-
ated through the Bank of England in
1858. But, as I read the speech of the
hon Deputy Minister subsequently—I
was not here at the time when he
spoke—I found that the Deputy Minis-
ter 8hr B. R. Bhagat could not either
contradict it or affirm it. I knew that
it was a very delicate proposition, pro-
bably because Government were con-
sidering this Bill at that time. They
would have thought that it would
endanger the interests of our country

It 1savery distressing matter that
our currency 1s being smuggled outside,
The hon. Minister says that it is legal
tender in some of the areas in the
Middle East. I do not know what is
happening in other territories, but for
example, when I was in Hong
Kong, I found that almost anything
could be bought from any shop by
offering the Indian rupee, although it
was not recognised legal tender there,
I understood that there was consider-
able black marketing in the exchange
rates of the Indian rupee 1n Hong
Kong; also in Zanzibar and other
Places.

By giving legal tender to the parti-
cular curfency which we may bring
under this, how do we restrict the
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Bank of England from asking for
money which goes to 1t through Hong
Kong and other places? I would very
much like the hon. Minister to give
me some idea as to what is in his
mind about this, because this is not
such an easy problem.

I do not understand how, of all
persons, Shri Naushir Bharucha asked
for a declaration as in the case of
demonetisation of the Hundred
Rupee Note. It is a wvery difficult
matter, It was easy mn the case of
hundred rupee notes when they were
demonetised. It 13 not easy in the
present case when currency, which
will have legal tender from one rupee
to hundred rupees, wili be 13sued. It
may be difficult to ask for a declara-
tion as was done in the case of the
hundred rupee notes at the time they
were demonetised. I have a feeling
that if some other way can be found,
possibly the avoidable muschlef can
be prevented.

As was rightly pointed out by my
hon. frniend over there and some other
speakers who preceded me, during
these six weeks which 18 the tme
given now, abuses can certamnly be
indulged m, and tons of these notes
can be taken away, because we are
giving a period of six weeks and the
modus operand: in such cases will be
quite known although it may not be
possible for the Government at this
juncture to prevent it. How do we
tackle that situation?

You give these people a time of six
weeks to ask for a change of notes,
but how are we going to prevent the
large-scale, should I say, export of
our notes to these countries? Is there
an' thing by which it can be prevent-
ed?

Shri Prabhat Kar says it is illegal
outflow, but actually it is just done in
terms of export. How do we prevent
1t? 1 do not find any provision in the
Bill which can check it. Six weeks
will mean such a long time for those
who practise the various aspects of
taking money outside India by the
most surreptitious means, who know
that Government have no machinery at
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present to have any check on such
taking away of money.

Then there is also another difficulty.
The question was raised whether this
House was competent to pass a law
which would give legal tender for
money in circulation outside. India.
The hon. Minister may have taken
legal opinion on that, but reading the
relevant entries in the Constitution.
_ it occurs to me that it is every difi-
cult problem.

Parliament has undoubtedly powers
to pass any law in so far as those laws
are applicable within the country, but
1 do not know whether Parliament
has any power to pass a law which
will apply to places outside the coun-
try. I know in the Seventh Schedule,
List I, there is a specific item which
empowers Parliament to pass laws in
respect of legal tender, and if you
read the entries before and after that
you will find that they relate to some
matters which may have scope out-
side India. For example, Entry No.36
is “Public Debt of the Union”. 1t is
not stated that there should be no law
in so far as public debt 1s concerned
which can be raised from outside
India. Entry No, 36 is “Currency,
coinage and legal tender; foreign
exchange”; Entry No. 37 is ‘Foreign
loans”. There are powers which have
been given to this House by the
Seventh Schedule of the Constitution
to make laws in respect of certain
specified matters among which legal
tender happens to be one. But as was
rightly pointed out by Shri Munisamy,
and later supported by Shri Achar,
and on reading the articles, it appears
that this iz a very doubtiful issue.

For example, article 245 states:

“Subject to the provisions of
this Constitution, Parliament may
make laws for the whole or any
part‘of the territory of India ...”

It you pass a law for legal tender
outside India, I do not know how it

can be under articles 245
and 246 read with the particular
Entries concerned,

Shri A, C. Guha: May I draw the
attention of the hon. Member to
clause (2) of article 245 which states:

“No law made by Parllament
shall be deemed ‘o be invalid on
the ground that it would have
extra-territorial operation.”

Shri V. P. Nayar: That is true. I
saw that.

Shri A. C. Guba: The power is
there.

Shri Morarji Desai: Doubtful,

Shri V. P. Nayar: It may be doubt-
ful power. I am saying the power 1s
there, but having regard to the points
of view expressed by the hon. Mem-
bers who preceded me, I have a feel-
ing now that it may be a doubtful
power, and if the hon, Minster
assures me that competent legal
opwmion has been taken . ..

Shrl Morar}i Desal: Has been taken.

Shri V. P, Nayar: ...... then I have
nothing more to say, but the doubt
remains till he makecs a statement that
proper lega] opinion has been taken.

Yesterday when we were discussing
this matter in the Lobby, I told the
hon. Minister that this was the first
opportunity on which 1 could congra-
tulate him—at least for a change—and
he replied that I may also add a rider.
I am happy to say that I am not adding
a rider, and I am congratuiating him
on this measure because, in so far as
it goes, it is useful as it will certainly
check and reduce the abuse to some
extent, I do not say it will complste-
ly do away with smuggling.

There is one point that still eludes
my grasp. I have read the note
circulated by him. I did not have the
good fortune to receive it at  O’Cloeck.
I alsr got it only at 10.30 when Isent
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for it. Having read it1 feel it is
more confusing than the Rill itself—I
do not know why.

For example, in the last two para-
graphs the hon, Minister mentions
what will be the future of such
currency in the coming years. Are we
giving it, so many crores, once and
for all? The money in circulation ia
these plaves is Rs. 33 or Rs. 35 crores.
Is this ,uing fo be a regular feature,
or will wils be the only amount which
will be i circulation outmde India”

They have taken the currency in
circulation at Bs, 30 to Rs, 40 crores,
but how has it been arrived at? The
other day when I said that Rs 40 to
Rs 50 crores was probably the amount
asked by the Bank cof England by way
of repatriation, there was no answer,
but within a period of two weeks,
Government are now suying that Rs.
30 to Rs 40 crores 1z the amount
mvo'ved It 1s not Rs 30 to Rs. 40
crores, but 1t 18 Rs 40 to Rs, 50 crores,
because in the first three quarters of
1958 the amount has spurted up to
Rs 33 crores Even if that 15 the
average of the period, 1t will be Rs 44
crores, and that yea1 thcre was a very
marked 'ncrease in the amount I do
not know the special reasons for that

Before I sit down 1 would once
again reguest the hun. Minister to see
that the provisions, even as they are,
are put mto effect with the maximum
expedition, after being passed by the
other House, because we have given
notice of our intention to have the
currency notes issued with legal
tender outside, and we should do
everything in our power to preven:
any possible abuse by people taking
advantage of the time-lag. I would
also request him to find cut if we can
reduce the period of six weeks to
three or four weeks.

Seth Achal Singh (Agra) rose—

Mr Speaker: TW Y & a AT 1T wint
give him an opportunity later,

ment) Ball

Shri Morarjl Desal: I do not see

m

ft from specialists, I do not
w. But it s diufiult to clear
gnary doubts and fears which I,
at any rate, do not understand. Yet,
1 .

He asked what would happen if a
person bought gold there and smug-
gled it in. He may smuggle it in but
if he is not paid for, Low are we
bothered about 1t? If we have to send
sterling, then we are 1n & difficulty
because it means expenditure of
foreign exchange. After this regula-
tion 1s made, there will be no question
of his having to be paid in sterhing
in a different way, What happens
today 1s that our ordinary notes aie
circulating in the Persman Gull area
and we are bound Lo exchange them
for sterling, according to the practice.
All notes which are smuggled outside
can go there and we have got +to
exchange them for sterling Once the
new course of action suggested takes
place and special notes are there,
there 18 no question of ordinary notes
being out from here and their being
allowed to be exchanged for sterling
Then they can have only Indian
money and nothing moic. Therefors,
we do not get hurt.

I do not say that there will be no
smugg ing wul be minimised. That 1s
smuggling will be munimised, That 1z

all 1 can say.

Mr. Speaker: Hereafter, if any
in the Persian Gu)[ area presents
rupees for payment in sterling,
won't receive,

sif

Shri Morarji Desai: No. This is only
for six weeks during which we going
tn convert it
coloured notes only will be there, and
if our ordinary notes are presented,
they won't be given any sterling.
That will be the paisition.
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Shri Naushir Bharucha: What I
intended to say war *his: that so long
as the difference mn parity of pricas
between our gold prices and the
prices at which gold 1s sold in free
market in the Persian Guit area, so
long ®s that remains, the motive to
smuggle must remain. It has got
nothing to do whatsvever with the
source from which it is to be paid
for.

Shri Morarji Desal: That is agreed;
that 1s not doubted Therefore, I did
not say that theie would be no
smuggling whatsaever. But whatever
is smuggled has to be paid [for;
nobody will smuggie it unless he is
paid money for it. Who 18 going to
get smuggled goods here without
getting any payment for it? This is
the system wheireby we will minimise
smuggling. I remember & sloka—

¥ JAATAAT FAITATCAT frdqa
nT w7 i g fe a3 7 wwfa

I am not a Brahma and, therefore, I
cannot satisfy in this matter But in
this particular matter, theie is  no
danger of our cusrcncy suffering 1in
any way; the special notes will  be
exchanged for sterling and our ordi-
nary notes will not be exchanged for
sterling. So I do rot know how this
18 all imagined.

The other quc.iion raised was:
should we not break ‘this off com-
pletely? It 13 not a question of
breaking it of complete'y. It is a
question of a cornection which s
going on with the Persian Guli area
people and ourselves. We are not
forcing it on them.

Mr, Speaker: If they choose to use
it?

Bhri Morarji Desai: We should be
there to help thew:

Mr. Speaker: How can anybody
prevent them from choosing it?

Shri Morarji Desai: If they want to
have their currency, we cannot pre-
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Vent them. They <an otop this at my
time, In the sams way, extra-terri-
torial powers also can be exe.cised
by this Government. It can pass
legislation, but whether it can be
effective there or not will depend
Upon those peoprle We have got
branches of the Reserve Bank in
Countries outside, Cowldd we not
Tegulate their functions? That is what
We can do. Therefore, that question
ahout extra-territorial difficulties does
Not arise. We have taken lagal
Obinion in this matter, and thai
Obinion is very clear

Mr, Speaker: If somebody offers
Sterling and wants our currency in
exchange, won't they be given our
Currency? Would the banks not
honour that?

Bhri Morarji Desai: No. they do not
Sve without any particular regula-
bn‘ .

Mr. Speaker: I am talking of the
banks there or our banks, Would they
NGt receive it on an unliniited basis?

Shrl Morarji Desai: Why should
they not? That is what will happen.
But now in that area 1t will be cnly
this special currency which will be
Blven Therefore, it cannot be against
SMuggled notes Smugiled notes
Cannot be mixed up with these notes.

is why we have gut to do it.

A question was asxed. What will
happen after theze six weeks when
We wil] have 50t ail  these notes
COllected and exchange will have been
Blven? If more currency is required,
i more notes are required there,
they will be given against sterling
And not withoul starimg. Therefore,
We will have no extra haowty,

Shrt Naushir Bbarucha: 1
interrupt? -y

Shri Morarji Desal: Please do.

Shri Naushir Bharucha: Let ug be
Quite clear as to what is it that we
Want to prevent, Prevent .muygling
OF prevent smuggling of uur currency



14029 Reserve Bank VAISAKHA 0, 1881 (SAKA) of Ind'a (Amend- 14030

outside our country? Once the special
notes are made convertible into ster-
ling and not our currency, theve is
no motive for smugzlhing oul. So
where is the question of :aying that
we want to prevent smurgling vut of
notes? There ir no meaning in it
Secondly, if you want to prevent. . .

Shri Morarji Desal: The hon. Mem-
ber need not have aucther opporiunty
of speech.

Sbri Naushir Bharucha: It was with
your permission,

Shri Morarji Desal: He is very found
of speaking (Interrupticns,. I hive
long experience of the hon, Memher

Shri Naushir Bbarucha: I have also
experience of him.

Shri Morarji Desal: That is mutual.
It 1s not one-s-ded.

The p int is that we are trying to
take away a means which was there
for payment for these smuggled notes.
That is how smugghng will be mini-
mised, and smuggling will be stopped
There is no other way of stopping
smuggling. If notes go out into other
countries also, if they are smuggled
out, they will n:t receive afterwards
any sterling, but just at present they
can get these converted. That is how
it happens. Afterwards, they can get
Indian currency, Indian rupees, but
not sterling. Therefore, that means is
gone; it is being taken away. In spite
of that, there may be some ingenuity,
and some smuggling will happen. But
it cannot be on this scale.

Then it was asked as to how we say
that it
Rs. 40 crores. This is a guess, based
on what has been happening In the
past. But even if it is Rs. 50 crores, I
cannot refuse to honour it. Six weeks
have been given because we have to
negotiate this with the Sheikhs and
with the people concerned. They
wanted some time,a reasonable time,
whereby all this could be done. If
within this period, people do nut
exchange these notes and they come
back afterwards, we won't give them

would be Rs. 30 crores or,

¢ ment) Bill

any sterling; they will only get Indian
rupees and nothing more than thai.
Therefore, we are not bound to
exchange these notes after six weeks
for sterling.

It was also asked whether ‘those
notes would be put in circulation when
they were received from that area and
special notes were given, These notes
will be cancelled out. So there is no
question of addition to the currency
notes here. Therefore, let there be ne
apprehension of inflation on account
of these notes coming here.

Then a question was raised yester-
day about the assets, to which 1 said
that there are assets. Therefore, there
1s no question of these being mnot
against assets. As I said, these notes
which are circulating there already
will be taken back and will be can-
celled. Against these notes, payment
will be made. If further notes are to
be issued, they will be against sterling.
Therefore, there is no question of
there not being assets aga'nst it As
I said. this will prevent the accumula-
tion of cur notes outside which iz uti-
lised for smuggling gold. That accu-
mulation will cease afterwards and,
therefore, it may not be possible for
them to carry on this sort of operatiors
without losing money.

As I said before, it is difficult to
explain to my hon. friend because he
always carries some notions whish are
very superficial. Even God cannot do
it. It is for this very purpose ‘hat we
are also providing a special currency,
special notes for Haj pilgrims aad
there will be no difficulty.

Mr. Speaker: Apart from this?

Shri Morarjl Desai: Yes; apart from
this, because there they have 1\ cur-
rency against which this is exchangad.
Therefore, these notes will not serve
there. We are marking the Haj notes
specially for this purpose. There also
it cannot be ut‘lised. Otherwise, our
notes can be utilised through that
source, Therefcre, that source s
gone. That is why this is being done.
I hope this will satisty the hon
Members.

[ ]
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Shri Prabhat Ear: I want to know
one point. At the time of the
exchange will you take any declara-
tion or report from the banks?

Shri Morarjl Desal: I am sorry. I
forgot to touch that point. No decla-
ration will be taken. This will be done
through banks and not through indivi-
duals. We cannot ask the bank to call
for an account from every person as
to how he has acquired it as long as
these notes can be acquired in the
Persian Gulf area legally. How can I
ques‘ion anyb-dy whether he has
acquired it legally or not. Therefore,
it cannot be done.

Shri Prabhat Kar: It was said that
it will be Rs. 40 crores or Rs. 50
ecrores. When the banks exchange
these things, when they present them
to the Reserve Bank they can submit
a memorandum as to how cxartly
these came to the banks.

Shri Morarjl Desal: 1 cannot ask
the banks to d> that. That is not duze

Mr. Speaker: Whatever comes in
will come within 8 weeks.

The question is:

“That the Bill further to amend
the Reserve Bank of Ind‘a Act,
1834, be taken into consideration.”

The motion was adopted.

Clause 2—(Insertion of new section
284)

Shri Naushir Bharucha: Sir, I want
lo move an amendment.

Mr. Bpeaker: But the hon. Member
nay be brief.

Shri Naushir Bharucha: My amend-
nent is long; but I will be brief.

Mr. SBpeaker: What is the object of
the amendment?

Shri Naushir Bharucha: The object
of it is that there should be a preli-
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minary declaration by holders in due
course of this currency and only on
that declaration being presented to th:
Bank, the Bank shall exchange these
notes, 'The idea is to minimise the
mischief (Interruption).

I d~ not want to give 8 weeks, My
amendment reads as follows:

Page 1,—
after line 6, add—

28A. On the expiry of Bth day
of May, 1959 or such other date
as the Government may fix in this
behalf, notwithstanding anything
contained in the Reserve Bank of
India Act, 1934, or any other law
for the time being in force, all
notes of the denominati-ns of
Re. 1, Rs. 5 Rs. 10 and Rs. 100
shall cease to be legal tender in
payment on account in any terri-
tory without India, except Nepal,
Sikkim and Bhutan.

28B. On the expiry of the 5th
day of May or such time as has
been extended as mentioned in
section 28A hereof, no person
shall transfer to the p ssession of
another person or receive into his
possess'on from ano her person
any notés of denominations men-
tioned in section 28A, except as
provided hereafter.

28C. (1) Notwithstanding anv-
thing to the contrary contained ‘n
the Reserve Bank of India Act,
1934, or any other law for the
time being in force, any notes
mentioned in section 28A, held by
a person other than a bank or
Government treasury without
. India, shall after 5th May, 1959 or
such extended time as referred to
in section 28A, be exchanged only
on tender of note for exchange by
the owner in the manngr herein-
after provided.

(2) Every such owner of such
notes, desiring to tender it for
exchange shall prepare in the
form set out in the Schedule, ot
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in a form as near theretoc as may
be, three copies of a declarat'on
signed by him, giving in full the
particulars required by the form
and shall, by 15th May, 1888,
deliver such coples in person toge-
ther with such notes he des res %o
exchange to any bank or Govemn-
ment Treasury without India,

(3) Every such declaration
shall be signed and attested and
the deponent thereof identifled
bef re a magistrate, judge or
gazetted officer.

(4) On presentation of such
declaration to any Bank or
Treasury without India, such Bank
or Treasury shall exchange :uch
notes for an equivalent value of
special notes referred to There-
after.

28D. Penaltles—Whoever know-
ingly makes a declaration. which
15 false 1n any matenal particular
or only partially true, or other-
wise contravenes provisfon: of
sections 2BA, 288, or 28C shall be
punished with imprisonment for a
term which may extend to three
vears or with fine or w'th both.

28E. The Union Government
may make rules to provide for any
matter for which it deems provi-
sion necessary or expedient in
order to give effect to the purposes
and orovisions of sections 28A to
28F, both inclusive’'

Mr. Speaker: How do all these
arise? I can umderstand if these arise
only en account of the memorandum
presented by the Finance Minister and
not on account of any information
which has been in the possession of
the hon. Member earlier. The hon.
Member must have tabled this amend-
ment earlier.

Shri Namshir Bharacha: May I point
out thdt so far as thiz Bill is concern-
ed, it says that—

“The Bank may, with the pre-
Vious sanction of the Central Gov-
emment, make regulations....”

of India (Amend- 14034
ment) Bill
Now, we do not know what these
regulations are going to be.

The second point is that the Mimws-
ter pr mised some material We did
not know what exactly the materal
was going to be. Therefore. w:thnut
knowing that material, how can any-
one start drafting the amendments in
advance?

Mr, Speaker: There 18 no new mate-
rial supplied, other than the memo-
randum of the hon. Finance Minister
which he gave yesterday. Therefore,
nothing new has arisen from the
mem randum, So far as the regula-
tions are concerned, it is ment oned
there that for this purpose regulations
can be made. Therefore, the hon
Member may see that there is no pur-
pose in tabling this amendment. I do
not know why I should allow it.

Shri Naushir Bharucha: If notice is
required, then, you may reject it. It is
another matter. But it must go on
record At least mn my constituency,
I can say that this is the way that the
hon Minister deals with Parliament.

Shri Morarjl Desal: Sir, I protest
against this. I have not done any-
thing, I am not hustling Parhamer!
or anybody It was with the agree-~
ment of Parliament that thus Bill has

been brought.

Mr. Speaker: 1 would not allow the
hon Member, Shri Bharucha to hav:
the advantage to say that the ho!
Finance Minister has behaved in a
particular manner. 1 will allow this
amendment

Shri Naushir Bharucha: The point I
am making is this. Tven with *his
amendment, your law will not solve the
purpose, which it is intended to solve.
I repeat what the hon. Member is try-
ing to convey to this House is abso-
lutely illusory, to imagine that by
passing this legislation you are going
to stop smuggling.

My amendment may prevent the
mischief in this sense. As my hon.
friend pointed out, it will prevent
more smuggling of notes during the 6
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weeks, That cannot prevent gold
smuggling. Let us get these things
clear. If the evil could be min‘mised
by passing this legislation, one can
understand it. But I have my doubts
whether it could even be minimlised.
The h-n. Finance Minister says that
in countries which do not have our

Mr, Speaker: The hon. Member must
understand the Imitation that he is
speaking on a clause. We have just
passed the motion for consideration.
The House has accepted the principle
whatever might be the opinion »f the
hon. Member. The H-use has agreed
that this is a measure which ought to
be adopted in the interests of the coun-
try and to avoid smuggling. There is
no going back upon that. If the hon.
Member says that his amendment is
intended to plug it altogether, 1 am
prepared to accept it. But, on tnhe
other hand, if he goes on saying that
this would not prevent smuggling and,
therefore, he is going to destroy this
Bill, I am not going to allow it in any
shape or form.

Shri Naushir Bharucha: I do not
want to destroy the BillL Perhaps, 1
have nst made myself clear. My
amendment remedies the defect of the
Bill in part. That is the purpose of
the amendment.

The second point I am making is
this. Clause 2, as it stands, is not
going to be effective unless the Finance
Minister sees his way to amend it. He
may send it to the Select Commitice
or in any other way amend it in the
Upper House.

Let us see if the Bill, as it is, does
help us. Even from countries in which
our currency is not circulating, gold
sthuggl'ng is being done. Therefore,
the fact whether our currency ecir-
culates or not is not material to the
question of smuggling of gold, That is
obvious. Then....

Mr. Speaker: The hon. Member
need not labour the point; wa will
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agsume that smuggling will g> on.
Iz the amendment likely to prevent it?

Shri Naunshir Bharucha: This
amendment will not prevent smugg! ng
of gold; it will only prevent smuggling
of more currency during the six weeks.
That is the only limited application of
this amendment, Otherwise, what
would happen with‘n these six wecks
is that much of our currency will be
surreptitiously smuggled out of the
country. Clause 2 is totally ineffic-
tive to s'op this. 'The reason is that
if only the existence of our currency
was the reason for gold smuggling,
then the logical conclusion of it w.1l be
that from countries where our cur-
réncy d-es not circulate, there should
be no smuggling of gold. We knuw
from our experience that there Is
smuggling of gold even from countries
where our currency does not circulate.
Therefore. to sav that by having spr-
cial notes referred to in clause 2 y'u
are going to cut off the sources from
which a smuggler is going to be paid
is totally wrong and misleading
because a smuggler will smuggle so
long as it pavs him to smuggle. The
guestion whether he get's the price in
this or that currency absolutely does
not matter.

Mr. Speaker: The hon. Member's
arguments mav be all right in the
consideration stage. Now, he has gone
back to the consideraton s‘age. How
daes he prevent it?.. (Interruptions).

Shri Naushir Bharucha: Try to put
something in clause 2 which may pre-
vent.

Mr, Speaker: The general argument
for smuggling will continue irrespee-
tive of our currency being there or not
being there.

Shri Naushir Bharucha: Clause 2
has got no connection with the object
of the Bill. It has got absolutely no
connection. That is the whole "point.

lt.m' Speaker: Then, let him oppose

Shri Prabhat Kar: Sir, our difficulty
is this. We had not got a copy of his



14057 Reserve Bank VAISAKHA 9, 1881 (SAKA) of India (Amend- 14038

amendment and we do not know what
exactly iz there. We do not know
whether to support or oppose. He says
he is making some suggestions and
we do not know them. It is difficult

for us. We are placed in a difficult
position.

Mr. Speaker: That does not matter.
He can be neutral

Shei Morarfi Desal: Sir, ¢ this
would have improved the Bill, I
would have certainly accepted it but
there are certain things which cannot
be done and which are bound with
negotiations. We have got to take

that are to be made will be made
under the powers which will be given
to the Reserve Bank under clause
2(7). It is not necessary to publicise
them all now. Therefore, I cannot
accept the amendment moved by my
bon. friend and I oppose it.

Shri Naushir Bharncha: I hope he
has understood my amendment,

Shri Morarjli Desai: Did you say
anything which is intelligible?

Mr. Speaker: The hon. Member

only wants to see that all sorts of
things are not smuggled and wants to
say that some steps may be taken

Shri Morar}i Desai: We are trying
to take those steps.

Shri A, C. Guha: Under the regula-

ment) Bill
Now, I shall put Shri Bharucha’s
amendment to the vote of the House,

The question is:
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liver such copies in person toge-
ther with such notes he demres
to exchange to any bank or Gov-
ernment Treasury without India.

(3) Every such declaration
sha]]l be signed and attested and
the deponent thereof Iidentified
before a magstrate, judge or
gazetted officer,

(4) On presentation of such de-
claration to any Bank or Trea-
sury without India, such Bank or
Treasury shall exchange such
notez for an equivalent value of
special notes referred to here-
after.

28D. Penalties.—Whoever know-
mgly makes a declaration, which
is false in any materia] particu-
Jar or only partally true, or
otherwise contravenes provisions

for a term which may extend to
three years or with fine or with
both.

28E. The Umon Government
may make rules to provide for
any matter for which 1t deems
provision necessary or expedient
m order to give effect to the pur-
poses and prowvisions of sections
2BA to 28F, both inclusive’

The motion was negatived

Mr Speaker: The question 1s*

“That Clause 2 stand part of the
Bll"

The motion was adopted.
Clause 2 was added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Morarn Desai: Sir, I beg to
move*

“That the Bill be passed ”
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Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted,

1345 hrs

SUSPENSION OF fIRST PROVISO
TO RULE 74

The Minister of Revenue and Civil
Expenditure (Dr. B Gopala Reddi):
Sir, I beg to move:

“That the first proviso to Rule
74 of the Rules of Procedure and
Conduct of Business in Lok Sabha
m its application to the motion
for reference of the State Bank of
India (Subsidiary Banks) Bill,
1959, to a Joint Committee of the
Houses be suspended”

Shri A. C. Guha: (Barasat): Sir, I
have & pont of order to raise, Under
article 109, 1t has been stated that
after a Money Bill has been passed
by the House of the People it shall
be transmutted to the Council of
States for its recommendations. Re-
ference to the Select Committee 1s
not passing of the Bill When you
have certified this Bill to be a Money
Bill, 1t cannot be taken into considera-
tion by the Council of States before
1t 1s passed by this House Moreover,
the Council of Stateg 1s not entitled
to make any amendments, it can only
make recommendations to this House
But the Members of the Council of
States will be mtung m the Joint
Committee and they will be partici-
pants in the deliberationg of the Com-
mittee and the amendments made
there I thunk that is a departure
from article 108 of the Constitution.

The suspension of rule 74 13 sought
for with regard to this Bill and I do
not consider that this Bill eannot be
discussed by the Council of States
You have certified it a Money BIIL
There is enough scope to argue that
this may not be considered to be a
Money Bill Article 110 says that“for



Mr. Speaker: Rule 74 relates not
only to Money Bills but to Financial
Billy also

Shri A C Guoha: The proviso reads

“Provided that no such motion
as 15 referred to in clause (iii)
shall be made with reference to
a Bill making provision for any of
the matters specified 1n  sub-
clauses (a) to (f) of clause (1)
of article 110 of the Copstitution”

That 1s the proviso and it refers
anly to the Money Bill Article
110(1) says that “for the purposes of
this Chapter a Bill shall be deemed
to be a Money Bill if it contamng only
provisions dealing with any of the
matters referred to 1n  sub-clauses
{a) to (g) of that article” If it is
not certified a Money Bill I think
there 15 no necessity for the suspen-
=on of this proviso

Mr Speaker. The hon Member
need not introduce the certificate by
me at this stage It i1s only when I
send to the other House that I have
to make up my mind whether it is a
Money Bill or not. There 15 a motion
for reference to the Joint Committee
There are two kinds of Bills Every
Bill need not be a Money Bill 1f that
Bill deals with matters mentioned in
article 110(1) (a) to () If in addi-
tion tp that, there are other clauses,
X may not be a Money Bill The hon.
Member hag slurred over the word
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‘only’. It becomes a Money Bill if It
coltains only those maticrs referted
to in article 110(1) (a) to (f). K1t

the other House 153 competent to pass
that Bill or alter it Without the
other House agreeing to 1t, thig House
alone cannot pass that Bill. Rule 74
applies to financia] Billg also It does
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Shri A C Guha: If 1t 1s not consi-
dered as a Money Bill I have no objec-
tion

Dr, B. Gopala Reddi. Clause 13(11)
regulates the imposition of stamp duty
on warrants etc Therefore, Sir, it
attracts article 110(1) (a) of the
Constitution It is, therefore, a
financial Bill and I must move for
the suspension of the rule

Mr Speaker. I have heard both
the hon Member and the hon Min-
ister I do not consider this 13 a
Money Bill This 1s a financial BilL
No doubt, a financial Bill contains
clauses (a) to (f) of article 110(1)
and jn addition something else But
a Money Bill is restricted to clauses
(a) to (f) of article 110(1) It 1s rule
No 74 which prevents the motion for
reference of the Bill to a Jont Com-
mittee of both the Houses It pre-
vents both Money Bills and financial
Bills being referred to a Joint Com-
mittee But for that rule a financlal
Bil) is not different from any other
Bill which can be reférred under the
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rules to a Joint Commitiee of both the
Houses, It is only rule 74 that stands
in the way. But I would agree that
if rule 74 only relates to a Money Bill,
a Money Bill cannot be disposed of in
the other House or be referred to a
Joint Committee whether there is rule
74 or not. 1 would agree that under the
Caonstitution the other House has no
jurisdiction to enter, irrespective of
the rule, if it is a Money Bill
agree that the rule stands in the
#f it is a Money Bill. That is all
But what can be normally done
respect to a financial Bill is not
done. The rule standg in the way
its being sent to a Joint Committee.
‘We provided this rule for this pur-
pose, thet though & Finance Bill can
be touched the other House,
amended, altered etc, so0 far az a
financial Bill is concerned, the Presi-
dent did not want that the other
House should be clothed with that
power but this House to come to an
independent judgment without the
aid of the other House. But there is
:nhmlnm Thig is a financial

Dr. B. Gopala Reddi: There is no
taxation involved.

Mr, Speaker: There is no impedi-
ment. We can get rid of the rule
which says that this ought not to be
referred fo a Joint Committee. There
is no point of order. I do not agree
with the point of order. The motion
is quite in order. It iz open to the
House to accept it or reject it.

Ea8s

Shrl A. C. Guha: If it is not a
Money Bill I have no objection to the
suspension of the rule.

Mr. Speaker: It is not a Money
Bill, it is only a financial Bill.

Shri A. C. Guha: There is no mem-
g:dﬂnand&l!ﬂhinlhecmm-

Mr. Speaker: No. It is a financial
Bill, and as such there is no prohibi-
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be suspended there is no purpose in
having this rule except for Money
Bills. We can easily say “Money
Bills”, and eliminate the financial
Bills altogether. Therefore, we will
decide each case on ity merits. The
rule will stand. Let us dispose of
this. The question is:

“That the first proviso to Rule 74
of the Rules of Frocedure and
Conduct of Business in Lok Sabha
in its application to the motion for
reference of the State Bank of
India (Subsidiary Banks) Bil,
1989, to a Joint Committee of the
Houses be suspended.”

The motion was adopted.
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Bilt
18 57 hrs. that 1n order to constitute a

sitting of the Joint Committee the
STATE BANK OF INDIA (SUBSI- o
DIARY BANKS) BILL

:
E
i
+

The Minister of Revenne and Civil
Expenditure (Dr. B. Gopala Reddl):
Sir, I beg to move*-

that 1n other respects the Rules

“That the Bill to provide for
the formation of certain Govern-
ment or Government-associated
banks as subsidiares of the State
Bank of India and for the consti-
tution, management and control
of the subsidiary banks so formed,
and for matters connected there-
with, or incidental thereto, be
referred to a Jont Commuttee of
the Houses consisting of 45 Mem-
bers, 30 Members from this House,

of Progedure of this House relat-
ing to Parliamentary Commuttees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
Join the said Joint Committee and
communicate to this House the
names of Members to be appoint-
ed by Rajya Sabha to the Joint
Commuttee.”

1358 hrs.
Shn C Bah Redd), Shn M. R.
Krishna, Dr, Ram Subbag Singh,
Shr Shree Narayan Das, Dr. M. S, [SHRI BARMAN n the Charr]
Aney, Sushr1 Maniben Patel Major

Raja Bahadur

Shn K. G. Wodeyar, Shri T.
Ganapathy, Shri M Palaniyandy,
Shr:1 Bahadur Singh, Shn S R.
Damani, Dr. Pashupati Mandal,
Shni Vishnu Sharan Dublish, Shri would like to know which Panna Lal
Lachhi Ram, Shr1 Panna Lal, Shri s

Kanhu Charan Jena, Shn K. S,
Ramaswamy, Shri Ram Shanker
Lal, Shm B. R. Bhagat, Shri
Prabhat Kar, Shri P, K. Kodiyan,
Shri J. M. Mohammed Imam, Shri
Ram Chandra Majhy, H H Maha-
raja Pratap Keshari Deo, Shri
Subiman Ghese, Shri Laisram
Achaw Singh, Shri Balasaheb
Salunke, and Shri Morari Desm1

Shri V. P. Nayar (Quilon): No. I,

Shri Sonavane: There i1s one Shri
Panna Lal Barupal and
Panna Lal '

Mr Chairman: '!‘hehon-llm.is-bu'
may ascertain and put down the pro-
per name.

and 15 Members from Rajya Sabha; Dr B. Gopala Reddl: All right

*Moved with the recommendation of the President
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8ir, I will not weary the House,
with a long and detailed history of
the events leading up to this BilL. In
April, 1954, the Committee of Direc-
tion of the All India Rural Credit

India Act, 1955, was subsequently
passed as the first step in implement-
ing the decision, and the nationalised
bank came into being with effect from
the 1st July, 1955. Subsequently, on
the 10th February, 1958, the .Presi-
dent announced ih the course of his
addreag to both the Houses of Parlia-
ment, that certain State-associated
banks of intermediate size would be
taken over and managed as subgidis-
ries of the State Bank. The present
Bill seeks to give effect t0 this last
mentioned decision

14 brs,

The need for the reconstitution of
these banks has arsen, because of

;
E

years 1913 and 1950. Th
to some extent continue

to
ly or indirectly, helped by
The extent of State sssociation has,

respective banks, the treasury busi-
ness of the Central and State Govern-
ments is either carried on depart-
mentally, or has been

entrusted to them and to some other
institutions ag a purely transitional
arrangement.

These temporary arrangemnents are
obviously unsatisfactory. They have
led in effect to a policy of inactivity
in the former Part B State arcas in
the country. In these areas we have
been unable m consequence to esta-
blish an adequate number of banking
treasuries, small coin depots or cur-
rency chests, or to provide cheap re-
mittance facilities or even to open an
adequate number of ordinary banking
offices. The problem hag become
even more complicated and difficult,
gince the establishment of the State
Bank, as the State Bank of India has
been unable to expand in these arveas,
pending the taking over and recon-
stitution of the banks, while the banks
themselves, in the existing conditions
and pending such reconstitution,
have net had the incentives, or the
financial assistance and Dbacking,
which may be necessary for discharg-
ing effectively their role a: regularly-
constituted State Banks

One of the major questions which
we have had to consider hag been
whether any attempt at rationalisa-
tion, in which Government s, of
course, legitimately interested, both
directly and indirectly, can be impos-
ed or forced upon the institutions owmn-
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Only one bank, the Bank of Rajasthan,
has found itself unable, or unwilling.
to accept the termg and conditions
which were envisaged by Government
for the reconstitution of these insti-
tutions. We have not found it neces-
sary to press this bank to fall into
lne with all the others. The extent
o which the Stule is now associated
with this bank will, however, be
reviewed in due course, and treasury
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functions, it is obvious, cannot com-
tinue to be entrusted to it. All the
other banks have, at general meetings
of their shareholders or in some other
appropriate manner, expressed them-
selves as being in favour of the
scheme of reconstitution proposed in
this BillL

I would now hke to say a few
words about the scheme of reconsti-
tution itself. Of the eight banks
which are to be taken over, five,
which are incorporated under the
Companies Act, and one, namely, the
Bank of Patiala, which is at present
functioning as a department of the
State Government, will be re-esta-
blished as statutory corporations under
the present Bill, and, in that capacity,
they will replace and take over the
business of the existing institutions
The remaining two banks, namely,
the State Bank of Hyderabad and the
State Bank of Saurashtra, are already
incorporated under special laws. Ap-
propriate changes are being made in

pattern of organisation and manage-
ment in these two cases will, in future,
be the same as in the case of the other
six banks.

institutions will be transformed on
such dates as may be notified by the
Central Government.

Shri Prabhat Kar (Hooghly): What
about the Bank of Baroda?

Dr. B. Gopala Reddi: It is notin
this scheme. Different dates may be
fixed in relation to different banks, a
provision which we have found {t
necessary to make by way of abun-
dant caution, as the problems relating
to these banks may be various. It will
be our endeavour, of course, to ensure
that the process of taking over all the
banks is completed as soon as possible.

The ownership of all the eight banks
will vest in, or be transferred to, the
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State Bank on this appointed date
for reconstitution Compensation will
then become payable by the State Bank
of India 1n consideration of the trans-
fer of ownmership to it. The detailed
formula for armving at the amount of
this compensation has been set out in
the First Schedule, and provision also
exists 1n the Bill for the reference of
this question to an impartial tmbunal
in respect of one or more banks, if a
substantial number of shareholders
feel that the principles set out mn the
Schedule have not been followed or
have been unfairly applied

The compensation 1s technically and
notionally payable mn cash But indi-
vidual sharcholders in the existing
mstitutions, who are entitled to it
will be able to obtain such compensa-
tion optionally in the form of shares
m the new mstitutions up to a maxi-
mum of 45 per cent of the sharehold-

4

As hon Members wure probably
aware, the shares of the State Bank of
India are freely transferable, and they
have also been listed for trading on
the stock exchanges These arrange-
ments are intended to provide for the
free negotiability of such shares of the
State Bank as are taken up by private
individuals and institutions Follow-
mg this precedent, provision has also
been made n the present Bill for the
free negotiability of the shares in the
reconstituted banks, provided that the
State Bank’s own holding does not
fall below 55 per cent, and provided
also that certain cetling hmuts as to
shareholding, which 1t hag been con-
sidered desirable to prescribe in the
public interest, are not exceeded

The actual day-to-day admimstra-
tion of the reconstituted institu-
tions will be entrusted to management
boards consisting of nine members n
each cage, representing the State Bank
of India as the major owner, the other
shareholders as the mmority owners,
and the Reserve Bank of India

The detailed provisions in the Bill
fn regard to management are intended

APRIL 29, 1950 of India (Subsidisry 14082
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to secure some very desirable objec-
tives. The boards, for example, will
be non-official in character, The
minority shareholders will be entitled
to be represented directly by two
members, and there is also a specific
provision for the election of these two
members, if the munority shareholding,
in pomnt of fact, 18 not less than five
per cent of the total shareholding

It 15 not normally expected that
serving Government servants will be
members of these boards The Bill,
as 1t has been drafted, even debars
this at the present time With the
permussion of the House, I hope to be
able to move, at the appropriate stage,
wn amendment specifically empowermg
the Central Government to appomtto
the board of any reconstituted bank
any officer who has been or 1s likely
to be connected with the problems
coming up b.fore 1t, but this 1s inten-
ded only to facilitate the working of
the banks, and this amendment will
not change the predorunantly non-
official character of the top manage-
ments

Persons with knowledge and exper-
ience of the areas served by the res-
pective banks, and keenly interested
1in the development of banking facili-
tieg 1n the areas will, I am ure, have
adequate opportumties to serve on
these boards and they will, I hope, be
willing to offer their services to these
mstitutions

The busmess which the reconstituted
banks as subsidianes of the State Bank
of India will be entitled to transact
will be substantially the same as in
the case of the other banks, but there
will be some important additions The
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is the function of a State Bank to

provide, and which may not always be

remunerative from a narrowly com-

mercial point of view.

It may be useful if I indicate very
briefly the additional work which we
expect the reconstituted banks to
undertake from this point of view.
Clause' 38 of the Bill provides that
all the reconstituted subsidiaries can
be appointed as the agents of the
State Bank of India for carrying on
the work which may be entrusted to
the State Bank by the Reserve Bank
of India. The intention is that the
necessary arrangements in this con-
nection should be made, as soon as the
subisidiary banks have been strength-
ened and reinforced. The banks will
then draw up, and \ry o implement
without avoidable delay, a vigorous
branch expansion programme. We
contemplate that at all their branches,
the reconstituted institutions will
undertake a variety of new services,
such as the provision of strong room
and other safe deposit facilities, the
collection and remittance of funds
both under the Reserve Bank’s scheme
for remittance facilitles and on their
own initiative, the granting of loans to
the co-operative movement and to
small-scale industrial units, and the
performance of such other functions,
including agency functions for other
institutions as may be necessary in the
public interest.

This is genuine development work.
The House may be interested to know
if the subsidiary banks will be able to
bear the extra burden of carrying out
this work and to perform adequately
all the tasks which we expect them
to undertake. There is an answer to
this question in the Bill itself,

Clause 48 of the Bill contemplates
that subsidies will be paid by the
to W its

than are those of its subsidiaries; and
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tje State Bank is also able to draw
upon its Integration and Development
Fund, which is intended specifically to
Anance additional and unremunerative
expenditure of this kind. These re-
sources of the State Bank, and the
profits which it makes on its ownm
shareholding in the subsidiary banks,
will be available for the purpose of
financing the subsidiaries, if necessary.

1412 hrs. )
[Mz. Dxruty-Sezaxer in the Chair]

I do not want to say anything more
régarding the other provisions in the
Bill, except to point out that they are
generally based on the State Bank of
India Act, and have been drafted
after a very detailed and careful exa-
winaticn of Yhe amies wrcerned.

I mught refer to one general point
pefore I conclude. It has been re-
presented to us on behalf of some in-
terests, mainly I believe, by the asso-
ciations and unions of the concerned
employees, that the scheme which
embodied in this Bill should be chang-
e¢d or modified, so that the banks can
pe merged completely into the State
Bank, instead of being merely recon-
stituted,

The brief summary of the scheme
of reconstitution and the objectives at
which we are aiming, which I have
gttempted in this speech, is itseif the
pest answer to this criticism. Our
gcheme of reorganisation is based on
the idea that nothing that is useful
should be destroyed; and it iz a neces-
sary implication of this that no
c¢hanges beyond those which are really
needed should be made.

E

By continuing the separate character
of these eight institutions, we are
pelping them to maintain their exist-
jng contacts and traditions, preventing
or moderating the impact of sudden
changes in their working methods and
policies and are offering at the same
time adequate incentives for the banks
themselves to concentrate intensively
on the development of their own areas.
We are also making it possible, by
continuing the separate character of
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these institutions, for some prominent
local persons to be associated with and
to be interestéd in their development.

It is not clear to me why we should
be asked to discard a solution which
has all these advantages, and adopt,
instead, the alternative of an irrevo-
cable merger, which offers none of
these advantages, and may add sub-
stantially to the cost of maintaining
even the existing banking facilities in
the areag concerned; the merger of
these institutions in the State Bank,
instead of solving any of our problems,
may only increase them, by adding a
fresh and uncertain burden to those
which the State Bank of India has
already been called upon to bear

1 would like to conclude by saying
that in the last few years in which we
‘have been considering this problem, we
have repeatedly and constantly exa-
miped this ag well as several aspects.
The decisions which have been taken
and embodied in the Bill have been
reached after very careMil considera-
tion and represent, in Government’s
opinion, the best solution in all the
circumstances. The Bill is largely
non-controversial. If passed, it will
enable us to complete the task of
nationalising and reinforeing our
banking system, which was begun in
1954. The time taken in coming
before the House with thig Bill s
zelf an indication of the careful con-
sideration which has been given to the
matter,

T would commend the motion for
consideration.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
formation of certain Government
or Government-associated banks
as subsidiaries of the State Bank
of India and for the constitution.
management and control of the

Joint Committee of the Houses
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congisting of 45 members; 30 fram

this House, namely: —

Shri C. Bali Reddy, Shri M. R.

Krishna, Dr. Ram Subhag Singh,
Shri‘Shree Narayan Das, Dr. M. 8.

that the Commitiee shall make
report to this House by the first
of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such varmtions and modifications

as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Commitee and commu-
nicate to this House the names of
members to be appointed by Rajya
Sabha to the Joint Committee.

Shri V. P Nayar: Mr Deputy-
Speaker, Sir, as T was going through
the Bill, T really wondered why such
a measures should at all be sent to a
Jomnt Commiftee. I was doubtful
about the possible advantage of ¢he
Bill being discussed by a Joint Com-



to be ciémpletely non-contro-
versial to a Joint Comimttee I fail to
understand the purpose.

[ ]
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tee, unless 1t be that the Government
wants to

Mr Deputy-Speaker. The Govern
ment may make a gentleman's agree-
ment with anybody If the House and
the Committee think that there are
certain modificationt that are neces-

SAry . .

Shri V P Nayar: I am only sub-
mitting to the House that there is no

VAISAKHA 9, 1881 (SAKA)
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case for this Bill being referred to a
Select Committee, much less to a
Joint Committee

Mr. Deputy-Speaker: That he may
argue; but, why does he want an as-
surance from the hon Minister”

SBhri V P. Nayar: Othewise, there
18 no purpose in this Bill gomng to a
Jomnt Committee

Mr. Deputy-Speaker The Jount
Commuttee can make any recommen-
dation, the House 1s sovereign, here

Shri V P Nayar: It 13 only i
theory, but in practice

Mr Deputy-Speaker:
theoiy, but in practice.

It 18 not 1n

Stattment of Objects and Reasons
after that the Ball 13 given some
shape, there 1s no purpose, unless
Government gives Us &n asSuUrance
that what we suggest in the Joint
Commuittee will be accepted, m send-
ing this Bill to a Joint Committee
That 13 my first pont

Mr. Deputy-Speaker: If he 1z able
to convince the Members of the Joint
Committee, certamly he will succeed.

Shri V P Nayar: What 15 done 1n
tmas House need not go to the Joint
Commuittee at all It is waste of the
time of the House We discss 1t here,
send 1t to the Jont Commuttee, and
it will be reported back and again
discussed It 1s my view that in the
peculiar circumstances of the Bill and
the hon Mimster's athitude, as 1 see
by his repeated nodding, there 15 mno
purpose at all in sendin. the Bill to
a Joint Commuttee

Mr Deputy-Speaker: The hon

Minister has nssured the hon Mem-
ber that there 13 no mgnificance in
his nodding



14059 State Bank
Shri V. P. Nayar: Then, Sir, he may
continue his insignificant nodding; I
do not mind.

This Bill provides another instance
of the callous manner in which Gov-
emment try to implement their own
decisions. I heard the hon. Minister
refer to the All-India Rural Credit
Survey report, and point out, as a
justification for bringing this legisla-
tion, that the Government had taken
the decision on the recommendation
of the Rural Credit Survey report.
We know that if at all Government
have taken any steps to implement
the decision of the Rural Credit
Survey report, it has been a hal-
hearted attempt,

The Government were not keen on
implementing any of these important
recommendations of the Rural Credit
Survey Report. Even in this case, it
is idle to contend that it is because
the Government took the decision in
1054 that they are bringing this legis-
lation at present.

‘What does the Rural Credit Survey
Report say? What is the relevant
recommendation? Here is the recom-
mendation on page 403.

“Integration Financial, Legal and
Legislative matters

1. Amalgamation
A. Recommendations
2. (1) There should be established
a State Bank of India by statutory
amalgamation of the following;
(a) The Imperial Bank vf India
(b) The following ten major State
associated banks;
(i) The State Bank of Saurashtra
(ii) The Bank of Patiala
(iiil) The Bank of Bikaner
(iv) The Bank of Jaipur
(v) The Bank of Rajasthan
(vi) The Bank of Indore
(vii) The Bank of Baroda
(viii) The Bank of Mysore
(ix) The Hyderabad State Bank
{x) The Travancore State Bank”
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What is amalgamation? What is this
subsidiary businesa?! Even suppos-
ing there iz some difference between
amalgamation and converting a bank
into a bank of the State
Bank of Indie, why is it that all the
Banks listed here have not been in-
cluded? We know that the Govern-
ment had negotiated with a particu-
lar Bank which he refered to, that
15, the Bank of Rajasthan. I find
that, at one time, in the negotiations,
the Chairman of the Board of Direc~
tors of the Stiate Bank gave a state-
ment from Bombay that this Bank
will be amalgamated. At the same
time, the managing director of the
same Bank Shri D. L. Gupta issued a
brief statement on 27-9-58 that the
State Bank's proposal, as I know
from the statement given to the press
on 30th of October, was acceptable
to the Bank, Later on, they resiled.
The Bank does not now want to be
in this set up. Why? I would like
to know, why. The hon. Minister
said something ebout treasuries, Why
is it that, when the Rural Credit Sur-
vey, which had an opportumity to
make a comprehensive enqury, re-
commended this as one of the banks
to be amalgamated, not even controll-
ed as a Subsidiary bank, it has been
left out? That is a very important
matter which 1 want the hon. Minis-
ter to answer. Because I find that in
this Bank, unusually though, 55 per
cent of the shares are controlled by
one family. This has been brought
ot in the pamphlet, A request to
Government of India, Members of
Parliament and other prominent
citizens, by the Rajasthan Bank Em-
ployees Union, Jaipur. This is what
it says:

“Even today more than 56 per
cent of the share capital of the
Bank is owned by a particuler
family and that perhaps accounts
for bank's refusal to fall in lne
with other banks.”

This is a very serious matter. If we
want to integrate the banking pattern
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ner today by the Government them-
selves as we find from the control
exercised by the Reserve Bank and
by the State Bank. It is not a ques-
tion of profit alone. while on the one
hand the Rural Credit Burvey
makes a positive mcommendation that
this is a bank which has to be amal-
gamated with the State Bank, I think
the hon, Minister had no case to state
before us why this bank has not been
ineluded.

Take, for example, the Bank of
Baroda. That is, again, one of the
Bank« recommended for amalga-
mation. It may be argued that
the Bank of Baroda is a com-
mercial hank, and it is not a bank
which «1n be deemed to be a
bank with State aid. True. Why
15 1t that in 19854, this has been

5
E
:
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has
done by those who control share
tal of the Bank of Baroda to
some adjustments in regard to inv
ments of Government or aid
ernment, There was sufficient
because of the period which
ernment allowed to lapse in
menting this recommendation after
they told us that the recommendation
has been accepted in principle. It is
because of the lapse of 4 or 5 years,

L

£-2
L

by the Government. I want ¢ know
what was the position in respect of
Government’s aid to the Bank of
Baroda—whether it is the State Go-
ernment or not, 1 am not concerned—
as on the date of the publication of
this report, or at least as on the date
of the scceptance of the recommen-
dation, I & not concerned with the
implementation of the recommenda-
tion, Thersfore, when we have a

VAISAKHA 9, 1881 (SAKA) of India (Subsidiray1go6a
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in the interests of the econamy of our
country to leave the Bank of Baroda
and the Rajasthan Bank to themselves
without being made
controlled by the State Bank in any
way, I have nothing more to say.
Whatever I say will not prevail ana
their opinion will prevail in the pre-
sent circumstances. I would, there-
fore, demand from the hon

Looking through the provisions of
the Bill, I am very much surprised to
find why even in the case of banks

them as subsidiaries. Has it been re-
commended by the Rural Credit
Survey? 1 do not find so. They have
elaborately discussed the whole aspect
of it Then, again, we must under-
stand that the Rural Credit Survey,
when it made its recommendation,



taken over by the Government or
sought to be controlled by the Gov-
ernment for the purpose of making
profit alone We have found to our
dismay that private banks 1n this
country do not fulfil the purpose for
which banks ought to function in this
country, 1n a developing economy The
Banks were catering only to the needs
of certain groups who control the
share capital They were spending
more money on commerce very much
less on industry, and far too less on
agriculture We wanted to change the
whole pattern I am told by Shn
Prabhat Kar that the average 1< 2
per cent on agriculture, 20 per cent
on mndustry and the bulk of the re-
sources of the banks were i1sed conly
for commerce At that time, the Go-
vernment became alive to the situa-
tion and said, this ghall not continue
we must have the banks to aspend
more money on agriculture and more
money on industry and less money
on commerce in order to develop our
economy

Therefore the question of making

APRIL 29, 1059 of India (Subsidiary 14004
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profits alone by Government bmnks

does not arise. Ifit isnot for making
profits, I cannot "understand why this

How does 1t affect the officers”
know there 1s a provision that as on
the date of notification the continu-
ance of officers becomes a matter of
decision by the State Bank That is
true But what does 1t matter? A

-

do not require a managing director
on Rs 10,000 per month as pay with
perhaps a dog allowance of Rs 200
45 you see You do not require be-
cause the head offices of these banks
as aiso the various branches wall
form the branches of the State Bank
of India At the topmost level, the
general managers, the deputy gene-
ral managers, the assstant deputy
general managers and for everybody
there will be no neceasity at all It
will result in considerable saving
also I do not for a moment say that
by the saving effected in this way
you can compensate the ' employees
by raismng their pay to the level
whith prevails in the matter of em-
ployees of the State Bank of India
Not at all But then it is not the
purpose Our purpose in taking over
control ought not to be for earning
profits alone We want to divert



¥4065 State Bank

the money to proper channels even
if it 15 not profitable to us. There-
fore when we know that the bank
employees are not adequately paid
in these banks and when Govern-
ment are assuming more and more
control over these banks, I fail to
understand why by-passing the re-
commendations, although they make
a claim that It ig in accordance with
the recommendations, this measure
1z brought By-passing the recom-
mendations of the Rural Credit Sur-
vey Report, the Government have
mstead of amalgamating the banks
tried to assume some sort of a con-
trol even after which the private in-
terests will have a definite say in
the matter of spending the funds of
the bank.

Then there are some provisions
which appear to me to be rather
strange although the hon Minister
says that they have been borrowed
from the relative provisions of the
State Bank of India Act Take for
example the provision relating to the
tribunals After all, anv dispute
which arises out of thug legislation
has to be adjudicated upon by a tri-
bunal which 1s said to be set up
under the provisions of clause 15 1
am only pointing out certann in-
stances because now whether 1t 1s
purposeful or otherwise, it goes be-
fore the Joint Committee and I know
that the Joint Committec wall take
care of these provisions TProbably,
these provisions relate only to some
minor changes These are not
changes which would affect the
gentleman's agreement between the
Government and the banks But,
bere we know that a High Court
Judge can be appomnted from the bar
It does not requre for the appoint-
ment of a High Court Judge that one
should have retired as a Distriet
Judge Correspondingly, it does not
require for the appointment of a
judge of the Supreme Court that he
should have returned as a judge of
the High Court. What 13 the tribu-
nal here? Here it says in clause 15

“The Chalrman shall be a per-
3on who Is, or has been, a Judge
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of a High Court or has been a
Judge of the Supreme Court and
of the two other members. ™

There 15 no chance at all to ha
one person who 15 or has been
judge either of the High
of the Supreme Court Even for
appomntmenft of a judge of the
reme Court, who has certainly
responsibility to discharge even
such cases an oppointment can
made direct from the bar, Why 18
that mn this case 1t 1s stipulated
only a person who has been holding
the office of a judge either of the
High Court or of the Supreme Court
15 to be the Chairman? I do not know
The Joint Committee should certaln-
ly change 1t because it 1s a challenge
which has to be met

:
Feos

Eui?gg

Then, if you go down, in the same
page you will fiind the tnbunal's
Why do we set up a tribu-

nal* A tmbunal, I suppose, 1s set up
and ought to be set up to give a feel-
ing that there 15 proper adjudication.
There should not be the mere admi-
nistration of law but justice must
also appear to be done ‘What 1s it
that we find here” The trbunal, al-
though 1t 1s called a tribunal and al-
though under clause 16(1) it says—

“The Tribunal shall have the
powers of a civil court while try-
ing a suit under the Code of Civil
Procedure, 1808, m respect of the
following matters L

up to that it 1s all rght, but what do
we find 1n the next sub-clause® We
find that the powers of the tribunal
are restricted I want to know,
why? I find in clause 16(2) it says

“Notwithstanding anything con-
tained in sub-section (1) or in any
other law for the time being In
force, the Tribunal shall mnot
compel the Reserve Bank, the
State Bank or any subsidiary
bank—

(a) to produce any books of
account or other documents
which the Reserve Bank, the
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State Bank or the subsidiary
bank claims to be of a con-
fidential nature;

{b) to make any such books or
documents part of the re-
cord of the proceedings be-
fore the Tribunal; or

(c) to give inspection of any
such books or documents to
any party before it or to any
other person.”

I fortunate that because you
are the Chair I need not labour
this point. What is the purpose of
asking a person to go to a tribunal
without giving him the right to in-
spect the documents which the other
side may produce? It may be con-
long as I have a case

ol

tribunal is prevented from doing so.
‘There is a mandate against the tri-
bunal that it shall not order it. I
can understand a permissive provi-
sion here. Usually in such statutes
we have mandatory provisions for
positive things. Here, the tribunal is
prevented by a mandate from either
calling for records or for making
them part of the records or even for
giving the right to go through these
records to the party who is aggriev-
ed. It is justice or does it appear to
be the dispensation of justice? Do
you want justice to be meted out?
1t you want proper dispensation of
Jjustice, I do not find any meaning in
this p;ovislon. It is for the Joint
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can be iromed out in this House if
w

Why should you give the State Bank
the right to find out whether ar
offence which 1s commitied 15 an off-
ence involving moral turpitude or
not? 1 am raising this only because
I heard the hon. Finance Minister,
Shri Morarji Desai, this morning
giving a statement in respect of an
offence which everyone of us will
consider to be one involving the
greatest moral turpitude when it s
committed by a banker himself We
have heard this morning the case of
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moral turpitude or not. It is for Qov-
ernment to decide; it iz for this Par-
liament to decide. Why should we
give a bank the right to decide whe-
ther i is an offence involving moral
turpitude or not? And the banks will
not decide because even when the
Government says that a violation of
the foreign exchange regulations
which has resulted in 2 finc being
imposed to the extent of Rs. 35 lakhs
should be considered as one involv-
ing moral turpitude, yet it Is not
being considered as one in which
Government will be justified 1in in-
voking the provisions of the Act or
at least in making use of thur good
offices to compel the Punjab National
Bank to throw him out. This bcing
the attitude, we find that it is not
being considered as a disqualification,
because I find from the answers to
certain questions earlier in tnis ses-
sion, that there are directors of other
banks-—he is not the only person;
there are directors of other banks—
who have been also similarly caught
violating the foreign exchangc regu-
lations. Instead of treating that as
not merely disqualification but as
something of a very bad type, Gov-
ernment are putting a premium on

such disqualification. At least, 1t
smacks of that.

Shri Prabhat Kar: It 15 mather a
qualification.

Shri V. P. Nayar: Rather, 1t seems
to be a qualification, because Rs. 50
or Rs. 100 crores may be the pro-
perty they may hold, and probably
they may have a feeling that as long
&s they are the managing directors cr
some key persons in the bank, they
can put more money. After all, banks
want only money, no matter whether
the man puts the entire economy into
leopardy by his most nefarious prac-
tices. That seems to be the attitude.
But for the answer given this morning,
which I wag amazed to hear from the
hon Minister, I would not have rais-
ed this point. 1 do not waat the
statute that we are going to pass to
leave such powers in the hands of
banks, for banks would mean those

90 (Al) LSD—8
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who control them. Therefore, we
must declare it by statute that these
are the offences, and that these are
the disqualifications.

There is one more small point, and
1 shall have done. The question
must be seen also from the point of
view of the employees. They have
discussed with the bankers; they
have discussed with the bank man-
agementis. When Government are
controlling the banks in the man-
ner of subsidiaries, why is it that
they do not care to discuss with the
bank employees’ unions? Ever since
the publication of this report I
understand that several teiegrams
have been sent to Government. I
understand that till now about two
thousand telegrams have been sent
by the employees to the Government
of India; not one or two, but two
thousand telegrams have been sent re-
questing Government not to go this
way, but to amalgamate the banks as
recommended, not merely as recom-
mended, but as such recommendation
having been accepted by Government,
Today, the position is that when you
want to take over a bank, the entire
interest of the employees is given the
go-by; the interest of the manage-
ment is taken into consideration,

of
thousands of these employees kept in
no

%
]
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1

stand that the Travancore Bank
subsidiary under it
Indo-Mercantile Bank. The
Minister has not mentioned
Mercantile Bank. Does it
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when the Travancore Bank is made a
subsidiary, the Indo-Mercantile Bank
would become a sub-subsidiary of the
State Bank, or does it have any
footing at all? I would like to get a
clarification because the employees of
this bank have written to all of us
long ago that their position is ano-
malous. I would once ‘again request
the hon. Minister and the Joint Com-
mittee to consider whether it is
possible to change the pattern of
this legislation, whether it is possible
to change the nature of control which
is sought to be exercised under this
legislation, so that necessary changcs
may be brought about to control these
banks not as subsidiaries, but ag real
branches of the State Bank by an
amalgamation which has been re-
commended as early as 1954, and
accepted by Government shortly
thereafter.

These are the points which I would
request the Joint Committee to con-
sider; and if the Joint Committee has
to do something, these are the only
possible flelds where they can make
any changes, because I know that the
hon. Minister is not going to budge
an inch in respect of the other pro-
visions which have heen evolved as
a result of protracted discussion with
the banking interests,

Shri Shankaraiya (Mysore): Mr.
Deputy-Speaker, 8ir, DBefore I say
anything about the conversion of the
Mysore Bank as a subsidiary of the
State Bank, I wish to make a few
general observations. The formation
of subsidiary banks of the State Bank
in the banking system has been a
noval method. The All India Rursal
Credit Survey Committee had re-
commended that these ten banks
which are either State-owned or
State-aided or State-sopnsored should
be amalgamated. That principle wos
accepted by Government, and the
policy was also announced, and only
the formal putting into operation of
that policy had been kept pending.
Everybody expected that Government
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bigger units, are concerned, I am not
questioning it or for it But so far
as these ten banks are concerned, the
policy of amalgamating them into the
State Bank haz now been changed,
and subsidiaries are proposed to be
formed. Instead of creating an at-
mosphere where these banks will
either have independent and autono-
mous working powers or will be en-
tirely run by the State Bank, this
anomalous position will create further
troubles, which I shall elaborate when
I come to deal with the provisions in
the Bill. *

I would, at the outset, say that in
the best interests of the country, it
is better that these banks are amalga-
mated. 1 do not know why Govern-
ment have made a discrimination
with regard to the Bank of Baroda
and the Bank of Rajasthan. The hon.
Minister has stated that he did not
want to exercise any compulsion. I
too agree with him, that there should
be no compulsion. But taking into
interests of the
whole country, and the working of
these banks, is it not necessary that
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extent of 45 per cent. have only two
representatives as against seven- for
the State Bank and the Reserve Bank;
and even here, more and more officials
are put in. .

In the matter of management of
Bankg and serving the commercial and
industrial interests, only such persons
who have local knowledge and can
take some risk can act efficiently.
Banking does not merely mean lending
credit and earning money on safe
loans. Sometimes the directors will
have to take greater risk in financing
a concern under certain hard circum-
stances. There may be very good com-
panies—Busmessmen and Industries to
which the bank might have advanced
money, and a stage may come when
a further loan may be necessary to see
that the company or industry or the
business may not crash. In such cir-
cumstances, if the local directors were
to be there, they will, undoubtedly in
the larger interest, advance a further
loan and see that the company indus-
try is kept alive instead of allowing it
to crash and thereby causing a greater
loss and injustice to the country.
There have been several such instanc-
es. But if the management is entrust-
ed to the officials, this kind of flexibi-
lity will become absent, this kind of

MM‘

It 15 the personal interest and the
personal supervision of the General
Manager and the staff in a bank that
produces better results. This faci-
lity will be denied when the banks are
converted*into subsidiaries.

The provisions in the Bill are such
that power is given to the officials to
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se2 that the Board meeting comes to
a stand-still, Even one director on

Clause 34(4) states:

“Where any of the directors spe-

cified in clauses (a) and (b) of
pub-section (1) of section 38 or
any of the directors, being an offi-
cer of the State Bank specified in
clause (c) of that sub-section is
unable to attand any meeting of
the Board of Directors of a subsi-
diary bank, and the State Bank
or any other such director as may
be present at the meeting considers
that the State Bank would not be
adequately or effectively repre-
sented at such meeting by reason
of the absence of any such direc-
tor, the State Bank or the
director present may give notice
in wrtng to the subsidiary
bank. i

P

It one director present there feels that
the State Bank is not represented pro-
perly, he can stop the business of that
meeting. I can understand the State
Bank saying it, but a nominee or a
director nominated by the State Bank
who is present there can stop the
meeting if he feels rightly or wrongly,
for good or bad reasons, that the State
Bank is not properly represented.

In commercial and business matters,
time is of the essence, and if things
are impeded and stopped, I do mot
know how much of hardship it will
work on the clients of the bank. There-
fore, suchk a provision cannot be
accepted.
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the management of banks, particularly
in the business fleld, knowledge based
on continuity and personel knowledge,
is absolutely necessary. I persons who
have no previous knowledge of the
proceedings and discussions in the
previous meetings are allowed to go,
and participate in the deliberations of
the Executive Committee——because it
is the Executive ttee which ex-
ercises most of these powers in res-
pect of advancing money, issuing of
notices, calling for further advance of
money, or securty ete, asking for
lending a helping hand and all that;
it is the Executive Committee that
exercises greater power—if there is no
continuity or knowledge of the affairs
of the bank as such, and if persons who
are deputed to attend the meetings are
new, 1 do not know how the proceed-
ings will be in the interests of the
bank. Therefore, such a provision is
very unfair and unjust and it will not
be in its interest or for the prugress of
that bank,

15 hrs,

As regards compmnti:m. Sir, I would
like to say one word. Provision is
made here as to how eompenutiup
should be computed. Clause 13 speci-
fleg how assets and liabilities are to be
computed as per the principles enun-
ciated in the First Schedule. While
assessing the assets of a bank, say, for
example, the Bank of Mysore, which
is to be converted into a subsidiary,
the reserve funds that are built up for
a very long time will also be includ-
ed. I would like to ask the hon. Min-
ister to explain whether the reserves
built up for such a long time by the
efficieqt management of the directors
till now should entirely go to the be-
nefit of the present sharholders who
happen to be fortunately there at the
time of this conversion and who have
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to be the shareholders at this time of
conversion? Why should not the re-
serve fund be carried over to the
bank? As jt is, it is not so
The present shareholders will be get
ting greater benefit than what is other-
wise available to them. They have got
the shares. They are negotiable, They
have got a certain price quoted in the
share market. It i¢ but reasonable
that they should get that price, and
something more also. But according to
the computation of these assets and
liabilities, they will be getting far more
than what they deserve. So why should
not these reserves that have been built
up over a long period be carried over
to the new bank? Why should these
be distributed among the shareholders?
1 would like the hon. Minister to kind-
ly explain.

I

In this connection, I would like to
bring to the notice of the hon. Minis-
ter that when the idea of nationalisa-
tion was there, there were fluctuations
in the share market. Everybody was
afraid that the price of the shares
would depreciate and that he would
lose something. There were fluctua-
tions in the market; there was some

. stability afterwards. But when the

idea of forming subsidiaries came in,
& memorandum was circulated secretly
to the directors. I would like to bring
to the notice of the hon. Minister that
when these negotiations were going on
and when this memorandum was sent
to the directors, they had knowledge
as to how the banks would be convert-

shareholder could not know as to what
would happen. Because of the special
knowledge that the directors and

few that had knowledge of the
that the banks that were going to be
converted, as subsidiaries they corner-
ed some of the shares and have kept
them in their or even others’ names.
They have taken undue advantage of
the secret knowledge that they could
get and many of the shareholders ha
been deprived of the chance afforded
by that secret knowledge. The direc-
tors who had been allowed to continue
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is on

these lines, naturally they will be tak-
ing advantage of their position. Would
it be reasonable for Government to
allow such a thing? Therefore, in the
larger interests of the country, it is

tion 19(1) of that Act. I want to know
from the Minister whether this conver=
sion into subsidiaries will not offend
this provision of that Act. Here evi-
dently the State Bank will be holding
more than 50 per cent—55 per cent. is
fixed—and so it violates the Banking
Companies Act. Unless section 19(1)
of that Act is also amended suitably,
this conflict will continue and the posi-
tion will not be correct.

Also, the Banking Companieg Act
pnlu’b}h the formation and holding of

the hon. Minister.

With these words, I would say that
either Government should make up
their mind to amalgamate the whole
thing or allow the banks to run as they
are now. I am speaking
of the Bank of Mysore because it has
got a well established reputation. It
can serve well It has been serving
well and Government would do
to allow it to continue as it is by
moving it from the ew of

to

of

2

legislation, so that it is allowed
and serve in the best interests
country, commerce aAnd industry.

EHEy
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Shri Mobammed Imam (Chital-

drug): May I seek a clarification?
Will those Members whose names have
been inciuded in the Joint Committee
be. allowed to take part in the debate
as a special case?

Mr. Deputy-Speaker: It is only in
exceptional casés that they are allow-
ed. Normally they are not allowed.

Shri Mohammed Imam: There are

not many speakers, An exception may
be made this time.

Ch. Ranbir Singh (Rohtak): There
are already sevaral speaksrs

Mr. Deputy-Speaker: That would
be seen later.
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“As from the commencement cof
this Constitution—(a) all property
and assets which immediately
before such commencement were
vested in any Indian State corres-
ponding to s State specified in Part

e d aw o fisrs o7 %Y wreton
A goT W v & wrw afeareT St oW
R wr oY e dur ot e &
¥ of oY oyt we W fx ot oF
o e o srerr cwrr st §, g weelorey

VAISAKHA 9, 1881 (SAKA) of Indic (Subsi- 14082

diary Banks) Bill

a1 WiT wiedrgguw o wrfeasr ey
» forars ay ware ooy § )

¥ 1 faa® feol¥ darme wlrareit of o wgt
# ofee s A s @
ar & wuelt featd dar ot oY st o
7 ug Wy W o

N ot v maw ag § fr s
¥ ¥y e & amery g & Foer o wog
A fomw weir o vz v & ¥ wifaw
# o€ § 1 a9 ow faaw o 9 ¥
wt § fe fefr o et % e fiewr urritr
FAR | X fasw W AW qREw
AT T4, A I quvfere I WE
frairza ar oY 7, 39 ag @ Foar
w fs #dza i §, e §, dfera
& arfaa gur s ag foew a1 wic &
e fasw oY 3w % € % feawrE g
1 Xm A% Y awdew ¥ W
ﬁimﬁﬁmwl w fad
At 75 % wel § mfe o oww
ATHATY %Y AEEIHRT % 97 4% | ¥
wred # A X w7 wgAr wgen § e ok
oo & T gY A e i gy s Es
gar W sfew Y 1w faw @ we
o Qe wrfvar & i Fory dwer oY Fostedh-
e Fer wrap g+ owREgy
Hqhogfee R r e A
wowm § s v foer @ gwnie
% sfer pifwerw dfay ¥ owc
warer Y 2, Ot el v g o awi
& Wit ¥ o Wrgerer g W g wrer
wegr § wfe vy & o w e



14083 State Bank APRIL 29, 1958 of India (Subsidizry 14084

[ uw wor o]

7 g o% W auTH grery WY 91X 9%
TRz wrE ¥ fear & IR W o )

¥l oy aow 7 } fe dwaw
o ¥ gt ag w@ w § fe 2 dw arw
gfoar @ fad wy o 7, 7y A
w7 § 9T TR ¥ ¥ W oY T
w< fear and « o g ame yafad vy
fafs i e tnus ifsmw
aofo ok 9 WS & WK
RTEAT TR 7 & w4 @ 1| Al
7% Wt s § e oY sAR A
WA §, IAHY QY I G yryeed
F gfrr ofY 7 faar smd et s g
feam mar ot T amey ® warferw W@
AR wr ok wgerer A @ e
WY WY ATHAT T TQAT ALY T R |
ot wr<or § fe o et srwcefier Y
Aueerew far ot § ar sawr gfaamw
Ttz 9T @Y el § A ST TR
g fY I g foom g § ¥ aweelien
Y g¥rr & W ST ¥ 7T T g
% T Forr st & siferorr forar amar @,
FHRNEIRTam@Etals &
e gfaar @9 fear amar § 1 A&
qu farmare ¢ & qg ot dw & A
¥ T8 gt S )

fredy gorrar A g ¢ o dva
Y AUTAESH FF ® A AT qAF
wET I WA TR AT Py ® wrw
frar omdr Sww A F wgr war R
f s ¢4 F I ae wfY e g
W ot et dfafadr & amdfr,
a7 qg® farar et qr v ff Iy f
AETIREE A0 E ) ¥ wuw
F et wrar § s dwr ¥Y v erremer
firar o @ §, 37 are aft e W
foar ad | & oY ag wawar § fe
qwT % wwex ag A e wifigd e

Banks) Bill

e ® g @ el § Ier
oft wraw fawy, st ff afr dfefedry
s ot e &% wrs {fear & goradr
wr oy or Y d 1 @ Wy e v
9T wgre @d w @ § W fra
T WrE ITaeEd § A R dv wiw
Kfezr wr arat gre gy, oY 16 e
¥ afY wrar § fie ¥ sgemoniiy & a1
TWE ag W @E ad @ Ak
wied 8 aodro 7y § fis v 2t
% ff e fiwar o o fadwe wiér
ta ara® 97 frare s arfe o an
A & AT §, IR A Il
ofg iy famr a%, v g off ot
Aqw g 9% A fy <&z ¥% e gfear -
§ qETIH & &g Qar

arfad qodftsr oY A § Wy worr
1= & AT 7 § Forw? fir # ager
wed mew § WK & gqadr §
fs 7 o oft W § N fs
T #r ace Wl g
¥ wTS F g %y war § e fslt
dagexr &% w1 fheomn fedt o W
gufafead &% woi gra & 3 gwar
Ty g wed Ay 1 gad R fad
W giee g g e 2 36 e
tfear A fedt Wt 73 forrdiegfes
i A wax g &
¥ b s afafead de w1 sradees
e &% v fear & oot fiear amad

W g fawre § fe oo o
it 93¢ fade w32 ae vt L @
aaTR il ®Y T T AU wFET.

- fod e § e oww off Wit @rd

TaAdz ag feay st % g v
N gy Fr §, ot wrar fawen
o § 7wk 1+ qR g feere § e
W gW A I amr awdrat a1 faw
fear o t@ faw &Y v@ o X wdlw



14075  State Bank

forar ot o ot dwer 91 AwTanw Wty
w ST g F ferr wrdm oy Wk
oy fawey 3w Y wrdhfy sic ag w0
oET urarh & w0

I qu fawme § fr dawe sy
wwm'nmfummn_‘

Bhri Aurchbinde Ghosal (Ulubena):

A small history of the past will
required in order to understand the
trend of the banking system. The
Agricultural Credit Department was
organised simultsneously with the
creation of the Reserve Bank in Apnl
1935. Before the Reserve Bank was

with co-operative finance. He submit-
ted a prelminary report in 1836 and
a statutory report in 1837. The report
pointed out that the entire rural An-
ancing of the agriculturist was met bs
the moneylenders and sowears and the
assistance of co-operative societies was
negligible. This report was directed
to supply credit facilities to the agri-
culturists in the rural sector. Since
then the co-operative societies were
recelving some credit facilities from
the Reserve Bank. Thereafter, the
All India Rural Credit SBurvey Com-
mittee was set up and its report came
in December, 1954. This report reveal-
ed that about 70 per cent of the rural
financing is met by the maneylenders.
The survey period was 1951-82. It
f;mys:

“Ihe Committee of Direction of
the All-India Rural Credit Survey

VAISAKHA 0, 1881 (SAKA) of Indic (Subsi- 1

diayy Banks) Bill

summed up the position in regard
to egricultural credit by saymg
that it “alls short of the mght
quantity, 15 not of the right type,
does not serve the right purpose,
and, by the criterion of need (not
overlooking the criterion of credit-
worthiness) often fals to go 10 the
right people.’”

They recommended how the co-
operative credit should be introduced:

“The basis of future policy laid
down by thus Commuitee waus the
creation of concitions 1  whach
co-operative credit would have
reasonable chances of guccess. For
this purpose, it recommended the
setung up of an ntegrated struc-
tured based on three fundamental
principles, v1z,, State partnership
at dufferent levels, full co-ordina-
tion between credit and other eco-
nomic activities especially market-
ing and processing, and admin.s-
tration through adequately trained
and efficient personnel, responsible
to the needs of the rural popula-
tion. The Reserve Bank has been
assigned a crucial role in thus
schemé of integrated credit.”

On the one hand we find that the
banks operate ag the Government's
agent in business and commercial
affairs and on the other hand they
will finance the rursl sector to the
benefit of the agriculturists. So, the
banks' functions are wide and varied,
controlling the whole national life,
including food production, plans and
projects.
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not know why it is not being made
compulsory. The Rural Credit Survey
Committee has already recommended
the necessity of compulsory amalgamas=
tion of these banks wherever neces-
sary:

“The process of statutory inte-
gration which may for leguslative
purposes, be conceved as the
enlargement of the Imperial Bank
of India by amalgamation with it
of the State-associated banks
would not necessarily cease with
the amalgamation of the particu-
lar banks here specified, For future
extension of the process, as and
when necessary and appropriate
and subject to notafication by Gov-
ernment the same statute should
contain provision for s milar com-
pulsory amalgamation with the
State Bank of India, of swtable
relatively small banks whose
branches are so situated as to be
complementary in point of area of
operation to that of the State
Bank."

Not only this. A well-l:nn;m econo-
mist, Dr. V. K. R. V. Rao, the Vice-
Chancellor of the Delhj University and
the convener of a sub-committee set
up by the Congress Economic Com-
mittee to go into the meaning and
implications of socialism and other
prominent economists have advised
complete nationalisation of banking
industry. Dr. Rao observes:

“It would be necessary both for
the efficient work ng of socialist
enterprises and preventing the
unplanned and anarchic expan-
sion of private enterprise, that
banking ceases to be a matter of
private ownership and manage-
ment and is not only owned but
operated by the community.”

The Joint Committee should very
seriously consider the compulsory
amalgamation of these banks—not of
this voluntary type of merging and
bringing subsidiary statutes. In this
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1 would like to draw the attention
of the Joint Committee to

clauses. Clause 11(1) seemg to be
vague. It does not state if the conti-
nuity of service will be main
The last portion of the clause is very
dangerous. The powers of revision or
alteration of the terms and conditions
of service are given to the new bank
Clause 11(4) is also very vague. It
should be put in a more specific way.

Clause 28(3) (a) stipulates that the
general manager shall be a whole-time
officer of the subsidiary bank. In
spite of this the provision goes on to
say that the General Manager of the
subsidiary bank may, with the approv-
al of the State Bank and the
Reserve Bank, be a director of any
other inst tution. If he is allowed to
be a director of any other institution,
he will not be able to devote his whole
time to the work of the subsidiary
bank. Therefore, this provision should
be deleted.

I would like to refer to clause 29(8)
(b). It prescribes the time-limit for
the office of the General Manager. But
it is nullified by sub-clause (4) which
entitles him to reappointment.

5

Sir, I have no objection if he is
reappuinted in any other subsidiary
bank. but it must be specified that he
is not entitled to reappointment in
the same subsid ary.

Clause 34(5) should be remodelled
Those who have interest in loans,
contracts, should lose their director-
ship. It is said that they should be
absent in the meeting where the ques-
tion of their loans would be considered,
1 would like to draw the attention of



Clause 35(4) relates to forma
committees. I do not think
advisable., Provision has been made
here for forming some committees

i
wR

think it is adv sable to form any com-
mittee of a submdiary bank with out-
siders. It should be restricted to
directors or employers of the subsi~
diary banks,

I would now like to draw the atten-
tion of the Joint Committee to clause
38(7). I want only to refer to the
number of years provided here. It is
a long period, I would like to sugfFest
that it should be reduced to five years
instead of seven years.

By clause 38(8) the effect of the
awards and other legal dues of the
employees has been nullified. I do
not know why the dues which have
accrued to the employees by dint of
some awards should be nullified in this
way. 1 would like the Joint Commit-
tee to look into this clause also.

In clause 40(3) a provision has
been made for giving an interim divi-
dend. When there is a provision for
preparing the balance-sheet every
year, T do not know why the provision
for giving an interim dividend has also
been inserted.

Then, clauses 49(1), (2) and (3)

have received increment are affected
by these clauses. It will be unjustified
and {llegal to revert them to their
previous positions. Secondly, there is
provision for refund of Increased
compensation or gratuity

VAISAKHA 6, 1881 (SAKA) of India (Subsi-
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will cause much hardship to the em-
ployees. 1 would request the Jaint
Committee to consider this point also.
It you accept all other liabilities, why
should you not accept the labilities of
the workers also?

Lastly, Sir, 1 would like to refer to
clause 52. Th s is another clause which
is quite detrimental to the interests of
the existing employees.

Therefore, in conclusion, I would
like to draw the attention of the Joint
Committee to the clauses which are
detrimental to the interest of the
employees and say that they should
be remodelled. I would request the
Joint Committee to see that the em-

lines of approach have been taken

with regard to this Bill. One is that
the banks referred to should be
amalgamated and they should not be
glven a separate entity. The next
approach is that they should be kept
completely independent as has been
hitherto, that the status quo should
be maintained, they have been dong
useful work and all that. The hon.
Minister has in introducing this Bill

taken a middle path, a golden mean,
I should say, and he has stated in his
opening remarks that it is a
of rationalis ng and reorganising the
banking system of our country so that
it should be made a more effective
instrument of rendering service to the
people in our plan of progress and
development, and the basic functions
should be performed to a greater
degree of efficiency. That was the

;
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planters and other business houses.
In times of crisis and difficulties it has
gone to their help. The needs of the
commercial community have been met
by and large in a very satisfactory
measure by the Bank of Mysore.

Now, no doubt, the shareholders
have agreed, the dwrectors have
agreed, and w.th theiwr full consent the
present Bill has been introduced, and
it 13 sought to be made into a subsi-
diary bank under the State Bank.
The subscribed capital 15 Rs. 2 crores
out of which the State Bank will have
55 per cent. .

Sir, it is interesting, mn this con-
nection, to keep 1n our consideration
these fears and apprehensions, and
it 1s our duty to remove them. I feel
that in the actual working of the sub-
sidiary bank there will be no room
or justification for these fears. Then,
in this context, I would suggest that
in Chapter VI relating to the business
of subsidiary banks, more specific
clauses could be brought in by whuch
the fears of these people may be
removed.

They fear that this will result in
over-centralisation, ngdity, dcpart-
mentalism, they will not be respon-
sive to the general needs of the pub-
lic, that people with local knowledge
of conditions will not be there, others
will be brought in and they will not
be responsive and all that. All those
fears are no doubt entertained. But
the hon. Minister in his opening
remarks was pleased to say that
people with 1local knowledge and
experience will be associated with
the working of the subsidiary banks
and sufficient care will be taken and
devoted for the development of small-
scale industries and local imdustries.
That must go a long wey to give
assurance to the people that such
fears are unfounded. But still, BSir,
by way of abundant caution I would
request the hon. Minister, when this
matter comes up before the Joint
Committee, that suitable and appro-
priate amendments may be made with
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regard to these clauses so that the
funciions and buziness of the subsi-
diary banks may be more spzcifleally
and clearly defined. and the commer-
cial and industr.al interests of the
State concerned will feel assured
with regard to this matter.

Then there is one difficulty very
peculiar to the reorganwed State of
Mysore, and that is this. In the old
State of Mysore the Bank of Mysore
has established certan branches in
the various districts. But some dis-
tricts of Bombay State, Hyderahad
State and Madras State have merged
in Mysore, and under the BStates
Reorganisation Act it has become now
the State of Mysore. There some
special difficulties are likely to erop
up. The State Bank has got certain
branches in the other districts of old
Bombay State, Hyderabad State and
Madras State, but in the old Mysore
State the Bank of Mysore has got
certain branches. 1 would like to
know whether there will not crop up
any atmosphere or climate in which
there will be an appearance of con-
flict or controversy with regard to the
development of these two branches,
one, direct branch of the State Bank
of India and, the other, branch of the
subsidiary bank. What should be
the attitude of the subsidiary bank i
they want to open branches in places
where the State Bank of India has
got branches? I would 1 ke to know
whether they are precluded from
opening these branches altogether.
Then, what should be the future pro-
gress? 1 would like to know whe-
ther their fleld of activity should only
lie in places where the State Bank of
India ;x not at all functioning. Of
course, there should not be any dup-
lication, controversy or conflict in
such matters but, still, full scope
should be given for the development
of the subsidiary banks. That is one
difficulty.

Then, with regard to the employees,
clause 11 refers to safeguards that
are to be provided for them. It is &



That is all T wish tosay. I sm
glad that the hon. Minister has
brought this Bill, and I hope that in
the Joint Committee they will bring
in the necessary and appropriate
amendments which may be suggested
to give the necessary assurance to the
industrial and commercial public of
all the States, concerned.

Yo vonfie fay  SuTenw wgRy,
W fadus w1 9w w3 § gt v
T & qWGT v § ) O S w -
fevrdr dvw o fear ad o1 ©e A%
w1 feear ao fear omd, oz ware 9
M1 ok Ot W @ § fr g
w2z % w1 fise aor 3 wifgd 1 o
oft gwgeqw & fors hwar, 91X & wwwan
g fis 99 & Y wrar 3o §, fe oY dww
qwfas WY § & 9§ 37
® o % fr @ €@l AW
Fzamex w Fear I o fis fadgemeox
#r oy ot | v oy ot &, #
wwwer § e ww uni ww W g 1
¥ @ g fe urar ag o dew €
I WY B w7 Wy ¥w T yvar
ar wfiferd &6 aar wwar &
T W ® oRe g WY A dwd
vu¥ g iy wow o anit § o
Tw & wyredy v @ s ot Pogret
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W TRST ¥R W AwET 97 | W
qTe 2w oY w7 3g wwTU AT
wror § fow o v fowa W
TRST T ¥T %W € fear a1
stor oY dvw § gawy 4 W R wfew
o % fadt wfew frmme S
£ ) YW 7 § ¥ forw wwg s wde
R froredt ® vrzz1 v W T
TETAT AT IH AW Aga § HE W
TEEEE 4 ) W IR W
B W fareat w s wT &
weey Qg aemaT aY 9w # o geeTe
A9, fs o A § o N o
s famam s darwa
FfieT IR w0 W ¥ surE g
& ¥ wiYfr ag Twd @ s o F AW
¥ T ¥ 77 W97 97 g AW N FNfAEE
FA FT 4T | ¥ ¥E W W goAfae
waeqr B $EfedT wOT WA 9,
o g9 7 fg ¥ ow areg 1 & yhew
7 2wt fe oY Y v i R @
fFoareret Y famr w7 A gfrad @€ o
W, § R PR wew ofr a1 wrhe
# gt v wror W W aAtfow
T @ A AR W @ (A X
# wwwer g v fegemm & wifes
Wiy w1 A T @ A WA A W
Wi efifom dw 1 O @ Iw
T mar ag & wwwar § fe e fewmr
| qgeT %20 QT ¥ & wtaw e
& yaifede & &1 | W 9 I}
0 wxW Iavar av @ & o g www
tfema yg st @t € Qe
® ¢ ¥ $8 TRETS § g g, W ol
£ TRES § T § 1

e We VT Tt - W ?
wte wlte g : TW AW T ¢

fir ¥ e welreft gt e T AWy &
quifes gF aodw wolt A gelr o
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@ W ¥ v et wrfow Famd
&y oranr ¥S W e
& ¥ Fegrae & 7 i it 2o wifew
fared srw § | @ eo famal #
¥ = WY g 27 ¥w w1 awhfead dw
R o @ § ) ge & wg fr wm
fewré Xar §, ) wwar & e vw F 4y
grer w7 o, o O fe qg Lo
fomed® oF ® o gEd Wi qed
% ax el ww @i W dw W
wifaw e watfedz g W o 97
® STy T § & qoaE O,
Fow g ¥ e ® W T v
T A gT, T A q e ¥ -
T ® s & TOW § a9 ggEa g
wit fe o7 ¥ f wor &l § § Wk
Www W §§ ) Wi @ a
qF o o T wrew Fn fw R
Aot 2are, st Mot W i gER
ardr o faw waem § W v g,
§ OF % A1X FE dF § RO w3 AT
Nfeftafefrom 7 ot s
wifes  faed § 97 W gorr v &
o Treft wc &

W F e w1 o fawfoen
TR T § 1 faw sl & onfer Y
arft §, ¥ 0§ v ay N @ E,
forr ¥ g R # Forg onsfier oY oy
¢, TvF W ® fod o ot ot §,
oy amd & fod wfr o o B,
AT ¥ & fod o o aw g,
T TG YE TR wT wfew f oW
qTY QFE w7 Wifas @), Yo QIT §
sy 4t o o e foqray el
s 39§ |rer N i A o
I WY g TR ¥ QT 1 9 e
AR 2 o7 o 7w §, y xw e
Ypuwfrsimamagfrag aw
frarit w7 3w § s s o = oWy
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ur N &Y o & wurk wr® W ¢
ar 39 % W wfew § I & ey
aefir xrel W wdRww W N
&y § ar wmt aAaft oy 3w qwtes
it 1 Y e § b ® v
it ® ford o R O oty
§ ag 37 & ford gy 2 Y Y 1 Dfiewr
& gg s § f wg 3w & v @ fod
Pl gd T arriferm o e
a1 ¥y famy s dk famr st @
I & ¢% & synay &, Y oft A wreer
fir og 2w & w® & frd § 1 Sfew 7O
w7 UF wn 9P wih fv wh
fama o ®t v § | (W | T
o § ww f pefifge &% & Aaa-
T o1 fasr @ g A O v
SYTHE WEIRG, WY W W WA
"Eer 4 W R ot T8 wa w7 aER a4 |
9 aw oY @ ® ¥ A1

TR WP wT R Qg 7
vt ag i

ato e T wrr @ Y
v §, i o s &y e v
Y arar 7 § T qure ® S o g
T

e dsegar o
woftw @ § 1 OF O G aeq e g
wiT TF W g ®i% a1 ahe ¥ g
awvd § 1 O & § Ay wAt wifew
oy ¥ Feargd §, 37 6 o= wR .
oY AT AT § ag ow W AT e §1
B TARY s WTE T Ay X7 ¥ Fag
g frefawr & wad fwunw
¥ N7 Y u aff wgrr WAy § o
wrax g et oY ovf ar o fer®
werare & 83 § 1 ¥fer we aw
& gwwer w1 Wi InfiT voar wt, Wi
wx | &% T v wr ook g
aerorrat ¥y v i, s fgvgerr @ wad
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Sftmgem R ard MmN
sarer gurfenr 31 ¥r Ak Ah &
W AN feezivan
® oF 5o wfeny fenrr § wWrd O
¢ 7% vt & fag W wow
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7g fggeama ¥ fear & s & fad
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% NS FAT TIT w7 WA AR X
wrar § T I wArw ¥ &9 ek
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o ff § o g oo ST W A |
R} gt wger § fe Iak qens §
Tt 2 ¥ firsrr oY o TR v
€ 9 9 f <o, st whwa § Wi
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Feqrast ¥ ww FE@T wEX § IT W
@ M ¥ oar wf 1 qF oA
" ofre vavar waff sz § 0 wfacd g4
qggewrr § feag ws st ow &
am wfy S, afew A Tl <3 &5
& sy fr e A0 qwar gar o<
oy o G0 o oY wrk T8 F wfaw
o v § az @ oY ATy w®)Y
gt oix wAx A gaifr «r qiw A
ar oft § Iu% gvias ¥ §Ai i e
sréqm i afsat ds g ¥ 3
a7 W

g mo1 gafafegdr dwr Y gfqqa
wT gare, & I/ /Y 93> wd fRu
o §vg WY QW §T INT FT AU
gt A @1 wifed o g g v
&t 7 frmg & 2ar anfed fe wra
o e afY o Wy { Afe wid
e 37 4% Y Quw d& a7 § 0
oY 7g Wiz fgRara & vy & w1l
fey <A v & fa o awdr g
¥f ey afax & @ 37 feat &1 s
gfedt w1 € fger T v wWIT
& s § fr gur? oY €2 &5 Wit
Y TEORT ¥ A W qeT 9% W
HUT |
16 hrs.

Mr. Deputy-Speaker: Any other
hon, Member who may not be on the
Joint Committee? . . . None. Then
Shri Shree Narayan Das.

Shri Shree Narayan Das (Darhban-
ga): Just a minute, Sir. 1 will go
to my seat.

Mr. Deputy-Speaker;: Hon. Members
should be in their own seats.

Shri Shree Narayan Das: Mr. De-
puty-Speaker, Sir, this measure is one
step forward in the d rection of one

institution with same effective force.
The All-India Rural Credit Survey
Commitiese recommended some years

90 L8D-7,
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ago that the them Imperial Bank of
India and other State-assoeiated banks
should be made one State bank, tha}-
15, the State Bank of Ind'a., The sug-
gestion that was made was made with
a view that the banking system 1n
India shoud be sp organised that
they should meet the requirements of
rural credit that w il be required m
the wake of developmental activities
all round. But the Governmenit ace
cepted the recommondation with
regard to the Imperial Bank of Ind:a
and it was nationahsed, The State
Bank of India was formed. But all
these banks which are now going to
be mude subsidiary banks of the Staie
Bank of India were left out altogether,
As has been pointed out by the hon
Min-ster that the Government was jusg
trying to bring about some sort of &
compromise or that they should be
brought under the purview of the
State Bank of India with the conscng
of those banks concerned. Theretors
it took some time. Betier late than
never. I think this measure is a step
in the nght direction.

I would just like to refer to some of”
the clauses. As has been pointed out
by my hon, friend a'se, I do not jusg}
real se why all thess banks are nat
gomng to be amalgamated with thg
Statz Bank of India. These banks are
going to be subsidiaries, maybe=. to al}
intents and purposes they w11 jusit by
supplementing the work of the Staty
Bank of India. But even then somyp
anomaly w:ll exist. It would havy
been better if all these State associats
ed banks were made the branches of
the State Bank of India. In that way
some of the difficulties that will by
confronted hereafter may not havg
been there, I would just like the hon,
Minister to consider that. I do nof
know whether by the agreements that
have been reached with mutual con-
sent, these provisions have been frame
ed, but it would have been better 1f
the whole scheme as recommended by
the Rural Credit Survey Report was
accepted and all these banks werg
made the branches of the State Bank
of India.

nemmmd.&enepcrto!ﬂq
All-India Rural Credit Survey mady
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regard to the Imperial Bank and other
State-associated banks with the inten-
tion that all these banks with their
branches all over the country should
meet the requirements of the co-ope-
rative structure that was going to be
there. Now, as this hon. House has
accepted by a Resolution the whole
country is going to be covered by co-
operative societies and in course of
time there will be co-operative farm-
Ing. Therefore it is all the more neces=
sary that the banks should have their
branches all over the country.

In this connection I would like to
mention that the intention with which
this State Bank of India was formed—
it was suggested and a programme was
drawn up—was that the State Bank of
India should open its branches all
aver the country specially in rural
areas to meet the banking requre-
ments of the rural population, special-
ly the agriculturists and small-scale
industries. Although some progreas
has been made in the direction of
apening branches in the rural areas,
much progress has not been made. I
know that sometimes though the State
Bank itself is not very enthusiastic
about opening some branches wher-
@ver they are required, but the State
fJovernments also do not co-operate
and when suitable sites or suitable
bu'ldings are required by the State
Bank of India to open its branches the
State Governments are not forthcom-
ing with the full co-operation that they
ghould. Therefore much of the pro-
gress in this direction has been retard-
ad

. I know that some of these State-
gssociated banks have their branches
even at present. I think with these
banks having been made as subsidiary
banks of the State Bank of India, some
of those areas where these State-asso-
glated banks' branches exist will be
puch benefited All thes+ banks
-gxisted in the previous native States
snd they have, I think, more branches
than the State Bank of India itself.
“Therefore I feel that the rural popula-
mdthuem' will be much bene-

*
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Then, I would refer to some of the
clauses.

Ch. Ranbir Singh: Only the com-
mercial people have benefited.

Bhri Shree Narayan Dus: As has
been pointed out by one of my hon.
friends here just now, for the share
of the State Bank in all these subsi-
diary banks a limit has been fixed,
that is, not less than 55 per cent, of
the whole capital to be owned by the
State Bank of India. This is the mini-
mum. The State Bank of India can
hold more shares. I wou'd like to sug-
gest that at least 75 per cent. of these
shares of the subsidiary banks should
be held by the State Bank of India.
That will give more strength and the
private individuals may be allowed to
hold shares in these banks. That is
necessary. But I think there should
be less of them.

As has been pointed out by the hon.
Member, Shr1i Ram Krishan Gupta—
he also said that those who hold shares
at present or who hold the posts of
directors in these subsidiary banks if
they are allowed to be there again in
the new subsidiary banks that is not
duite healthy, Therefore, for the full
growth of these banks new blood
shou'd be brought in and those who
have been associated with them, al-
though they might have some experi-
ence of the working of the banks, even
then they will not just . . .

Ch. Ranbir Bingh: They may be
transferred to some other branches.

Shri Shree Narayan Das: There ir
no question of transfer. But I would
like to suggest that the intention with
which these banks are going to be
nationalised so to say is that such
persong should be kept as are in sym-
pathy or quite in tune with the ideas
with which these banks are going to
be re-constituted.

There is a clause here in which some
disqualifications have been laid down
for being a director of the reconstitut-
ed bank. We say that Government
servants should not be there, I would
like to suggest that not only govern-
ment servants, but also those servants
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who are serving in undertakings in
which the Central Governmeni has a
majority share, that the State
undertakings, should be disqualified.
There are so many State undertakings.
Although in the strict sense of

term, these peop'e are not government
servants, even they enjoy the privi-
lege. Therefore, those servants who
are serving in the State undertakings,
if they are dismissed by those organi-
sations, should not also be allowed to
be directors. That should be mention-
ed there. That is my suggestion.

In‘clause 27, sub-clause (3), it is
stated that the directors, when thev
are elected to the Parliament or .« .-
Jative Assembly, will cease to be dir-
octors. I would like to suggest that
no directors should be allowed to con-
test the e'ection. If they want to con-
test the election, they should resign
from directorship and then contest the
election. Otherwise, they may misuse
the position that they enjoy. Members
of Parliament are not allowed to be
directors. If Members are nominated
or elected to be directors of any of
the banks, they will have to resign
within two months.

Ch. Ranbir Singh: They can be,

Shri Shree Narayan Das: Those who
are already directors, if they want to
contest the election. should resign first
and then contest the election.

Dr, B. Gopala Reddi: If they are
not elected?

8hri Shree Narayan Das: They will
take a risk. When they are there as
directors of the bank. if they want to
contest the election. they should take
a risk, they shou'd resign first and
then contest the election. Why should
facilities be given to persons holding
responsible posts in such underiakings
where the Government have sufficient
control? These directors should con-
test the election on their own risk.
That is my suggestion.

Ch. Ranbir Singh: He applies (o the
®anaging director.
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Mr, Deputy-Speaker: Order. order
The hon. Member has to say many
things. But, he stopped.

Shri Shree Narayan Das: There is
provision in clause 25 with regard to
representation of shareholders: “two
directors to be elected in the prescrib-
ed manner by the shareholders, other
than the State Bank:” In this regard,
it has been said:

Srovided -that if the total
amount of the holdings of all such
shareholders registered in the
books of the subsidiary bank three
months before the date Axed for
vlection is below five per cent of
the total issued capital ...”

Then, they will not be elected, but
they will be nominated. I would like
to suggest that the percentage fixed
here—five per cent—should be raised.
This is verv low.

With regard to clause 19 regarding
restricion on mdividual holdings, I
would like tn suggest that it should
be 100 shares. At present, the provi-
sion 18 200 snares. It is said that no
individual should be allowed to take
more than 200 shares. I would like
it to be 100 ghares so that a larger
number of non-official individual
members may be shareholders of these
banks. With these words, I support
the Bill

Shri Mobammed Imam (Chital-
drug): I always dislike too much of
leguslation. Legislation is always meant
to 1mprove the existing state of affairs
or to remedy some defects that have
been noticed.

Mr. Deputy-Speaker: Then, why
should the hon. Member have come to
Parliament?

Shrl Mohammed Imam: I said that
I dislike too much of legislation. We
need legislation in all important and
necessary matters, but to have legisla-
tion where jt is not necessary seems
to me to be rather superfluous, because
too many laws always create disres-
pect among the masses.
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This Bill sceks to create banks of an
amph bian character, which neither
belo1g to the public sector nor to the
private sector, where there 1s dual res-
ponsib.ity or there is no responsibi-
1ty on anyone If thug Bill had been
brought forward ain pursuance of the
nationahsation policy, and if the hon.
Minister had been able to nationa ise
all the banks, I would have been the
first to support it But this Bill creates
banks partly under the public sector
and par.Jy under the private sector
Again, if thus Bill had covered all the
impcrtant banks in the whole country,
we would have supported 1t But we
find that differenuation has been made
between bank and bank Some banks
which have been function ng very
well are proposed to be made as
subaidiary banks of the State Bank;
and some banks have been excluded
What I am submitting 1s that the
pol cy of Government must be uniform
throughout the country, it must app ¥
to all I think no discximunation should
bz made As I said, ultimately, it
must be the policy to nationalise them.
Bu. the present system which Govern-
ment are proposing namely that the
banks should be partly m the public
gector and partly in the private sector,
1 am afraid, wall not work properly,
because the management will not be
respons ble either to Government or
to the shareholders under the present
arrang.ment

I have had some experience of such
c¢oncerns 1n the State of Mysore, some
concerns which were started there
party by Government aid and partly
by private aid For example, I may
cite the casc of the Mysore Spun Silk
Mills and the Vegetable O:l1 Mills, n
which Government took some shares,
and some chares were taken by the
public Ult mately, the result was that
those concerns did not work satisfac-
torily, and now they are about to close
down. That 1s because there is no
fixed réspons.bility on anybody Gov~
ernment do not exercise any vigilance
because they think that the concern
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is not thewrs, the shareholders do not
exercise any v gilance because they
think that it 13 not their respons bu.ity.
Ultimately, [he concern comes to grief,

'

As regards the question of natiun-
alisation, I suggest that the present
system of bank., as they exist in tne
various Btates, if they are working
properiy, may be retamned, ins.ead of
trying to make them subordinate units
of the State Bank

Mr Depu y-Speaker: If the hon.
Member was so opposed to this Bill,
why snould he have accepted memper~
snip on the Joint Commutteef

Shri Mohammed Imam: I am not
opposing 1. exactly, but I am only just
suggesting this

Mr. Deputy-Speaker: That 15 the
d fliculty, because so far as I cun see,
he may have to pres de over the deli-
berations of the Joint Commitiee

An Hon Membcr He 15 the prospec-
tive chairman

Shri Mohammed Imam Regard.ng
the Bank of Mysore, many rcpresen.a=
tives from Mysore are not quite will-
ing that that bank should come witnin
the purview of thus B1l It 1 que
true that many people from Mysore
do not hike it, firstly, because the Bank
of My-ore nas got its own charm and
sceond ¥y, because it has got its own
traditions It was started 43 years ago
by Sir M Visveswaraiya It 1s not &
very big bank It i1s a bank that caters
to the needs of the muddle class peo-
ple and ‘the small industnalists It
has been functioning very well and is
being managed by poople who have
got an intimate knowledge of the local
conditions and local needs, and it looks
sad that the individuality of this bank,
which has got such a tradit on, which
has ca.ered to the needs of Mysore for
such a long tume and which has help-
ed the mndustrialists and merchants tifj
now, should be effaced Many of us
would ba glad if it ware ¢0 become a
first class bank, but the very fact that
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it is going to become a subordinate
bank hurts the feelings of many indus-
trialists and merchants who have been
connected with it.

It is true that it has served the
needs of many people, it has served
them in times of exigency and in many
critical situations. I may give one
example.

Mysorc has a number of coffee plan-
tations, Once upon a time their posi-
tion was very bad. and other banks
refused to advance them money. No
bank perhaps would have advanced
money taking into consideration the
conditions existing at that time, but at
that important tim~, the Bank of Mysore
went to their rescue. and it is because
of the Bank of Mysore that all the
coflee plantations revived and regain-
ed their former position.

I may give you another example.
There are one or two textile mills
which were about to be closed. They
would have c'osed but for the timely
help rendered by the Bank of Mysore.

So, this bank has been rendering
very useful s:rvice in the State of
Mysore. What the people there appre-
hend is that if it is made into a sub-
s'diary, it will come under the manage.
ment of people who are not familiar
with local conditions, and thus the
local people may not receive as much
sympathy or understanding as the
present bank has been giving them.
That is the'r difficulty. It is there that
the question of management comes in.

Under the present Bill it is proposed
to displace the management. The dir-
ectors shall have to go; the managing
director and the genera! secretary will
bave to go; and their places will be
taken by representatives of the Reserve
Bank and the State Bank. The repre-
sentatives of the shareholders will be
nominated, and their number will be
one or two. So, the apprehension of
the people there is that the new
Management may not be in a position
to understand the local situation pro-
Perly. They feel that the merchants
4nd the tilddle class peopie may suffer,
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and that they may not reczive as much
aid as they were receiving till now.
That is their apprehension.

The hon. Minister must have receiv-
ed many representations from the local
people. All these things must be con-
s'dered by the Government. If the
Government feel that they are going to
improve the present position or if the
status of the bank is going to be im-
proved and that it is going to serve the
needs of ihe local people in 2 much
better way, then 1 should have no
objection. But it is felt by the local
people that ih's changeover may work
to the r prejudice. After all, it is a
bank that caters to the needs of the
mid4le class pesple and the smal. mer-
chants and industrialists, and they
must not suffer. So, I submit in the
new management, local representation
must be given. Local people with
intimaie knowledge of the local condi-
t.ons must be associated with the
management, and monetary help must
continue to be rendered in the same
wdy as has been done till now.

Regarding management and other
things, 1 think we would have oppor-
tunity in the Joint Committee where
I am geoing to suggest some changes.
But my contention is that before tak-
ing a definite step regarding this Bank,
it is dezirable to assess local opinion,
the opinion of the pub’ic. It is true
the shareholders have passed a reso-
luton to the effect that it may be taken
over. But it is not the shareholders’
interest that has to be considered; local
interests have also to be considered.
Many local people, merchants and
others, say that their interests may
suffer, they may not receive such aid
as they used to till now. So their
opinion must also be taken into consi=
deration and a decision arrived at.

I request that all these points may
be considered and a definite conciu=
sion arrived at.

Dr. B. Gopala Reddi: 1 am really
happy that we Bil has been wel-
comed by tne Houre. All  those
matters of detail which have been
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raised will certainly be examined in
greater detail by the Joinr Com-
mittee,

I am reminded of the days when
integration of the States was effected
There were some States which also
pleaded for a little autonomy. They
wanted to have their own entity, to
be left to themselves. In the matter
of States reorganisation also, there
were some States which wanted to
be left out as they were I remem-
bear there was a strong feeling in
Mysore that it should not have
Coorg, the Kannada-speaking portion
of Bombay, the Hyderabad portion
and all that. Mysore wanted to be
left alone when the reorganusation of
States was undertaken If we go on
consulting so-called local opimon,
sometimes it becomes very difficult
to proceed. The local people will
try to force on Governmen: or on the
authority of Government that they
represent the local opinion Certain-
ly, it is not so. If it iz really desir-
able in the national interest, a part-
cular thing ought to be taken up,
because I know there was a sirong
feeling in Coorg that it should not
go with Mysore and it must have 1ls
own autonomy Dut we have sur-
vived all those times and  those
apprehensions. Today Coorg 15 a
part of Mysore State and I hope that
public opinion has fully been recon-
ciled to the Mysore State

Therefore. in a matter like this, we
should realise that 1t 1s in scquence
with the integration anc reciganisa-
tion of States; it is also in seguonce
with the nationalisation of the Im-
perial Bank of India and things like
that All those banks which werse
State-sponrored or which were douing
treasury work in part B States are
being taken over by the State Bank
of India. But the main point made
out is: why not straightway ammsl-
gamate, as was .ecommended in the
Report of the Rural Credit Survey?
Why these subsidiarv banks? That is
the main point which Shri V. P.
Nayar and some other hon. Members
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also have raised This matter hes
been considered at great length. It
is not as though we are unaware of
the recommendation in the Report of
the Rural Credit Survey, We are
fully aware of the pros and cons of
retaining them as subsidiary banks,
and what follows from the integra-
tion of these banks with the State
Bank of India. All these matters
were conridered and we thought that
we should negotiate with them and
whatever was acceptable in a friend-
ly way, without disturbing much of
theiwr local character ete. should be
agreed upon. This will serve our
purpose; the State Bank iz going to
have 55 per cent shares. It is going
to be the dominant partner in the
reorganised banks Therefore, w.th-
out losing our control or authority
we also want to assoviale local expe

rience, local talent, local character,
local traditions etc. in the new set-up.
If you merely merge them with
the State Bank of India, they lose
their identity and the tradition that
was claimed for the Mysore Bank
will be lost It is not as though the
Mysore Bank alone has got a4 tradi-
tion. There are other banks also
which are equally good It may be
that one or two banks have not be-
haved well m the past few years.
Bu', by and large, they have built up
therr own traditions  though  they
were 1n lLittle  States The State-
sponsn*ed  banks have heen  doing
ti- »su.y work and they have been
carrying on very well in trying to
help the industrinlists and commer-
cial people and things like that.
Therefore, I am reallv sorry that
hon. friends from Mvysore alone have
taken a different view this time. They
want that the Mvsore Bank should
be left alone 1t has been doing good
work and it has been helping.. ... .

Shri Basappa (Tiptur): Why have
the Rajasthan Rank and the Baroda
Bank been left out? (Interruptions).

Dr. B. Gopala Reddi: I am coming
to that It is a really creditable
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thing. Some of mv hon. friends have
been managing directorz and direc-
tors. I am really happy that hon,
friends from Mvsore have spoken
very well of the Mvsore Bank. But
it is not as if we must leave alone
all good banks and take up only bad
banks. The State Bank of India
cannot take over only the bad banks
and leave the good hanks alona. They
must take the good and bad. 1If the
Mysore Bank is good we must take
it; if the Patiala Bank is bad we
must also take it. (Interruptions)
It is our policy that the State-spon-
sored Banks or thote who have been
doing treasury work should be taken
over—whether it is good or bad.
Therefore, the Mysore Bank has also
to come into the scheme and the
Patiala Bank too has to come into the
scheme and other banks have to come
into the scheme.

Amalgamation might have certain
advantages; but, it has certain dis-
advantages also. This Bill, as 1t is
contemplated, carries the goodwill of
the directors, of the sharcholders and
of the loral governments aigo

In this connection. 1 may say that,
perhaps, the 1dea was mooted by the
Kerala Government 1tself. (Interrup-
tions). I am not twitting vou; but 1
am telling the House for their :nfor-
mation that when we were thinking
m terms of comple'e merger of all
thece banks with the State Bank of
India. perhaps. the idca came  first
from the Kerala Government

Shri V. P, Nayar: When was it?

Dr. B, Gopals Reddi: After Shn
Nambudripad took »wver. They sad,
why take over a'l the shares? While
completely merging with the State
Bank of India why not you 1etain
the local character of rt; why not
You get the experience and the local
traditions instead of completely
taking them away? Why not you
allow us to retain some shares? The
idea came from the Kerala Govern-
ment, I am not twitting you. We
will also consider about it. .

%
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There has been the ecase of ihe -
Patiala Renk. The Punjab Govern=
ment has also pleadedl for it. For the
Saurashtra Bank the Bombay Gov-
ernment has been pleading for sorm
sort of freedom and things lilow
that. We get ‘he cooperation of the
State Bank; wherever it is necessary
we get the cooperation of the other
managing directors and  directors
and shareholders also, So, the -
advantages of getting a subsidiarv -
bank sre there. We need no: have-
the rame pattern as in the case of
the State Bank with regard to the -
Part B State Banks also.

There are certain considerations as
Mr. Subramanyam had said By -e--
taining them as subsidiary banks we-
can allow these banks larger expen~
diture, than by merging. If people
are transferred and some other people
are brought say, from Bombay or
Bihar, the whole tradition s lost
Today we have the advantage of re-
taining the old personnel

Sometimes people say that the pre-
sent directors should not he there. It
mav be that some of them are good
and their services also must be util
ised. We cannot say all of them are
bad and, therefore, they must be re-
placed

There are certain advantages and
we have to consider carefully al
these The greatest of the advank
ages is that we have the goodwill of
these 8 banks. It 1s a great asset in-
dced that with thewr full cooperation
we are trying to have this rzorgan-
isation of these banks, We should not
Jose sight of it

The next controversial point thag
was ra.sed waz® Why haz the Bank
of Baroda been given up m the
scheme and why has' the Rajasthan
Bank also been allowed to keep out?
Shri Nayar has referred to this ques-
tion particularly.* Thi® was recom
mended not by any political party or
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tome wnto the picture and subse-
Quently they tbave Ileft away the
treasury work. 7They have become
just Like other banks—Punjab Na-
tional Bank or the Lank ol India or
fhe Indian Bank, pureiry commercial
banks, They have shed off all their
treasury transactions, Many thungs
have happened since 1954 and today
the Bank of Baroda is like any other
commercial bank. No Government is
bav'ng any shares in 1t. So, 1t can-
not come into the scheme of things

As regards the Rajasthan Bank, 1t
& still carrying on some  lttle
treasury work at 1 few piaces. This
is the smallest of these banks We
hive gone into the share capital and
the deposmits they have received for
the last two or thrce years, It 1= a
finy lLittle thing and wr neoed not
dompel it {# {t is unwilling to come
into the picture., As suvon as dus gl
fs passed, we propore advising the
Rajasthan Government not to allow
& to carry on éven thi: very little
treasury work. We think 1t 13 not
worth while compelling 1t when we
get all the goodwill of the eight
big banks. , why shou d we com-
pel it and say we shall nationalise 1t
After all, there is no er-at advantage
In nationsdising . If 3t 18 a very
big bank, serving a big area, per-
haps we coulq have thought of ¢
But it is such a small thing and with
Its share capital, deposits und types
of transactions Being what they are,
& is not worthwhile compe'img 1t.
8o, it was Ieft wutt The Bank of
Baroia was left mut for nther reasons.
All the other big banks ench as
FHirde-abad Bank, the Mysore Bank,
th= Travancore Bank, the Patiala
Bank, etc. are somng in  for this
purpose,

Sbri Narhh Chandra Mathur
(Pa)i): There may be a wrong im-
pression that #t caters to the whole
«f Rajasthan thoudh In fact K Is »
#maller bank. The Biksner Bank
#nd the Jhipur Bevk.ate the main

»
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Dr. B. Gopala Reddl: When I went
to Rajasthan, I went into .hit qu.s-
tion. My hon. faend is  perfecily
right; it does not cater to a big
area; After this Bill is rassed, there
will not be any private bank which
will be carrying on the treasury
work.

The State Bank is of course going
to take 55 per cent of the things and
45 per cent. w.ll of course be thoore-
tically held by shareholders. The
Governments also might retain some
shares. The Xerala Government
would l'ke to retain some shares;
likewise the Punjab Government
would hke to retaia some shares In
the case of the Patiala Bank. I do
not think there will be any great
danger that the 55 per cemt dircctors
will be overawed by the presence of
the munority representatives. Wher-
ever the holding i3 less than five per
cent, they will not be alowed to
elect themrr representat ves; they will
be nominiated by the Stile Govern-
ment If there are more than five
per cent, they can certawnly elect
them Even the State Bink of India
15 not comple ely nationaiised The
Reserve Bank has got a large num-
ber of shares. There are some pri-
vate shareholders also today in the
State Bank of India Of ecourse, 1t 18
true the Rererve Bank has got today
92 per cent of the share: and only 8
per cent are in the hands of a few
people like Tata and others 1f they
elect about two peop e f~om Bombay
circle, they pome and sit with the
other d rectors. It adis to the rich-
ness of the directorste instcad of im-
pairing or hampering or obstructing
it in its po'icy that it wants to pur-
sue. Therefore, there are certain
advantages in relaining these rubsie
d ary banks inst*ad of amslgamating
and we achieved what we wanted té
achieve but retain the local charae-
ter a'so and trv to get the moowill
of the banks. This process of taking
over or reorganisation of the banks
is not necessarily to give any parti-
cular sdvantage to the emvlowaag



14117  State Bank
should not also be unnecessarily put
under any dizadvantage. Simp y
because we want (o reorgauise some
of the S.at2 Banks, t siiou'd not be
said that all the employecs should
have the sca'er of pay obtiining in
the State Bink of India. The Tra-
vancore Bank has been ge ting on
beautifully well with their rcwn
scales of pay.” Because we have
passei some lezislation here, why
ghyu d they suidenly go un by &0
per cent or 100 per cent and be on a
par with the State Bak emvployees.
It is not ne~essa~y. That does not
follow at all. It is not to give higher
e 1luments 10 tha: State bank em-
loyees that we are passing th s Bill,

t it 18 in pursuance of a big na-
tional policy that the Sicte Bank
should have full controt o! them, it
must cxpand and it must help the
eo-opera ives and things like that. It
is i1 pursuance of a general policy
thit this 18 be ng done and not to
help the emp'overs, mmagmg direc-
wrre and things like that.

Sir, this is not the Tist time that
my hon friend, Ch. Ra.bir Singh
complains that the agriculturists do
not got any help. The Sta.we Bank 1s
certa nly trying to help. ‘Whenever
a lani1 morigage bank is started.
especially a preferential typre. they
take a certain percentage of deben-
tures shares—’'en per cent or so—
invariably. ‘Phey are tryving to give
a helping hind to the land mortgage
banks. Whatever is possible within
their own purview to help the agri-
cu'turists th>y are do'ng. The agri-
culturists must get their finance from
the local credit socreties, the land
mortgage banks and things like that.
I am sure when these land mortgage
binks and eredit societies are formed
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tired High Court Judge or a serving
High Court Judge would be better.
Otherwise, Shri Nayar himszelf would
say: "Oh! they are gomng to appoint
a lawyer or anybody clre why iz mn
their party, serving their interests
and things like tnat’ It was in
order to allay such misapprchensions
we wanted to see that sym~tody who
has not been with the Government
and who has been holding a high
post previously alone should be the
Chairman of the Tiibunal

Shrl V. P. Nayar: Neither the
High Court nor the Supieme Court
has such restrictions.

Dr. B, Gopala Reddl: A man who
12 a Judges 1n the High Court has a
duscaplined mind, a judicial mind.

Shrl V. P. Nayar: The fact that a
man 18 selected tc the Bcnen either
in the High Court or in the Supr:me
Court does not in anv way suggest
that he is incompetent.

Dr. B. Gopala Reddl: On the other
hand, the bu.k of the Judges are re-
cru ted from the Bar and the de-
mand is that the number must be
raised. Certainly, if they are eleva-
ted to the Bench and thev are tierw

Jor a number of years, they get a
little detachment., develop 2 judicial
mind and lend dignity to the office
they hold Therefor>, the Tribuual
aleo will be served we.l by such
eminent people,

Sir, the other points may be congi-
dered at the Joint Comm t ee slage. I
am generally happy that it has re-
ceived the approval of various sec-
tions of the House.

Mr. Deputy-Speaker: The guestion
is:

“That the Bill to provide for the
formation of certain Government
or Government-associated banks as
subsidiaries of the State Bank of
India and for mtroml o!mthe
management and eon
subsdisry banks so formed, and
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(Mr Deputy Speaker] 1645 hrs,
for matters connected therewith, or SUSPENSION OF FIRST PROVISO
incidental thereto, be referred to a TO RULE 74
Joift Commuitee of the Houses
conmsting of 45 members, 30 from The Minister of Rovenne and Civid
this House namely Expenditure (Dr. B. Gopala Reddl):

Shri C: Bali Reddv, Shn M R 1 beg to move:
Krishna, Dr Ram Subhag Singh, “That proviso to Rule
Shrz Shree Narayan Das, Dr M S 710!&:?111?01!‘:@@1&!
Aney, Sushri Mauben Patel, Major Conduct of Business in Lok Sabha
Raja Bahadur Birendra Bahadur in its application to the motion
Sngh, Shri Amar Smgh Damar, for reference of the State Bank
Shri K G Wodeyar, Shri T Gana- of India (Amendment) Bill, 1959
pathy, Shn M Palaniyandy, Shri to a Joint Committee of the
Bahadur Singh, Siva 8 R Damani, Houses be suspended”

Dr Pashupati Mandal Shr1 Vishnu
Sharan Dublish, Shr: Lachb: Ram, Mr, -5 :
. S b . Deputy-Speaker: The quuth‘n
«Charan Jena, Shri X § Rama-

Shri B. R Bhagat, Shni Prabhat “That the first proviso to Rule
Kar, Shn P K Kodiyan, Shnn J M 74 of the Rules of Procedure and
Mohammed Imam, Shri Ram Chan- Conduct of Business in Lok Sabha
dra Majhi, H H Maharaja Pratap in its application to the motion
Keshar; Deo, Shri Subiman Ghose, for reference of the State Bank of
Shri Lasram Achaw Smgh, Shn India (Amendment) Bill 1959, to
Balasaheb Salunke, and Shri a Joint Commuttee of the Houses
nu‘r‘l Dm,. be mded”

lbnl;!. 15 memhers from Rajya The motion was adopted

that in order to constitute a sitting —_—

of the Joint Commu‘ter the quorum
shall be one-third of the total 1848 brs.

number of members of the Joint STATE BANK OF INDIA (AMEND-
Commuttee, o MENT) BILL
that the Comm ttee chall make a The Minister of Revenue and Chil
report to this Hous- by the first Expenditure (Dr B. Gopala Reddi).
day of the next session, ! beg to move
“That the Bill further to amend
Pl . el B !1:“1“ the State Bank of India Act, 1958,
Procedure ouse relating be referred to a Joint Committee
1o Parhamentary Committees wall of the Houses consisting of 48
apply with such wvariations and membe S0 ¢ ﬂm‘
mod fications as the Speaker may g e rom House,
make, and d
Shr1 C Bah Reddy, Shri M. R.
that this House recommends to Krishna, Dr Ram Subhag Smngh,
Ra)ya Sabha that Itajya Sabha do Shri Shree Narayan Das, Dr M 8.
Join the smid Joint Commitiee and Aney, Sushri Maniben Vallabh-
communicate to dus House the bhal Patel, Major Raja Bahadur
names of members to be appoint- Birendra Bahadury Singh! Shri
ed by Rajs:n Sabha to the Joint Amar Smgh Demar, Shri K G.
Committee * Wodeyar, Shnn T. Ganspathy, Shri
Thi i was od : M Palaniyandy, Shri Bahadur



that in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appointed
by Rajya Sabha to the Joint
Committee.”

16.48 hrs,
[Sara MoHaAMMED IMAM n the Chair]

1 do not think that it is necessary
for me to make a long speech on this
Bill. It raises no major or contro-
versial issues and only seeks to amend
the State Bank of India Act, in order
to facilitate the interpretation of
some of its existing provisions.

Apart from purely verbal amend-
ments which are of & drafting nature,
the amendments of substance are only
four or five. I will briefly indicate
their purport.

VAISAKHA 9, 1881 (SAKA) of India (Subwm- 14123
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The existing constitution of the State
Bank of India provides for a Central
Board consisting of twenty members
and for four local boards in addition.
Each of the four local boards is com-
posed of the members of the Central

elected or nominated, who are
ordinarily resident inthe-area covered
by the local head office, but includes
besides four other members of whom
one ig elected. while the other three
are nominated. There is & provision
in the Act preventing an officer of the
State Bank itself from being appointed
to serve on any of these boards or
their committees, but the Chairman,
the Vice-Chairman and the two
managing directors have been specifi-
cally exempted from the operation of
this disqualification.

It is now proposed that a legal or
technical adviser, who draws a regular
salary from the bank should also be
enabled, like the Chairman., Vice-
Chairman and the managing directors,
to be a member of the various boards.
The object in view is to enable the
Central Government, in consultation
with the Reserve Bank, to
nominate, where this proves to be
necessary, a qualified lawyer, econo-
mist, investment adviser or other
technical officer to any of the boards,
notwithstanding the fact that he may
be drawing a salary from the bank.
The appointments in pursuance of
this amendment, I need hardly add,
will only be made, where the merits
and standing of the person in question
clearly justify such a course.

The original Act establishing the
State Bank of India provided for the
establishment of pension and super-
annuation funds for its employees. It
1#8 proposed, in pursuance of these
powers, to frame regulations for the
purpose of providing retiring pensions
to the fresh entrants to the bark's
service after the 1st July, 1955, and a
pension fund will be separately con-
stituted for this purpose. In view of
the fact that the employees concerned
will be making certain regulay contri-
butions to this pensign fund, the fund
may be held to be a form of life
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[{Pr. B. Gopala Reddi]
insurance, within the meaning of that
expression 8s defined in the Insurance
Act, 1888, On the strength of this
interpretation, it may also be heid
that the business of constituting and
managing such a fund will have to be
entrusted to the Life Insu-ance Cor-
poration. The draft amendment seeks
to overcome this difficulty, and will
make it clear that the State Bank of
India can estab 1sh a pension fund as
originally contemplated.

Section 35 of the State Bank of
India Act provides for the acgquisition
by the State Bank of India of the
business of other banks, if the
terms and conditions of such
acquisition are acceptable to the
Centra] Board of the State Bank and
also to the management of the insti-
tution transferring the business, and
if the scheme for traisfer has m addi-
tion been avproved by the Reserve
Bank and sanctioned by the Govern-
ment of India.

A scheme for the transfer to the
State Bank of the business of the
Cooch~-Behar Bank was sanctioned
under this section in December, 1837.
Another scheme 1n relation to the
Manpur State Bank was sanctioned
in May, 1958, We have now under
consideration the question of taking
over the business of some eight or
nine other mnor-associated banks,
and as the provisions contained
section 35 can be used m relation to
any bank, it is possible that some
banks which are not associated with
the State may also have to be dealt
with in future under this aect.lon.- -

In the light of the experience ganed
in regard to the nature of the pro-
blems encountered in utilising the
provisions of section 35, it appears to
be necessary to slmplify, in some
respects, the procedure contemplated
by this section. The draft smmend-
ments contain severa] minor proposals
from this point of view. The legal
validity of a scheme sanctioned under
this section will hereafter be sbsolute.
‘The transfer and vesting of the bus-
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of the, concerned banks, who are being
taken over by the Stete Bank in
pursuance of & scheme of transfer.
will not derive an unintended benefit,
at the expense of the bank or its
depositors and shareholders, by reason
only ef the fact that on a technical
interpretation, their conditions of
service may be less favourable
because of the loss of any particular
amemity or condition of service which
they mught previously have enjoyed.

The procedural formalties under
the Companies Act and the Banking
Companies Act, for the winding up of
banking companies. will alga be relax-
ed or waived in future, in order to~
facilitate the liquidation of the msti-
tutions which have made over the
who e, or practically the whole, of
their business to the State Bank. and
have merely to be struck off from the
Register of Compames thereafter.

These amendments, it 1s hoped, will
elmimate delays in formulating and
implementing schemes under section
35 and will in addition save uneces-
sary expenditure for the institutions
concerned.

The House will'reco’lect that the
State Bank of India and its proposed
subsidiaries have been or will be
entrusted with several functions,
which may not be remunerative from
a purely commercial point of view.
Section 38 of the State Bank of India
Act according y provides for the esta-
blishment of an Integrat'on and Deve-
lopment Fund, to finance the losses, if
any, involved in undertaking these
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It has not been necessary under
these arrangements to reimburse to
the State Bank any sum towards the
losses incurred by it on its new

the end of December. 1956. But in
resnect of the year 1957, a sum of Rs.
8-85 lakhs has been paia in February,
1959, and it is possible that further
sums miy be payable to the State
Bank in future.

The amendment of section 88, which
has been included in the present Bill,
provides that these paymants to the
State Bank will not be treated as
jncome profits or gains for the pur-
poses of taxation. There is abundant
justification for this amendment. Any
attempt to realise taxes out of this pay-
ment, on the ground thaf it 1s income,
will avoreciadly recuce the amount
which is actually reimbursed to the
State Bank, and in is obvious that
this has never been the intention
The amendment proposed will clarify
this intention.

Sir, as I have already pointed out
at the beginning of this speech, I have
nothine to say in regard to the other
amending provisiong in the Bill

I move.
‘Mr. Chalrman: Motion moved:

“Thet the Bill further to amend
the State Bank of India Act, 1955,
be referred to a Joint Commitiee
of the Houses consisting of 48

VAISAKHA ®, 1881 (SAKA) of India (Subsi- 14126
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members; 30 from this House,
aamely:

Shri C. Balli Reddy, Shri M. R.
‘Krishna, Dr. Ram Subhag Singh,
Shri Shree Narayan Das, D-. M. 8.
Aney, Kumari Maniben Vallabh-
hhai Patel, Major Raja Bahadur
Birendra Bahadur Singh, Shri
Amar Singh Damar, Shri K G.
Wodeyar, Shri T, Ganapathy. Shri
M. Palaniyjandy, Shri Bahadur
Singh, Shri S. R. Damani, Dr.
Pashupati Mandal, Shn Vishnu
Sharan Dublish, Shri Lachhi Ram,
Shri Panna Lal, Shri Kanhu
Charan Jena, Shri K. S. Rama-
swamy, Shri Ram Shanker Lal,
Shri B. R. Bhagat, Shri Prabhat
Kar, Shri P. K. Kodiyan, Shri
J. M. Mohamed Imam, Shri Ram
Chandra Majm, H, H Maharaja
Pratap Keshari Deo, Shri Subi-
man Ghose, Shri Lais-am Achaw
Singh, Shri Balasaheb Salunke
and Shri Morarji Desai

and 15 members from Rajya
Sabha;

that in order to constitute a
sitting of the Joint Comm’ttee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall
make a report to this House by
the first day of the next session;

that in other resvects the Rules
of Procedure of this House rela-
ting to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajja Sabha do
join the said Joint Committee and
communitcate to this House the
names of members to be appointed
by Rajya Sabha to thz Joint
Committee.”

Any hon, Member wishing to sp=ak?
I do not find any, so I shall put it to
vote,



Mr. Chairman: No, now. There ure
five minutes more. If they are anxious
to speak, let them take part in the
debate now.

Bhri Naushir Bharucha (East
Khandesh): In that case, I shall
speak.

Mr. Chairman: All right.

cerned but I would like to know from
the hon. Minister as to in what
manner so far as clause 6 is concern-
ed, namely, the question of taking
over the banks, the procedure is
likely to De simplified. If we turn to
the notes on clause 8, which have
been circulated, we find that so far
as clause 6 is concerned is this:

“Section 35 of the State Bank
of India provides for the acquisi-
tion by the State Bank through
negotiation of the business of any
existing bank. It has, however,
been found from actual experi-
ence that the procedure for
acquisition which is now pres-
cribed is elaborate and time-con-
suming and it is proposed accor-
dingly to re-draft the clause to
simplify the procedure.”

Now, if you turn actuzally to this
clause 6, jou will find that there is
hardly any simplification of the pro-
cedure for taking over. Take for ins-
tance the question of negotiations. I
think there is nothingin the new Bill
which is going to shorten the negotia-
tions. Negotiations have got to take
place and if the negotiations take place
then it is bound to take time. All that
it secks to do is that it shortens the
procedure by saying that the neces-
sary documents may not be prepared.

May I point out that this will
us in some difficulties, The first difi-
culty is this. Now let us

what clause 6 lays The
procedure it lays down hthatmtia;

be submitted to the Central Govern-
ment. So, in the preliminary stage
nothing is shortened. The negotia-

the thing is submitted to Government.’
Government will take its own time
to decide whether it approves of this
or not. Then further procedure
follows:

“Notwithstanding anything con-
tained in this Act or any other
law for the time being in force
or any instrument regulating the
constitution of the banking insti-
tu‘ion concerned the terms and
conditions as sanctioned by the
Central Government shall come
into effect from the date specified
by the Central Government in this
behalf in the order of sanction
and be binding upon the State
Bank and the banking institution
concerned as well as upsn the
shareholders also as the case
may be or the proprietors of the
banking institution.”

Mr. Chatrman: The hon. Member

woul:l perhaps like to resume his
speech tomorrow.

Shyl Naushir Bharmcha: Yes Sir.
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*RAIDS BY DACOITS FROM

PAKISTAN

Mr. Chairman: Now, the House will
take up the half-an-hour discu sion.
Shri Harish Chandra Mathur,

Shri Harish Chandra  Masthur
(Pall): Mr. Chairman, Sir, this half-
an-hour discussion arises out of the
unsatisfactory answers given by the
Ministry of External Affairs to my
question regarding the border raids
on Rajasthan on the 8rd April, which
I asked. When the hon. Parliamen-
tary Secretary replied, he said that
certain dacoit, who was getting a
refuge in Pakistan along with certain
Pakistani accomplices entered our
territory...... and came right into..,

Mr. Chairman: The concerned
Minister is not here.

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
I am here; he is coming. The hon.
Member may go on.

Mr. Chairman: I thought the Fin-
ance Minister had gone.

Dr. B. Gopala Reddi: The Home
Ministry is going to reply for 'lhe
External Affawrs Ministry.

Shri Harish Chandra Mathur:
1 could appreciate some arrangement
between the Home Ministry and the
External Affairs Ministry so far as
border incidents are concerned,

Dr, B. Gopals Reddi: Finance is
also concerned.

Shri Harish Chandra Mathar: I am

very glad that Finance is also taking
a little interest in the matter.

Then 1 asked the Parliamentary
Secretary, how is it that the dacoits
tame s0 much into the interior as to
Teach the Jodhpur district, because
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Jodhpur district is not a border
district, 1 could understand if it was
Barmer or Jaisalmer district. Jodhpur
is not a border district. 1 asked,
could he explain how the dacoits
came 30 much into the interior and
reached Jodhpur district and kidnap-
ped persons Lke that. He had no
answer to give. My further questions
also, whether they had any policy in
this matter, and whether the Centre
accepted any responsibility in the
matter, he failed to answer. Then I
uked. has the Centre fixed up any
arrangement and whether they have
come to any agreement with the State
Government in setting up proper
enforcement divisions. He said, he
did not know. He wanted notice to
that also. I asked a third question as
to what happened about the scheme
which had been submitted by the
State Government of Rajasthan to
enforce border arrangements. Also
to that question, he had no answer to
give, There were further supplemen-
taries asked whether they had taken
the villagers living in the border into
confidence and whether they had
been armed. That question was
dodged. He stated that it was a larger
question and cannot be answered in
the ordinary course of a question. ,
This raises very serious doubts im
our mind.

The unsatisfactory nature of the
State of affairs will be gauged by jyou
when you know that these border
incidents are growing every day, Even
the Ministry of External Affairs, in
their annual report, have found it
expedient to make a mention of the
deterioration in the situation because
of the border incidents. They have
stated that if we can take care or if
Pakistan paid better attention to these
border incidents, if there was better
response from that side, the other
relations would improve, and border
trade might develop—what is going
on today is just smuggling, not border
trade—and better could
develop, and all that sort of thing.
What is our Government doing about
it at all?

*Half an hour discussion
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This is such a large question. I will
not take advantage of this to cover
the whole ground. I shall.restrict my
remarks only to the border incidents
between Rajasthan and Pakistan The
situation has deteriorated very consi-
derably. I might sumbit that even’
du-ing the last four months, there
have been as many as 62 such inci-
deits. That is, on every alternate
day, there is one incident or the other,
only on the Pakistan-Rajasthan
border, confined to that area. 1 am
leaving out the eastern border alto-
gether. The s'tuation has deteriorated
‘to this extent. Almost every alter-
nate day, there is an incident. Only
the other day or day before, answer-
ing a question, the External Affairs
Ministry have given us figures. What
are the reasons® Why 1s it that the
s.tuation has deteriorated to this
extent? May I know what steps have
been taken by the Government 11
this matter? Even the President of
Pakistan has, during the recent few
days, given expression to very strong
feelings. He desires that there should
be friendly relations between the two
countries, Whatever our differences
with the Pakistan Government may
be, it could be said to the credit ct
that Government that the present
regime has mjected a ce-tain amount
of efficiency and integrity into the
administration

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Is that the reason why there are so
many more dacoities now?

Ch. Ranbir Singh (Rohtak): That is
a material point.

Shrl Harish Chanden Mathur: The
hon. Mimister may be a l.ttle patient.
If that efficiency and integrity is to
be reflected 1n the sincerity, regard'ng
the stopoing of these border inci-
dents, then there should be no border
incidents. But it appears to me that
in spite of this efficiency, the border
incidents have increased. 1 wish the
‘hon, Deputy Minister would under-
stand my point, If the desire is
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there to stop these border incidents,
if there is the sincerity to stop these
border incidents, have not the least
doubt that the administration at the
other end would be capable of stop-
ping these incidents, but as it is, it
on y reflects that there is no desire
on the part of the Government on the
other side to call off these incidents.
I wish 1t is pointedly brought to the
notice of the administration in Pak-
istan, They are talking about the
efficiency and integrity of their
administration. I understand it s
reflected in certain matters. But why
is 1t that it 18 not reflected in the
border incidents? Why 15 it that after
this regime, the number of border
incidents has increased so consider-
ably” It 1s only natural that when
the number of border incidents rises
like this, and people are kidnapped
and held to ransom, thore 13 a deep
concern on our part. It is not panic;
I know the people in Rajasthan are
steady and calm, and there is no
panic on our side of the border. But,
definitely, we do feel very much con-
cerned that such things have been
haopening, and we have been very
ineffective in our arrangements, and
we have not been abe to deal the
situation as effectively as we ought
to have done.

I wish, 1n the first instance, that
we should appeal to the Government
of Pakistan, we should approach them,
and we ghould ask them to stop those
border incidents, but if they are =
no mood to be helpful in this matter,

:
5
:

looted property and take no
against them, I think this Government
owes a certain respontzibility to the
people in genera] and to those people
who live in these border areas to give
them proper protection. It may be
sald; “What can this Government do?
The State Government are having



14533 Raide by

their police and their patrol’. My
pointed complaint is that so far as the
Rajasthan-Pakistan border is coh-

on the Rajasthan-Pakistan border.
Why is that so? It clearly indicates,
so far ag I can see, that our arrange-
ments on the Rajasthan-Pakistan
border are not at all adequate. My
complaint

want that those schemes should be
countenanced: and they want that
something should be done to reinforce
the arrangements on the Rajasthan-
Pakistan border. 1 do not wish that
the Centre and the State should not
be able even to arrive at an agree-
ment in such a minor matter. It
is no good telling the Rajasthan
Government that it is their respon-
sibility, that police is thelr res-
vonsibility, that law and order i
and the Centre

submitted by the
ment ls, and why is it that they are
not able to give them the nacessary

tion in the entire State, except for a
pocket in Dholpur, effectively. They
have completely liquidated the dacoits.
It was such an immense problem be-
fore. and during the last three or four
vears they have completely liquidated
the dacoits and the situation is com-
plete under their control, and we feel
absolutely safe in moving from any
place to any other place in the State.

When the hon. Home Minister paid
a visit to Rajasthan, a complete
account of the achievement of the
State Government was given to him.
The internal administration of Rajas-
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and every day there is a berder in-
cident which ig definitely a natural
coocern of all of us.

Shri Achar (Mangalore): On a
point of order, Sir. Are we too entitled
to discuss the police administration of
Rajasthan or Punjab and compare the
one with the other?

Mr. Chailrmman: The hon. Mover's

then the Jodhpur Government took
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that hesitation, the people will be
able to do the needful in this matter,

As I submitted, I speak with a cer-

practical knowledge on this subject
Why is it that we have not been able
to put an end to this state of affairs?
Any weak policy does not help any-
pody. It ig not appreciated in that

affairs. Let us give a feeling to the

people an  the other side that it is

not paying to come and do all these

things this side. This feeling must be

created, that it is not advantageous to
all



Shrl Datar: 1 will say, ‘while he
Was in an mportant position 1n  a
former Indian State’. He is also entitl-

the extent of criticising us without
any justification at all. I would point
out how in this particular case we
are not responsible at all for what-
ever has unfortunately happened.

Shri D. C. Bharma (Gurdaspur): He
was not praising the Rajasthan Gov-
ernment 50 much as the Jodhpur Ad-

from the ist of January, 1850 to the

4
}
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Now, we should take into account
the circumstances in thig particular
case. What happend was that there

1
|

k
i
:
s?é

ther, what happens is this. There

certain difficulties of terrain. There
are about 50 to 150 miles of desert on
both sides and there are no good
roads also. All the same, may I point”
out that we maintain a large num-
ber of check posts? It would not be
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an public interests—and my hon.
friend will also that I should

Thus is a law and order question
and, ordinarily, under the Constitu-
tion, 1t 13 the duty of the State Gov-
ernment to mamntamn the police be-
cause the border is also a part of
the State—the Rajasthan State Thus is
the constitutional position

It may also be stated that this s
not a border incident as such There
are dacoits on thiz side and there are
dacoits on that mde, and, gerierally,
these dacoits collude together In this
particular case, we have an Indian
dacoit accompanied by a West Pakis-
tan) dacoit They colluded together
and kidnapped these persons

Shri Datar: I may tell the House
that of the two persons kidnapped
one has been released and come back.

Shrimati Lakshmi Menom: On pay-
ing a ransom of Rs. 5,000

Skl Datar: That should not be
fargotten,

we have given to the State Govern-
ment, Whenever the State Govern-

Then, my hon friend made an un-
forunate and wrong allegation that
confl-

]
g
!
E
5



India are anxious to hélp the Btate
Government, even though—I may re-
- peat~there iz no constitutional oblige-
tion on our part to do so. After all
Rajasthan is a Btate Government and
it has to contend with a number of
problems. There 15 thug long border
and therefore, the Government of
India came into the picture and help-
ed them :n numerous ways including
financial assistance. If all these cir-
cumstances are taken into account,
you will agree that there is no rea-
son for entertaining any misgivings,
much lesg any panic in this respect.
In general, the number of dacoities
in Rajasthan are gradually coming
down. In the year 1856, there were
91; in 1957 there were 61 and in
1958, there were 75. These are the
cases of dacoities in respect of the
whole of Rajasthan area. Let not my
triend make exaggerated allega-

Shri Harish Chandra Masthur: You
are worsening the siutation.

wag not s0 much as the hon. Mem-
ber would have this House to belleve
It there are six cases of kidnapping,
3 {t an abnormal circumstance, es-
pecially against 700 miles of border.

May I point out that there is no sub-

unhappy incident, one man has come
back. So far as the other nian fs con-
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we have taken up this matter: first
the officers of the corresponding locali-
ties or districis take this up. They
often meet and come to certain com-
clusions. Scondly, we have taksn thus
up oh & dipiomauc level also with the

Shri Harish Chandra Mathur: Let
him answer both questions together.
I would hke him to correct humself
because this particular incident about
which we have held the discussions is

than. He has particularly chosen to
say about the dacoities; it does mnot
include all the Wnstances. Here iz &
sta t I have got it gives

I
get these figures; it placed on the
Table of the House. There were 62
incidents during these four months.
Sven incidents were mentioned in the
Punjab border. I think it was not fair
on the part of the hon. Minister to
say that I had made a wrong state-
ment. I have not stated that there
had been 62 dacoity cases. The parti-
cular case which I am referring to is
one of Kldnapping...(Interruptions.)
Shri Datar: There are many more
things. They need not be
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apon. He hag brought in all the villages are 1 have already
figures in respect of all posibie stated that the ernment of
2 ape following a liberal
folicy in the dssue of firearms +to
Viliages on the border,
refarcving
on the Shei C. K. Bhaitacharyya: There is

ve been tion on both sides cannot agree to
Shri Datsr: That what we are

The Lok Sabha then adjourned till
also be Eleven of the Clock on Thursday,
an in- April 80, 1950/Vaisakha 10, 1881
border (Saka).
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WRITTEN ANSWERS TO

QUESTIONS—contd.

Q.
No,

araz

8133

2124

usQ.

No.

3661

3662

3663
3664

1671
1672

3673
3674

3676

Subject

.
Excavations st Na-

Konds .
Pmdmofnn:
sculptures s
Coins by Arts pus-
chuecfmml

Central  Advisory
Board of muse-
ums

Dis:lllltionof illicit
liquor in Dethi .

Sociasl Welfare Cen-
tres in Punjab .
Foreign investments

in Iron lnd Stcel

Industry

Oil drilling tninun
sent abroad

Urban Welfare Ex-
tension  Projects

Rifle shooting clubs
in Punjab and Raje-

st

Fm\ sid by
Land Custcms .
G fr A
Educatiopal Institu-

tions in Himlchl.l
Pndeah

Sm
Ctmpcinl'l.milb
Income-tmx Cases .

mlnmn“?
A o e
Courses in nuclear
sciences and nuc-
lear engineering .
uction of maga-
Pm#;emdmiﬂ )
Bombay Gustoms
Offfice . . .

ore .
Stadium in Calcutn
Review spplications
Extension of terma
of deputation of
officers inl-hni—
pur .

14146

Corrnpis

13954-55

13955-56

13956
13956-57

13957

13958
13958

13259

13959

13959-62
13,60

13960

13960-61

13961
13961-62

13962
13962

13963

9396365
73965-66
13966
13966-67
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WRITTEN ANSWERS TO WERITTEN
QUESTIONS—contd. QUESTIONS—oomsd.
UvsQ. Subject = Covaaws  U.SQ,
No. No.
aér7 Govemu;u D. M. 1968
co“'l‘t m‘“ . I and
3678 Decenmaliation, _of 3704 Twabning md.  Re-
Administration 13968 Touy \PPied Geo-
3679 Advisory Commi-
ttee for ‘Tripurs .  13968-13969 3708 suf!'eg;:- .
3680 Social BEducation 13969 Khandetwal B
3681 Education of the h:; Alloys :
dicapped . . 13969-70 3706 Sll;;feFenﬁ-’I:H‘lp.-
3683 Smnggling . 13970 batta Ferro- Man-
3683 ::ad for wo- ganese Lad,
in Punjab . i 13970 3707 Extension of services
Survey of Juvenile 708 Recruitment of Sche-
o daliauency " in : duled
Mnadras . . 13970-71 candidates in De~
3685 Rockets . 1397 fence Services
3686 Special stecls 13971
3687 Metallurgical cosl 11972 3709 State Bank of India
3688 Grants for clemen- 3710 Fillirg of fany in
tary education 13972 cinema houses of
3689 Iron  ore deposits
in Punjab . 13972-73 a711 Craft  schools in
3690 Foreign apital in~ Manipur . .
vestments . " 13973 s sion b
%91 Tues collened in B i T
ammu agd Kash-
mir . . 13973-74 3713 Science leld'lce;s of
692 Grlrm to Pun]q, 1 'II%.
Un : 13974 3714 Taxes from Non-
393 Bharat Sevak Saensj 13974 resident Indians
3694 G"“,,gﬁ‘;",, primary a7ts Stoneimage st Kutab
- to Orissa 1397475 3716 losmem of mar-
3695 Cmtmanm: Boud Kamalpur
Ferozepur 13975 ﬁﬁ“‘)
Grants to Sodl.l Mult M
—e Welfare ill- 3717 Em
Pt.imnu rch " 13975 3718 Crude oil .
p memmfo(;-f i 3719 lmpﬂllfﬂDh&r
Force in Andamans 13976 3720 Small Savings Scheme
3698 Primsry Co-oprative 3721 Social Welfare Target
Sccietles in - Nico- 372z Transport dtpl.lt
bar Islands 13976-77 ment, Delhi
3699 Andaman and Nico-
bir Islands 13977-78 3733 W% nu'; W
3700 Wealth Taxand Ex-
penditure Tax . 1398 374 Shm“z’ mﬂi
3701 Election petitions . 13978 chal Pradesh .
3roa prick manu-
B'm-mmeu s

3703 Kolar Gold Fields,
Mysore. . .

13979
13979

et in i

26 Remowal of anteuch-

sbility in Punijeb .

13980

13980~81

13981
13981

. 13982
13982-83

13983
13983-84
13934

13985
139%5-86
13986-87

139%7

139 7
13987-88

13988

13985-89
13989

13939-90
13590

13999-91
13991
t3991
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WRITTEN ANSWERS
QUESTIONS-—contd.
u.:ﬂ. Subject
[

3727 Kordwar-Hardwar
lelhm;-!'edu

28 Hotds in
37 Hm&l
3729 All India Services

730 on of Sans-
kE P:\:mlﬂ )
in

3731 Bmsic Education
' Public Schools

PAPBRS .'l.A'l'D ONTHE

The fol.bwin plpen were
laid on the le :
1) A copy of the Second
® Annual Repon of the
State Trading Corpo-
ration of India Limit-
ed for the period end-
the 3oth June,
1958, along with the
Audited Accounts
under sub-section (1)
of Section 639 of the
Companies Act; 1956
(2) AKcht;’}y of the Bombay
Lands Develop-
ment Board (Recon-
sutution) Order, 1959,
published in Noufi-
cauon No. G.S.R. 367
dated the 26.h Mnmh,
1959, under sub-sec-
ton (5) of Section 4
of the Inter-State
Corporations Act.
1957- .

) G.S.R. No. 441
dated the  19th
April, 1959.

i) G.S.R. No.
o dlud the Ig?:
> ‘ ¢ ]
April 959

Drawback
Ratex) ules,
1958,

&) G.S.R. No. 443
daweed the :gh
April, 1959,

I (A)LBD—8.

[ Dary Pt )

Corumws

13991-93

13993
13993-94

13994
13994

13994-95

PAPERS LAIPD ON THE

TABLE—contd.
making certain
further aménd-
ment to the

Duties

Drawback (Pixed
Rates) :
1958

iv) G.S.R. No.
) gﬁ theo lm
» 1959,
making cer%dn

further amend-
ment to the Cus-
toms Duties
Drawback (Brand
Ratcs) y

1958
MESSAGE FROM RAJYA
SABHA - .

10 Lok Sabha in regard
1o the Finance Bill, 1959,
passed by Lok Sabha on
the 22nd April, 1959..

STATEMENT RE.
MANDS FOR BXCESS
GRANTS FOR 1955-56. .

'!‘hes\{mnm of Finance

1955-56

REPORT OF COMMITTEE

ON PRIVATE

MEMBERS
BILLS AND RESOLU-

TIONS PRESENTED

Forty-Fourth Report was
presented

REPORT OF ESTIMATES
COMMITTEE PRESEN-
Fifiy-fourth, Fifty-fifth and
Sixueth Reporis  were
presented

REPORT OF PUBLIC
ACCOUNTS COM-
MITTEE PRESENTED

Seventeenth Report was
presented.

14150

CoruMns

13906

13996

13996

1399697

13997
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PETITION PRESENTED Tg;  SUSPENSION OF RULES—cond.
Dr. P. Subbaraysn presen.
ted & pettts by Rules of tl;meedute l:i‘
1 dmﬁ dln:lldln( Lok Ssbha in itz #ppli-
o wc"ﬂ'w cation to the motion for
Mmtwe Tos8 m!nce of the State
Langusge, - of India (Amend-
ment) Bill o 8 Joim
BILL PASSED. . . 1399714440 Committee. The motion
Further discussion on the wie Sdopted
a3 MOTION TOREFER BILL
(Amendment) % d:: TO A JOINT COMMITTEE  14120-28 *
by-clause consideration e
the Bill was passed The Minister of Revenue
and Civil Expenditure
SUSPENSION OF RULE 14040y, (Or 1= op D)
The Misor of Revnae Bk of e Gmen
t joint Committec The
CBI'B- Gw::‘g:dﬁ] dyscussjon was not con.
of First Pro- Sl
Tio to Rule 74, of the
&ﬂm al'msmiam in Hg{-gl—é\ﬂ HOUR DISCUS-
Sabha ‘ulﬁh— . .
tiontothemnl'im re- ey

of Indis Subsidiary
ks) Bill to( & Joint hour discussion on points
e ;”é'ﬁ‘m“ihif o Aot
wis . 59 m Sta Quatinn'
ritids
“"";%”‘n’?oomm‘“% b s P
I
The Munister of Staze in the
e Boss—idtny Ministry of Home A ffairs
The Minister of Revenue (Shri B. N. Datar) re-
and Civil Expendirure plied to the debate.
(Dr. B.
that the Swmic AGENDA FOR THURS-
desmmw DAY,APRIL, 10, 19591
10, 1881
2 Joint Committee.
m{iﬁumw (SARA)
Further dlsc':fw.imt:.s the
en 1o refer t tate
SUSPENSION OF RULE mk of Indit ¢
The Minister of Revenue ment) Bl to .]'md
tnd Civil Expenditure Commitiee and coniside-
(Dr BI-G"!"‘[ Reddi) ration and paswng of the
m%mm:g Finsice  (Sale
ht  Amend-
wivo to Rule 74 of the &“i;ﬁ‘

Shn Hansh Chandra Ma-
thur rised 8 half-an-



